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OBITUARY REFERENCES

MR. SPEAKER : ! have to mform the
House of the sad demisc of three of our
friends, namely Chowdhury Abu Talib, Shn
P. Muthiah and Shri Deven Sen.

Chowdhury Abu Talib was a sitting Mem-
ber of thus House from Murshidabad Consti-
tuency of West Bengal. He was an education-
ist and used 10 take interest in the uplift of
backward communities. He passed away at
?;Imu on the 20th May, 1971 at the age of

Shri P. Muthiah was a Member of (he
Third Lok Sabha during the ycars 1962-67
representing Tirunelveli constituency of Tamil
Nadu. He was a very amiable person and took
active interest in the weifare of Harijans, He
passed away at Tirunelveli on the 15th April,
1971 at the age of 65,

Shri Deven Sen was a Member of the

Fourth Lok Sabha during the years 1967-70
representing Asansol constituency of Waest
Bengal. He wasa vigilant and active parlia-
mentarian, deeply interested in  the welfare of
the labour and working classes. In spite of bad
health he used to attend the last Lok Sabha
regularly. He took active interest in the pro-
ceedings of the House, He passed away al
Asansol on the 29th  April, 1971 at the age
of 71

We deeply mourn the loss of these dis-
unguished friends and | am sure the House
will join me in conveying our condolences to
the bercaved familics.

PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHANA AUR PRASARAN MANIRI
(SHRIMATI INDIRA GANDHI) : Mr.
Spcaker, Sir, the beginming of cvery session
brings a 1eminder that although law-making is
a ceascless process: law-makers themselves
are mundane.

We mourn the passing away of three for-
mer colleagues who served Parliament and the
country, each in his own quiet and dedicated
manner. Shri Deven Sen was with us in the
Fourth Lok Sabha only a few months ago.
He commanded respect as a veteran labour
leader. Trade union work, as we all know.
makes exhausting demands on a person’s time,
energy and nerves, Shri Sen rose to bccome
President of one of the important national
organisations of labour, the Hind Mazdoor
Sabha, He was a patrniot and a socialist, he
sacrificed during the Quit India Movement,
and his work as a leader of the PSP and SSP
is well known. He leaves a large circle of
friends among industrial workers and political
co-workers in Bengal and throughout the
country.
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Shri”Abu Talib Chowdhury also came from
Bengal. He was interested in education and in
the uplift of under-privileged people, especial-
ly those of the backward classes.

Shri P. Muthiah, who represented Tamil
Nadu in the Third Lok Sabha, was also a
teacher and a champion of equal rights for
people of backward classes. The eradication
of untouchability in our country is due not to
the work of top people or even laws passed
by Parliament, but to the vigilance and untirs
ing devotion of field workers such as Shri
Muthiah.

On behalf of the House 1 offer condolences
to the members of the families of these
colleagues and I reguest you to convery our
decp grief to them,

SHRI SAMAR MUKHERJEE (Howrah) :
On behalf of my party I associate myself with
the homage paid to the dececased. We share
the sorrow. Personally I have known Mr.
Deven Sen and 1 know his record of service
as a veteran trade unionist. He always stood
for the cause of the working class.

As for the others 1 have no direct know-
ledge, but from the records placed here, we
think their demise is a great loss to this House
and also to the whole of the country. So, 1
fully share the sorrow expressed here.

SHRI INDRAJIT GUPTA (Alipore) : It
is really a tragic fact that we have to mourn
the loss of at least two of our colleagues who
were present here in this House it seams only
the! other day. After the recent elections
Chowdhury Abu Talib was elccted for the
firsttime. Barely two months after his coming
to this House we have to mourn his loss.

As far as Mr. Deven Sen is concerned.
despite his age—he was over 70 years old—and
despite his bad health, he was remarkable for
the activity which he maintained, not only
inside this Housc but outside. I think you
probably know that the real field of his trade
union activity was mainly in the coal fields,
the coal mining areas of Asansol, where con-
ditions are particularly difficult, but he
remained active up to the last days practically.
And he was one¢ of the oldest of our veteran
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trade union leaders. He is known throughout
the country for his contribution to the labour
movement. He was also an old freedom fighter
in the nationalist movement.

Shri Muthiah may not have been a very
vocal Member of this House, but those who
knew him. remember him as a very devoted
and consistent champion of the Harijans
whom he represented here.

1 would like to associate our party with the
sentiments expressed by the Prime Minister
and request you to convey our condolences to
the families of the deceased.

SHRI K. MANOHARAN (Madras North):
Chowdhury Abu Talib, Shri Muthiah and
Shri Deven Sen are no more today. On behall
of the DMK Party in Parliament I request you
to convey our heart-felt condolences to the
bereaved families of the departed souls.

st wew fagrdt arwdadt (vnfaas) :
weaw AEIEA, ¥ qUA TW AT T ¥ A
Ot A § T A agrgwrE) & e
am 9 o faaw sgtafa sfww sar
g < qowTen & st wYar g fe oA
yreRT 1 ggaly wqrT w30

Y 27 JF fooN 4 AT av gaa &
qE & w9 F gur @y ¥ | 999 afw-
7T ¥@HT ATCRE QAT AT 1 JIYE
& araifas faunar & fasg g qaw
Y gy gATs |WT 9T | I AT Wey
¥ g AW WTeT T W ewer WA
a1 | &fe fme ot w3 oY /el srdadt
¥ oag ey ¥ Y 9o A srwm v ¥
#qifF I moon O fe ag Y §iw
wrarat ®Y sfafesa 6y faar qear e
o A T AFAT § |

e arg aifera g wearafa yan
# o wew ¥ gen frifae go & ot

W I ovSY aTg ¥ g ot Y qrdr
Tfrmgemirissar
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o @ wggeEl @ few ¥ g
i gmam ¥ s il
gl gifes gndgm 9% w-ETw
qfeardl aw gar 1

ot wrrrR fwy (3gET) ¢ osfte,
# o TW qUT AT AT F ¥ frEAa
arenrent & wfe sgiwfa afre &< )
vz § §9g w1 H1 dar safgdwa v
g fored g # g7 w@ avg #Y wgiwfaat
73 @ o gAk 7@ e ¥@ axg ¥
7 qwe oy @ 1 gg g fag 9 g
# ara § | AggETEl ¥ §9 R i
™ w9 ¥ WY gW W ama ¥, faiewt
=t 39 7 #1 | gaHr fawEar AP §
FeIWE § | IFEN s & Aa #, wfwwi ®
Fq¢ I5M & fog aga w53 ) gw wl
¥ 39 amEmTET w1 @ § A FEA 9@
fear ar o arawwar g g 9w
geat & ax ¥ N IO A™W w0
g7 I ow gsaa of@rd & wfa
a9 T Y AT ¥ grfew  gRATAT wwe
5§

SHRI P. K. DEO (Kalahandi) : Mr.
Speaker, Sir, the cold hand of death has snat-
ched away one of our sitting -colleagues and
two of our former colleagues. On an occasion
like this, on behaif of the Swatantra party, |
associated myself with the sentiments expres-
sed by the various Members and I offer my
condolences and sympathies to the bereaved
families,

DR. MELKOTE (Hyderabad) : Sir, I had
known Mr. Deven Sen for quite a long num-
ber of years and I was associated with him in
the Indian National Congress since 1949, |
have known him as an ardent fighter in the
labour movement. He had been holding pro-
gressive views, A time came when we had to
part company, but even so in spite of his
views in the labour movement, he eariched
;he field. All credit to the work that he has

one.
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On behalf of the Telengana Praja Samiti,
1 wish to associate mysell in expressing our
deep sentiments already expressed by the
Prime Minister to him and to the others.

SHRI TRIDIB CHAUDHURI (Berham-
pore) : Sir, in associating myself with the
condolences that have been expressed on the
demise of three of our colleagues—one of them
a sitting Mcember of this house—~I would like
to make a special reference to Shri Abu
Taleb Chowdhury. Although he was a new
Member and not very well known to many
of our colleagues here, he was elected from
the same district as [ have been. I used to
know him for long as an educationist and as
one of the finest orators in Bengal. His death
at a relatively young age is a real tragedy and
I associate myself with the tributes that have
been paid to him here.

About Shri Deven Sen, everybody has
made a rcference to his contribution as a
labour leader, but before he switched| over to
labour work, he had been from 1921 an active
nitionalist worker. He joined the young band
of dedicated workers of Gandhi Ashram of
Malikanda 1n Dacca district. Since then, he
had led a life completely dedicated to the
cause of the people.

I once again associate myself with the tri-
butes that have been paid to these three ex-
colleagues of ours.

SHRI1 M. MUHAMMED ISMAIIL (Man-
jeri) : Mr. Speaker, Sir, on behalf of my
parly, the Muslim League and on my own
behalf, with a heavy heart.] I support the
motion of condolence before thc House con-
cerning the deaths of Chowdhury Abu Talib,
Shri Muthiah and Shri Deven Sen.

Abu Talib was a member of our parur..l-lis
parliamentary career was cut very short by the
inescapable hand of death. But yet he was
known to his friends and others as a very
affable, amiable and affectionate gentleman.
He was a scholarand a pious man. He was
very much interested in the education of the
people. He was very simple in his life and
unobtrusive in his manners. Though he was
steadfast in his views, he always tried to un-
derstand the views of others'and those of his
opponents. He had always been trying to do
bis hest to religve the sufferings of the poor
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and the backward classes of the country. His
death is a very grave loss and is strongly felt
by those who came into contact with him.

Mr. P. Muthiah was another affable and
amiable gentleman whose specches in Parlia-
ment were full ol constructive suggestions.
His speeches were also indicative of his im-
palience experienced at the tardiness of
development works.

Mr. Deven Sen was also a very amiable
and respectable gentleman.

I request that our condolences also may
be included in the message which the House
is going to send on the death of these three
learned gentlemen.

PROF.S. L. SAKSENA (Maharajgunj) :
MTr. Speaker, Sir, during all my trade union
lifc extending over 50 years, I have known
Shri Deven Sen from the beginning as one of
the most valiant fighters for the cause of free-
dom and against injustice to the labour class.
I'wish to associate myself with the condolences
that are being offered. Regarding the other
two friends also, I associate myself with the
condolences that are being offered here.

SHRI SAMAR GUHA (Contai) : Sir, 1
knew Shri Deven Sen from his younger days.
He was dorn at Dacca and from his youngsr
days he was one of the close associates of Dr.
Profulla Chandra Ghosh, Shri Surendranath
Banerjee and others. He worked in the Gan-
dhi Ashram at Dacca amd thereby served the
people of that area. Afterwards Shri Deven
Sen switched over to labour work and it is
probably not known that he became one of
the most important lcaders of colliery workers
in west Bengal. I knew him quite well, He
was a close colleague of ours and we worked
with him during the labour movement in West
Bengal.

About the other two distinguished mem-
bers of this House, 1 had no occasion to meet
them and know them personally but it is our
sacred duty to pay our homage to the departed
soul. So,’on behalf of my party and myself |
wish to express our condolences.
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frafl, 4z 3@ a3 I g1 & 57 A0
AggaEl & wfq aragar st agtafa
afad Far g |

Y Twix fag (wEraedd) oS
AF-gEqrd g3q § aiad gafeaa  fwar
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g %ok wgra f ) & ww wEgrgwat W
a9y I Y A ¥ wgtefy sfoa wvar
g o mdar v § 5 wEw o F
o-daw aftn ¥t 37 @F § §E
7x %t owfw T

MR. SPEAKER : The Ilouse will stand in
silence fof a minule as a mark of respect to
the departed souls.

The Members then stood in silence for a
short while

SOME HON. MEMBERS rose—

SHRI K. MANOHARAN (North Madras):
Mr. Speaker, Sir, on a point of order.

MR. SPEAKER : There is nothing before
the House.......(Interruption)

PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHANA AUR PRARASAN MANTRI
(SHRIMATI INDIRA GANDHI) : Afier I
mntroduce the Ministers he may raise it.

MR. SPEAKER : I will explain ..(Inlerrap-

tion),

SHRI K. MANOHARAN : Lut me explain
the point of order.

MR, SPEAKER : May 1 give you some
information ? We had the Presidential order
about Hindi. We have another order again
this morning. [ will explain them after the

Prime Minister has introduced the new Minis-
ters,

INTRODUCTION OF NEW MINISTERS

PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHANA AUR PRASARAN MANTRI
(SH!_llMAT] INDIRA GANDHI) : Sir, may
I, with your permission, introduce the new
members of the Council of Ministers, Shri C..
Subramaniam, Minister of Planning. Science
and Technology/Yojna Mantri, Vigvan aur
Prodyogiki Vibhag Mantri; Shri Uma Shan-
kar Dikshit, Minister of Works and Housing/
Nirinau aur Awas Mantri; Ministers of State—
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Shri H, N. Bahuguna, Minister of Communi-
cations/ Sanchar Maniri; Prof. ). P. Chatto-
padhyaya, 1fealth and Family Planning/Swas-
thya aur Pariwar Niyojan; Shri Mohan Dharia,
Planning/Yojana Mantialaya; Shri  Shah
Nawaz Khan, Steel and Mines/Ispat aur Khan
Mantralaya; Shri Ghansbyam Oza, Industrial
Deveclopment/Audyogik Vikas Maniralaya.
Deputy Ministers~ Shri Bedabrata Barua,
Company Affairs/Kamp ani Karya Vibhag:
Shri A. C -Gcorge. Torvign Trude/Videsh
Vyapar Mantralaya; Shri Baijnath Kureel,
Irrigation and Powcer/Sinchai aur Vidyut
Mantralaya.

AN HON. MEMBER : Where is he ?

SHRIMATI INDIRA GANDHI : 1 am
sorrys I think, heis amwwering questions in
the Rajya Sabha.

SHRI S. M. BANERJEE (Kanpur) : They
are not present even on the opening day.

SHRIMATI INDIRA GANDHI : Shri-
mali Sushila Rohatgi, Finance/Vitta Mantra-
laya; Shri B. Shankaranand, Parliamentary
Affairs/Sansadiya Karya Vibhag: Shri Dalbir
Singh, Petroleum and Chenucals/Petroleum
aur Rasayan Mantralaya; Shri Dharamvir
Singh, Information and Broadcasting/Soochana
aur Prasaran Mantralaya; Shri Kedar Nath
Singh. Parliamentary Affairs/Sansadiya Karya
Vidhag, Shri Balgovind Verma, Labour and
Rchabilitation/Shram aur Punarwas Mantral-
aya; and Prof. 'D. P. Yadav, Lducation and
Social Welfare/Shiksha aur Samaj Kalyan
Mantralaya.

SHRI N, SREEKANTAN NAIR (Quil-
on) : She has read out something. We did.ml
understand what she® said.

MR. SPEAKER : She was also reading in
English.

RE : DESIGNATIONS OF MINISTERS

SHRI K. MANOHARAN (North Mad-
ras) : Sir, my point of order is this. 1have
got the list of questions before me. The first
question has becn asked by Shri R. S, Pandey
and Shri S. M. Krishna but I do no know to
which Minister it is addressod because it
reads ;
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[Shri K. Manoharan]

“Will the Raksha Mantri be pleased to
state”,

(Interruption). 1 am afraid. the slightest
derailment of Raksha Mantri may land in
Riksha Mantri also. But that is not the point;
my point is this.

SHRI 8. M. BANERJEE (Kanpur): A
language cannot be ridiculed hke that, English
is a foreign language.

SHRI1 K. MANOHARAN : I am not ridi-
culing. My intention 15 not to ridicule any
language at all. 1 love Hindi and 1 respect
Hindi. That is a different matter. The pomt
is that 1 think this is unconstitutional. In arti-
cle 343 of the Constitution it is very clearly
stated :

*“The official language of the Union shall
be Hindi in Devanagari script.”

But here it is in the Roman script, 1 think,
this is against the spirit and letter of the Con-
stitution.

Secondly, it violates flagrantly the assur-
ances given by the late lovable Prime Minister,
Pandit Jawaharlal Nehru, the father of the
present Prime Minister.

Thirdly, it violates the Official Languages
Act. I can quote...

MR. SPEAKER : Please be brief.

SHRI K. MANOHARAN : Please have
some patience. [ have never in my parliamen-
tary life created any scene whatsoever, This
is the first time 1 am expressing my feclings
on behalf of the people of South, non-Hindi
speaking people...

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : Let him speak on behalf of
his own State, not on behalf of others.
(nterruptions)

SOME HON. MEMRERS : Bit down.

SHRI K. MANOHARAN : 1 can afford
to fgnore her.
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I quote from the Official Languages Act,

“3, (1) Notwithstanding the expiration
of the period of fifteen years from the
commencement of the Constitution, the
English language may, as from the
appointed day, continue to be used, in
addition to Hindj,...

(a) for all the Official purposes of
the Union for which it was being
used immediately before that
day; and

(b) for the tranmsaction of business
in Parliament.”

It has been an accepted practice that two
Questions Lists are simultaneously printed,
one for the sake of Hindi speaking People
and another for the sake of non-Hindi speak-
ing pcople. The Staius quo was being main-
tained. There has been no disturbance or
difficulty whatsoever. Suddenly, hike a bolt
from the blue, this has been done and we are
asked that we must swallow it. On behalf of
my party, if the hon. lady Member has got
any objection, and on behalf of my State, I
categorically say that it is not acceptable to
us, to the D. M. K. Party as well as to the
people of South.

Another point, the most important one,
is this. In 1965, when there was a turmoil, if J
may be permitted to say, a conflagration, in
Madras State, in Tamil Nadu, regarding anti-
Hindi agitation, I am very happy to say that
the present Prime Minister who was then the
Information and Broadcasting Minister had
the courage to visit Madras State where she
said to the press, “If the language issve is
like this, I am sure it requires re-appraisal.”
While she said “‘re-appraisal”, we never thou-
ght re-introduction of Hindi in this Roman
seript.

We feel this is an indirect declaration of
cultural war on the people of non-Hindi spea-
king people.

I had a talk with the Parl{amentary Affairs
Minister, Shri Raj Bahadur. He said, “You
are free to call the Prime Minister as Pripe
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Minister., You need not call as Pradhan Man-
tri.” When Iasked him why in the English
Questions List Pradhan Mantri is also introd-
uced, he said, it is Prime Minister/Pradhan
Mantri—there is an oblique...

AN HON. MEMBER : Oblique Prime
Minister.

SHRI K. MANOHARAN : If you refer to
the English dictionary, ‘‘oblique” means dis-
honest. So, this oblique business must go...
(Interruptions) We are all one here. We are
for the creation of a socialistic society and the
process of consolidation of socialistic forces
is in the offing.

In 1971, the people have given a clear man®
date. Not for this language purpose. 1 must
say that the people have forgotten the langu-
age issuc. Everywhere, there was tranquillity
and the country pinned its faith on the per-
sonality of the Prime Minister who could deli-
ver the goods. Why is this Hindi issue being
raked up again ?

1 request the Prime Minister that she
must immediately see that the Presidential
Order, the Notification, is withdrawn forth-
with. Secondly, the slatus guo should be
restored. If these two things are not accepted
by the Prime Minister, she need not express
regrel...(Interruption) 1 am not like Mr, Jyotir-
moy Bosu. I want to be sober. | request the
Prime Minister to withdraw it forthwith. Who
are the people behind the villainy, crimina-
lity, I do not know. 1 urge upon the Prime
Minister that she should understand the depth
of the feelings of the non-Hindi speaking
People. We must follow the previous practice.
There has been absolutely no difficulty or
disturbance whatsoever experienced so far in
following that practice. 8o, shall I request
You, Mr, Speaker, and through you,
the Prime Minister, that she should make
a statement immediately ? Because, Sir,
our responsibility towards the people and
our duty towards the people is much more
than the petty langusge issue. This is high
time for us to do something for the good of
the country, Immediately after the historic
announcement of the nationalisation of Gene-
ral Insurance people are very happy and
they have sent telegrams after telegrams to
the Prime Minister, Why ? Because, peaple
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believe, the is tending towards the socialist
path. But then came a brake. In this way
people definitely doubt and suspect the in-
tention of the Prime Minister.

MR. SPEAKER : You may kindly concl-
ude.

SHRI K. MANOHARAN : Mr. Speaker,
let me finish. Why [ take some time is this.
1 prevail upon the Prime Minister that she
should come out with a statement withdrawing
the President’s Notification and the stafus guo
ante should be restored.

SHRI A. K. GOPALAN (Palghat) : We
took up this matter. The Minister of Parlia-
mentary Affairs told us also. I don't know why
this situation was created, bescause it is not
for the sake of Hindi, it is not those who
love Hindi who would like to do like this. All
this creates suspicion, that they are imposing
something. You said, Sir, there is some other
order like that. We want to know what it is.

SHRI INDRAJIT GUPTA (Alipore) :
This Presidential Order making these rules
has been made under Clause (3) of Art. 77 of
the Constitution- This relevant clause says :

““The President shall make rules for the
more convenient transaction of the
business of the Government of India,
and for the allocation among Ministers
of the said business.”

I would like to know from the Govern-
ment as to what were the great inconveniences
which were being felt, like for instance writing
the Finance Ministry as Finance Ministry ins-
tead of Vitia Mantralaya in the Question
Lists and in the papers circulated in Engligh.
What was the great inconvenience felt, for the
purposc of writing these designations, to
make the English-knowing Members under-
stand the relevant designations of the Minis-
ters 7 I am unable to understand the reasons
for any inconvenienee being caused on this
score. In viow of the delicate nature of the
language problem, and the allergy which
rightly or wrongly does exist ia large
areas and parts of this country on this
question, it will take wus some time
more to solve this problem with patience.
I cannot imaginme a more tactless thing
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|Shr1 Indrajit Gupta]

that the Government could have done at this
stage. This change is only a diversion from
much more pressing and urgent problems
facing the country and the people. This is
nothing but a diversion, if [ may say so, a
provocation, which may have been unwittingly
done, but neverthelcss it acts as a provocation
and disturbs the feelings of the Members who
come from the non-Hindi regions.

I do not know why Government should
stand on falsc prestige in this mattcr. [ don't
think il is nccessary that this must be done.
They could have continued in the old way,
which was working quite well.

Nobody has enmity to Hindi. I am nol
against Hindi | understand Hindi perfectly
well. But it is a question of what attitude you
adopt which 1s bchind all this. Why should
they suddenly rake up this Hindi problem
suddenly in this fashion, without consulting.
anybody, without consulting any of the oppo-
sition parties ? Suddenly we are confronted
with this thing.

So 1 very strongly support what My, Mano-
haran has said. I would request the Govern-
ment not to stand on a scnsc of prestige but
to 1econsder this matter and to withdiaw this
step, Nothing is going to he lost, heavens are
not going to fall of this change & not done.
We should continuc the old system which was
working smoothly without any difficulty and
we should be allowed to continue that system.

SHR1 SHYAMNANDAN MISHRA (Be-
gusarai) : | have no doubt that all these forms
ape bound to be acceptable in course of time,
Just as the term ‘Lok Sabha' is acccptable
to Hon. Membeis, which happzns to be on
the top of the Order Paper.

SHRI G. VISWANATHAN (Siddipet) :
That should also be changed to House of the
People.

SHRI SHYAMNANDAN MISHRA : But
the more important thing 1s that Government
should have thought that it would have suited
everybody if the new forms were given simul-
taneously with the old forms in brackets.
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Would Government not be pleased to consider
this ?

SHR] K. MANOHARAN : That is what
they have put in oblique...

SHRI SHYAMNANDAN MISHRA : My
hon, friend is afraid of ‘oblique’.

SHRI SAMAR GUHA (Contai) : May I
submit...

MR. SPEAKER : | am sorry; no debate is
gOINg ON NOW,

SHRI SAMAR GUHA : I had written to
you in advance.

SHRI S. M. BANERIEE : Let the Prime
Minister mahe a statement. Otherwise, we
shall lose the Question Hour, The questions
are also equally important.

SHRI SAMAR GUHA : I had written to
you in advance...

MR. SPEAKIR : I do nol want the whole
of the Question Hour to he taken up by
this.

SHRI A. . SHARMA (Buxur) : The point
of order has to be disposed of by you and not
by the 'rime Munister, What is the point of
order ?

SHRI SEZHIYAN (Kumbakonam) : The
point of oider is that this is a departure from
the old practice.

SHRI BIRENDER SINGH RAO (Mahen-
dragarh) : On a point of order...

SHRL SAMAR GUHA : The order that
has been jssued is in clear violation of the
apirit of the Constitution and also the resolu-
tion that had becn adopted in this House in
regard to language. This just cannot be done;
they cannot suddenly switch over to Hind:
translation. It might be done by Hindi trans-
hiteration. It could also be done simultaneou-
sly; they could have English and side by side
there might be Hindi transliteration also. I
repeat that this violates the spirit of the Con-
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stitution; this vitiates the resolution on lun-
guage which had been adopted in this House,
according to which it was said that Hindi and
English would be there simultaneously. I am
not opposed to the Hindi version. I would
submit that the nomenclature could have been
given by transliteration, instead of trying to
discover some awkward words to designate the
Ministries. 1 feel that in accordance with our
Constitution and also the spirit of the resolu-
tion that we have adopted, the nomenclatures
of the Ministries should be in English; they
may be in brackets in Hindi.

SHRI BIRENDER SINGH RAO : Sir,
you have already been very partial to some
friends who have allergy towards Hindi.

SOME HON. MEMBERS : No, no.

SHRI SAMAR GUHA : There is no ques-
tion of allergy.

SHRI BIRENDLR SINGH RAOQ: 1 would
hke to know whetber there is any such thing
as pure English. English as such consists of
words from all languages. English has got
words from all languages in the world. If some
words of Hindi are added 10 the English lan-
guage, English will still remam English., Sim-
ply because of the addition of just a few words
of Hindi, how can we say that English has
ceased to be English ? English has got French,
Latin and German words in it. Su why can
there not be Hindi words also in English 7

PRADHAN MANTRI, PARAMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHNA AUR PRASARAN MANTRI
(SHRIMATI INDIRA GANDHL) : Last time,
we ‘established a good system that we should
mect, the Leaders of the Opposition 1o decide
all these points. Since this is becoming a rather
heated debate, 1 suggest that we may meet
some time (oday or tomoriow and we may
talk it over.

So far as Shri Shyamnandan Mishra's
suggestion is concerned, we have already
taken that decision that English and Hindi
should be there together. But we shall discuss
this with all of the opposition leaders, rather
than have this debate here.

SHRI G. VISWANATHAN : They should
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have discussed with all the leaders of the
Opposition first.

SHRI K. MANOHARAN : The assurance
given by the Prime Minister is that we can sit
shortly within a day or two ..

AN HON. MEMBER : Today.

SHRI K. MANOHARAN : Our conveni-
ence must also be taken into account. We can
meet today or tomorrow, at any rate, not in
the distant future. We must sit and we must
see that a formula or a concrete proposal is
evolved which would be acceptable to the non-
Hindi-speaking as well as the Hindi-speaking
people. 1s that the spirit that she has expre-
ssed ?

SHRIMATI INDIRA GANDHI : Yes,
that is it,

SHRI KALYANASUNDARAM (Tiruchi-
rapalli) : Till that time, will the notification
be kept in abeyance ?

SHR! INDRAJIT GUPTA: You sajid
something about some new Presidential order
coming into cffect. We do not know what
it is.

MR. SPEAKER : This is not the Presi-
dential Order. The Presidential Order was the
first one. The second one is from the Prime
Minister's Secretariat. We can give the Fnglish
equivalent also along with Hindi—that was
what she said just now.

SHRI KALYANASUNDARAM : The
Presidential Order is not binding on the Lok
Sabha; it relates only to government business.

SHRI SEZHIYAN : Let us posipose the
cntire question hour.

SHRI ATAL BIHARI VAJPAYEE (Gwa-
lior) : Noj there are important questions on
the list; we cannot do it.

MR. SPEAKER : | will just translate the
word ‘Raksha Mantri'...

SHRI J. M. GOWDER (Nilgiris) : No, no,
We will not take it. What is the meaning of
‘Raksha Maniri' ?
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MR. SPEAKER : 1 am not going to post-
pone the question hour.

SHRIR. S. PANDEY (Rajnandgaon) : I
had tabled the question. But they are speaking
on my bebalf.

SHRI J. M. GOWDER : Who is he to ask
that 7

SHRI R. §. PANDEY : Whether to use the
words ‘Raksha Mantri’ or "Defence Mimster’
is my privilege. But they are protesting.

Prashna pratham. (Interruptions).

SHRIMATI INDIRA GANDHI : Shri
Manoharan has accepted my proposal. So I
would make this appeal to the House : let us
go through the question hour now and then
we can discuss this matter; actually there s
very little time left of the question hour,

SHR1 JYOTIRMOY BOSU (Diamond
Harbour) : Let it be in the old form.

SHRIMATI INDIRA GANDHI : The
question of form does not arse. The hon.
Speaker takes only the number of the ques-
tions. It 1s in the old form in that sense.

MR. SPEAKER : Question No. 1.

SHRI! K. BALAKRISHNAN (Ambalapu-
zha) : On a point of order. | am an elected
member of this House. Am [ not expected to
know what 1s happening in this House ?

SHRI S, M. BANERJEE : Let him ask
somebody else to tell him.

SHRIR. 8. PANDEY : Prashna pratham.
SHRI JAGJIWAN RAM : rose—

SHRI J. M. GOWDER : Indz Mantri
Parenna ?

SHRIJAGIITWAN RAM : I am the De-
fence Minister.
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ORAL ANSWER TO QUESTION

Heavy Movemsent and Concentration
of Pakistani forces em Indo-Pakistan
Bocders

+
*1, SHRI R. S. PANDEY :
SHRI S. M. KRISHNA :

Will the RAKSHA MANTRI be pleased
to state :

(a) whether there has been hcavy move-
ment and concentration of Pakistani forces
on different sectors of the Indo-Pakistan bor-
der during the recent past;

(b) whether Pakistan) Forces are indulging
in provocative actions and making mntrusions
mto the Indian territory; and

(c) 1if so, the details thereof and whether
necessary sieps have been taken by Govern-
ment to meet the situation created by Pakistan
on the border ?

RAKSHA MANTRI (SHRI JAGJIWAN
RAM) : (a) to (c). No abnormal movement or
concentration of Pakistaru troops has been
noticed along the Indo-Pakistan border.
Unusual actvity by West Pakistani troops has,
however. been noticed along sume sectors of
the border with East Bangal. Pakistar forces
have intruded into Indian territory on 7 occas-
jons since 25th March in the Eastern Sectors.
There have been 43 incidents of firing across
the border and 3 cases of kidnapping- There
have also been 16 air violations by Pakistant
aircrafts, 19 protests have been lodged with the
Government of Pakistan on these incidents.
Qur Security Forces are maintaining constant
vigil on the borders and have instructions to
take appropriate action against Pakistani
intrusions.

ot TW wEw oY : aww WEEd,
@ weAt ot A oqqy gwx ¥ g
gra @ sew w1 faw fean
& w7 ¥ 9g wam wige § 5 ofee
N WET ATHT ¥ o g off R ¥

qrq &1 arvnw femr, @t gEA SEwr



21 Oral Angowers

Far goe faar | w1 g aRdshi wiqA
& qugEAr A § ? W qg Wi
qraifae oy &1 aoww g § e
afg ag wa &% § @Y g dfas mdardy
T &, R awdEly dw § W
fersraa ® % g¥ ag o A T gver
3 fr aft ooy & srewor @Y @R
at war NdT AvNfh o feafr w7
gFTaaT & & fog gew § 7 afr ¥
at e sfa wrgd wwTwdw & eI} 6T
w7 qifeeT 7 A [T Il §, Ik
gofaw § g@ ooft |yaT awf AN
A S ) Al w0 @ i ad
w4 ?

st wofter W ;. wEew wEEA &
I ¥ qafg ®1 IuX gw Iw} ¥ &
afafea § 1 ag & sravr g =g §
o go gty o sTR R @ w@r
IFMY qdff S aT FUAT AW F 9 W
& @ §, 3a% dad ¥ Fear wifze, 9w
T awT FH G0 @ AW A AG 2@
TRY | §xA W AW & fF aimem dw &
W A st wEmfET & fau gwed
fEqiagiaea & agm g 5 o
agt & s wor wfaw & wrdoeg §
wifrmr w<v ¥ fog sfeqg gu @
arfeeaT 1 A gar AR wgt O
e afewm v, §e darer Wil
YT s A & Jgwe W & e
% wr dfrel w1 fadw fiear, gerfaen
foar, dwd gan, myrd g 1 og W @@
Tk s wifeem At ofs & amy
Wi aw og ez & aow A @
Y 1 g Y g WX A ¥ I ww
T FIC wdargl ATEAW g A @R
¥ ¥ wroor YT oAy oY 1 QY ey
W 378 SR ifwat vl | gw W
ﬂﬂst{ﬂ‘(fﬂmﬂﬁ'lmﬁmt

e stiefe odb & vewr wRw

JYAISTHA 3, 1893 (S4K4)

Oral Answers 22

qrfeare & ote 3o oar &) 9 § aew
! frery ferr wgf fogrd
o T rd ot Aidw &
o T st B it % fag qute
§ six ey w7 s, waE goifas ag
gz & geifaen v & fag wew
TBEAY |

ot oW wgrw aiR ¢ & <oy et ot ¥
wrAT wrgar § fn war I s e
¥ ger walt gy fad 10 awhew ¥Y &Y
T @ N T fram g & g ¥
fear a1 f& whwiwr /g & faidwx
oifert amft & aE W wEIWA @
@ ¢« 99 FEGEA ¥ agt N @ww da
g war §, SEAT AT WY SR e
fear, sw< ag = ¢ At feg ag ot wrdd

faed i@ O & em 9T (g anft
Y XA ¥ swEEdr w1 ?

oY iR T d|r e,
% ag qeal wlmaw ¥ g1, 7gt |

oft T g : den AW e
"R AT

ot worefre o aver & dees
NP s ' R
qrfiFeaT™ &7 S0 ¥t 906 ¥ ag 5w
wr § fs o i iz §, agt e g g
dfs e @ §1 o At R
dfre way § oY O aff Tw wwy | I
6w Y QF T AT W IW &
AT ¥ Wi aaK I T Wi



23 Oral Ansovers

T &IU 77 gav § fr qer w0 F X
W IAFT gEIEAT FIE G| @AY
T TH I {9 grfaca dfaw
W A qai qeqr § @ w@ifE a<o-
TT I @I § FT Bov B Yoywes Ay
¥ o aoet @A fog fag gl

T TEF AT WE, qg gUN dA
arer 7EY § | dfwa dar | s o
TR ¥ @ A N 5w faded i
1 a7 g9 AT 8, SOwT AW
TOAL A @S § AT AT G F
T AT B9 L LAOH SV

SHRI S. M. KRISHNA : Sir, the hon. De-
fence Minister has grudgingly conceded that
feverish activities, almost on a war footing,
are taking place on our borders, I would like
to know from the hon. Minister if it has come
to the notice of the Ministry that the regular
Pakistani army have rcplaced the Pakistani
Rangers who were on the boiders.

Secondly, the digging of trenches and cons-
truction of bunkers have been going on on a
a war fooling on the castern sector. And
added to it, there is the recent pronouncement
of the Martial Law Adminstration, clamping
night curfew in a five-mile belt all along the
border, compelling the , civilians 10 evacuvate,
so that army personnel could take over those
areas. So, in view of all these activitics, I
would like to have an assurance from the hon.
Defence Minister, to the naticn, that the bor-
ders would be [adequately taken care of and
all those activities would be met with equally
forgeful activities from our armed forces.

SHRI JAGJIIWANRAM : I have nothing
new to add. As I have said, so far as the wes-
tern sector of {Pakistan is concerned, there
has been no unusual movement on that side.
When the Pakistan armies are posted near
the_border, in the normal course, there are
certain movements; there are certain repairs of
therc bunkers or roads on that side of the
border. That does not cause much anxiety.
So far as the eastern border is concerned,
theie has been,conceatration of Pakistani army
there and on the eastern border, as the House
19 aware, East Pakistan Rifles were guarding
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the border between India and East Bengal.
And naturally, when the fight for freedom
started there, the spearhed of that freedom
fight was the East Pakistan Rifles and the
East Bengal Regimeni. Naturally, Pakistan
bas replaced the Fast Pakistan Rifles with
regular army of Pakistan. That fact is known
to us, and as 1 have said, further movements
of the army of that couniry taking place
across the border arc taken note of and nece-
ssary capabilities are created on this side of
the bordcr.

SOME HON. MEMBERS rese—
MR. SPEAKER : Order, order.

SHRI K. BALAKRISHNAN : Sir, 1 raisc
a point of order. Is therc any Parliament in
the world where defence matteis are di scussed
like this 7 (Interreption)

MR. SPEAKER : [ have scen so many
Parliaments; | have not scen 8 Mcmber asking
a question like this

DR. RANEN SEN : Sir, may 1 know from
thc hon. Dcfence Minister whether it isa
fact that incessant violations of our territory
and invasion inside the territory of India are
taking place ? 1t should be recalled that Paki-
stani forces invaded and came ingside the
Indian territory of Boyra, which is situated in
my constituency, and killed flve persons.

MR. SPEAKER : Order, order.

DR. RANEN SEN : Just one minute. On
the 19th of May, they bombarded the chek-
post of Bongaon-Petrapole, May 1 know in
spitg of all this, what is the Government order
to our army men—whether it is an order to
retaliate or to repulse these attacks or just to
send notes from the city of New Delhi 71
want to know the answer from the hon. De-
fence Minister.

SHRI JAGHWAN RAM: If the hon.
Member has listcned to the orignal answer,
he will find that in the last sentence, I have
said that our security forces have instructions
to deal with the intrusions. (Intervuptions)

Wt wew fegr ol : soTw
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g, srely gRer weft o 7 FE—gAr
e Tel ®) qg w2y faqr nar § e
wE T FHTC AT qrEAonery graarfgat
& §, &Y A3y fagd | & ST g
R pm g iR o fadm &
o ok AT 7 o graAT Hat ot
oMo ¥ wgr g 5 ofemm
g AT A gAY qrgAAT AT 16 AT
geeiwa v 1 sar T oY Avg-HAT W
Ry fgar § fe afzx sifeeam e
arg-Err w7 FfwAw FT @ I9 & garg
wge fro fad o 7 afy ag smw
ol famr, @ grar @@ TA gwR W
wriarfEat & & &F, T3 *1 g7 qAwa
p?

oft warole o &Y g gec B
af TaT qr—

“Our security forces have instructions to
take appropriate action against Pakistani
intrusions,”

It clearly means that if there is an intrusion,

the intruders have to be thrown out of our
territary. If there arc intrusions by aircraft
and if they do not respond and return back,
they have to be shot down. That is quile clear.

ot wew fagrd woddt s
WY, A O w1 I Ay far v o
TAT Heft & ¥ @ w1 A & -
A arg-Aar 16 M7 gard e
Wk @< e we W way &
T e fear & e sfag sriad @
W ey ofaw s § oag W
wifaw § fs aifre & gard sgre
forey ¥ st 2

oft grerefteer o &Y ot wET R fE
W R &1 ek gard o gaTdr
far srafa & gard v # oo T §
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3T gw a0 ag urgw & aren § 5 g
a7 AT @, TR 98X 9T WY ag wrTET
gt § oY anw ot § fv SEW FTORC
firer faar arr )

WRITTEN ANSWERS TO QUESTIONS

quff simrer ¥ art § dwy grer afew
fem mm dwed

2. &t wew fagrd modd ;s
fadw el 7 aary # g w0 o qff
qrer € oy & wfg wrer A orwr
aggafa wwe ®@ qur mﬂﬂﬁ"f
¥ ¥ gau ¥ wog gra gAewAfa §
31w, 1971 W qifcr  E&ew
FIoifag s & 0 owIT X 89 A6
FUT FTAATE FY § 7

frker sk (st vk feg) e
#t sfaat 7 feeet o fadeht wowTdl ¥
sfafufert *1 qar aa & fra-fow 2@
% gank fraw §, o1 Pt & oo
g agt A aTE Y qur Sy Wl
¥ wgrafaa #1 2 f wdt o | gTECH
faefy g ¥ ag W s fewr d
fic & qf amwr § Amfenl & o
a1 wAE FTEFIO & AN Y gl AFN
% fau qrffe TR QT qOv gat
T CEAATT FT | GW A @ AWA ®)
w1 arfas ofg § Femn
§ ) aoe ¥ dywa T & werafew ¥
dredt ¥ WIKa ® qF dme ¥ gt
® goRE wgaaT ax ¥ fag woed
aar A-wErd el ¥ i W
T AN WG FA FT WO

fvar & 4
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Recognition of Bangla Desh
Government

*3. SHRI SARJOO PANDEY :
SHRI K. LAKKAPPA :
SHRI MUKHTIAR SINGH MALIK :

Will the VIDESH MANTRI be pleased
to state

(a) whether Government have taken any
Bleps to recognisc Bangla Desh Government:
and

(b) if not, the steps proposed to be taken
in the matter ?

VIDESH MANTRI (SHRI SWARAN
SINGH) : (a) and (b). The question of India
recognizing the Government of the Republic
of Bangla Desh is constantly under review,

fodl 7 soA T WY ATET AR &
Wy ® wifem wrasge aF

*4. =it gew av wEAT : F7 faAm
da 9g TR F7 FO w5

(%) o= af @@ ® wrgar &
§faq sw & o0 o7 aml #1 e
qrawT §;

(®) #av & R ST A Y F
T g A

. () afz g, & der 2w 9 ow qw
araar g & o & Wy Fq § qa
§ET T FY KA A% AqAT FEU oy T
faae g 7

foedw sl (st et Fig) : (%) el
ORI ¥ Aa B & faq smacisdn
w0 & 7rq W€ ot o9 AR af § )
ST T GOHTE FT gudT afe guwr
sqrafas afirere oifs 77 e & afe-
whe Wit T i 8, e A 8
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faq oT aer ) ¥ FTO-gY, WL,
arrar 3 & fam favir w7 vy fa=e
Lacil A

(=) site (). feafa afafiaa § ol
dud ww @ 1 g feafy ® @@
o ¥ q@ @ Al EME @A W
Wi & A fgg awr e-wgdla ¥
mifr s geem & fag o oY gy St
Fravas awda, fota

Fire in Caltex Petrol Tank
in Calcutta

*5, SHRI YAMUNA PRASAD
MANDAL :
SHRI INDER J. MALHOTRA @
SIIRI TRIDIB CHAUDHURI ;

Will the PETROLEUM AUR RASAYAN
MANTRI be pleased to state ©

(a) whether Government have seen the
Press Report published in the Hindustan
Times dated the 30th April, 1971 wherein it
has been stated that a fire broke out in Caltex
Peirol Tank in Calcutta on the 29th *April,
1971;

(b) if so, the estimated loss occurred as a
resuli thereof;

{c) whether any inquiry has been ordercd
to find out the causcs; and

(d) if so, the details thereof ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P. C. SETHI): (a) Yes, Sh_'.
However, the Press Report published in the
Hindustan Times is incorrect to the extent that
the fire had broken out ina Burmah-Shell
tank.

(b) Final estimates of loss are not yet
available, On a tentative basis, the loss may
be between Rs, 9 10 Rs, 16 lakhs,

(c) and (d). The case is being investigated
by the West Bengal Police with tho assistamce
of the Central Burean of Investigation, The
result of investigations is awaited, !
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Publication of Indin’s Map in the Great
Soviet Encyclopaedia

*6. SHRIR. R, SINGH DLO :
SIIRI JAGANNATH MISHRA :
SHRI M. C. DAGA :

Will the VIDESH MANTRI be pleased to
slate :

(a) whether the Fourth Volume of the
Great Soviet Encyclopaedia published recent-
ly contains the map of India;

(b) whether necessary correction in the
map about the Sino-Indian border has been
carried out; and

(¢) if not, the reaction of Government in
this regard ?

VIDESIIT MANTRALAYA MLN UP-
MANTRI (SHRI SURENDRA PAL SINGH):
(a) No, Sir. The Encyclopaedia contuains a
miep of the world and small inset map of Asia
which do not show any international bounda-
1IL%,

(b) and (¢). The guestion do not arise.

Exemption to Small Scale Drag Manu-
facturing Units from Drugs
{Prices Control) Order, 1970

*7, SHRI MUHAMMAD SHERIFF :
SHRI MADHURY YA HALDAR :
SHRIL B. NARAYANAN :

Will the PETROLEUM AUR RASAYAN
MANTRI be pleased (o state :

(a) whether the Small Scule Drug Manu-
facturing Units had been given some exemp-
uons from the provisions of the Drugs
(Prices Control) Order, 1970;

(b) if so, the details thereof; and

(¢) the reasons thercfor ¥

_ PETROLEUM AUR RASAYAN MAN-
TRI (SHRIP. C, SETHI) : (a) Yes, Sir.

* {b) Threc orders on the subject have been
1sued, The details of these ordefs are given
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in the statement laid on the Table of the
House. [Placed in Library, See No, LT—
166/71]

(¢) The exemptions have been granted in
pursuance of the general policy of Govern-
ment that small-scale sector should be affor=
ded some measure of protection and encou-
ragement.

w%T # aratoe soEt € @
* forg wgrn

*3. ot arTeTE T e
w1 At gTC ai
st fawgne sprepraTen

Fa1 fadm Ay og O A FAO
T fF

(%) #a1 @wFre ¥ &FT W @
arafer Iozal wt @@ & fRg agaw
faar 8; #R

(=) afx g, v Ia®r @ qar § ?

fadw s (o vt fag) : (F) 9%
(). dF1 F TER ¥ AT IR F
5O FrawaTiaal F1 gafeal &1 geraww
w77 & faq mgraar Ay 9t W
IO AT QIGA1 F 8 GW THC HY
gwa @gEar a1 & fag w@gwa @ g
4 | g9 waras st & fog g
AT dwr & gy fear &1 gra & fag
wredtT AT & g B w1 g
AqA A &Y g AT FH qATT K
fog §o 4fAs 9k 3o &fs a-amm
ot AT av |

Research in Medicinal Plants and
Herbs

*9, SHR1 RAMAVATAR HASTRI ; Will
the SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased to state :
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(a) the progress made so far by the Cen-
tral Council for Research in Indian Medicine
and Homoeopathy in indentifyving medicinal
plants and herbs in various parts of the
country; and

(b) the total amount so far spent in this
respect ?

NIRMAN AUR AWAS TATIIA SWAS-
THYA AUR PARIVAR NIYOJAN MANTRI
(SHR!I UMA SHANKAR DIKSHIT):
(a) About 1000 species of medicinal plants
have been identified by the various Survey of
Medicinal Plant Units functioning in diff-
erent parts of the country.

(b) An expenditure of Rs. 4,34,653 has
been incurred on the Survey of Medicinal
Plasts during 1969-70 and 1970-71.

Scarcity of Petroleum due to demand for
rise in the Prices of Crude Oill

*10. SHRIP. K. DEO : Will the PET-
ROLEUM AUR RASAYAN MANTRI be
pleased to state :

(a) whether following the demands of the
private Oil Companies lor upward rise of
prices of crude oil, there is likely to be serious
scarcity of petroleum in the country;

(b) whether Government have formulated
any plan to ensure regular supply of vil in the
country; and

(c) if so, the details thereof ?

PETROLEUM AUR RASAYAN MAN-
TR1 (SHRI P. C. SLTHI) : (a) No, Sir.

(b) and (c) . Do not arise.

Arming and Inciting tribals by
Pakistan Government to lannch
Aggressive Action on India’s
Border

*11. SHRI M. M. JOSEPH : Will the
RAKSHA MANTRI be pleased to state :

(a) whether Pakistan Government has
been arming tribals and inciling them to
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launch apgressive action on India’s borders;
and

(b) if so, the details thereof and the steps
taken by Governmenlt in this regard ?

RAKSHA MANTRI (SHRI JAGIIWAN
RAM) . (a) and (b). Government Are aware
that the Government of Pakistan have been
training and arming insutgent tribals from India
and inciting them 1o indulge on violence oa
Indian teiritory. prolests have been lodged
wilh the Government of Pakistan, the Security
Forces arc laking nceessary steps to deal with
the situation.

Suggestions of Study Group for Demarca-
tion of Fields to curtail consumptien
of Petroleum products

*12. SHRI P. GANGADESB :
SHRI NIHAR LASKAR :

Will the PETROLEUM AUR RASAYAN
MANTRI be pleascd to state :

(a) whether Government are examining
various suggestions made by the Study Group
to demarcate fields in which the consumption
of petroleum producis could be curtailed in
view of the sharp rise in price demunded by
forcign oil compuamnies for imported crude;

{b) if so. the details thereof; and

() the decisions taken by Government
thereon ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P. C. SETHD) : (a) Yes, Sir.

(b) and (¢). The recommendations of the
Study Group arc still under consideration anl
no final decision has been taken thereon.

Self-Sufficiency in Crude OH

*13. SHRI D. K, PANDA :
SHRI BHOGENDRA JHA :

Will the PETROLEUM AUR RASAYAN
MANTRI be pleased to state :
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(a) whether any estimates have been made
of the future requirements of crude oil in the
country ;

(b) if so0, the details thereof; and

(¢) how Government propose to meet these
requirements ?

PETROLLEUM AUR RASAYAN MAN-
TRI (SHR1P. C. SETHI): (a) and (b). The
tentative ecstimates of future requirements of
crude oil, estimated production in the country
and the quantities to be imported during cach
of the years 1971 to 1974, arc as under *

(Figures in million tonnes)
Yeur Volume of Estimated Estimated
cstimated indigenous imports
requirements production
191 200 715 12°85
1972 209 78 131
1973 243 78 165
1974 26°5 88 177

{c) In view of the 1ecent sharp increase in
crude prices Government dre cxamining ways
of reducing consumption, and of diversifying
sources of supply of imported crude, and
stepping up exploration and production of
indjgenous crude.

Apprising the Friendly Nations
about East Bengal Affnirs

*14. SHRI H. M. PATEL :
SHRI 8- M. BANERIJEE :
SHRI SAMAR GUHA :

Will the VIDESH MANTRI be pleased to
state :

(a) whether Government of India establi-
shed contacts with friendly countries in regard
to developments ia East Pakistan; and

(b} if 50, the reaction of the various count-
ries especinlly big powers in this regard ?

VIDESH MANTRALAYA MEN UP-MA-
NTRI (SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.
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(b) Most foreign governments including the
Big Powers have assured us that they are using
their influence with the Government of Paki-
stan to stop the use of force and seek a politi-
cal solution. Many of them are, however, rel-
uclant to state their position publicly on this
issuc.

Establishment of GCentral Ayurvedic
Research Institute in Kerala

*15, SHRI M. K. KRISHNAN : Will the
SWASTHYA AUR PARIVAR NIYOQOJAN
MANTRI be pleased to state :

(a) whether Government propose to esta=
blish a Central Ayurvedic Research Institute
in Kerala;

(b) if so, the details thereof;

(c) when the decision is likely to be taken;
and

(d) If not, the reason therefor ?

NIRMAN AUR AWAS TATHA SWAS-
THYA AUR PARIVAR NIYQJAN MANTRI
(SHRI UMA SHANKAR DIKSHIT):
(a) to (d). The Central Council for Re-
search in Indian Medicine and Homoeopathy
has decided to cstablish a Central Clinical Re-
search Institute (Ayurved) in Kerala, the main
aims of which are:

(i) to find out better, cheap and effcctive
remedies for prevention and cure of
various ailments.

(ii ) to provide training to the technical
personnel of the wvarious research
units functioning under the council.

»

(iii) to assess theeflects of various classical
methods of trestments like pancaka-
rma, Agnikarma, Raktmoksana and
Jalukar Avacharana.

The Institute will consist of Research
Section, Hospital Scction, Laboratory Section,
Pharmacy Section and Administrative Section.

The building offered by the Government
of Kerala in Charuthuruthy has been found
to be suitable for locating this Institute,
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Indian Newsmen arrested by
Pakistan during Bangla
Desh Movement

*16, SHRI JAGADISH BHATTACHA-
RYYA @ Will the VIDESH MANTRIL be
pleascd 'to siate:

(a) the total number of Indian Newsmen
arrested by Pakistan Government during the
Bangla Desh movement;

(b) the details thereof;

(¢) whether Government have taken any
steps to get the release of these pressmen,
and

(d) il so, the dctails thereof ?

VIDLESH MANTRALAYA MEN UP-MA-
NIRL (81IR1 SURENDRA PAL SINGH) :
(1) According to confirmed reports one Indian
newsman and onc photographer.

(b) They are Shri Deepak Banerjec, Sub-
Lditor of the Amiit Bazaar Patrika and Shri
Surjit Ghosal, Photographer of the Amrit
Bagzaar Patrika.

(c) and (). Yes, Sir. A protest note was
sent on April 10, 1971 by the Government of
India to the Government of Pakistan deman-
ding the immediate release and safe return
10 India of the above two newspapermen.

Unutilized capacity of Barauni
Refinery

*17. SHR1 R. P. DAS : Wil the PETRO-
LEUM AUR RASAYAN MANTRI be pleas-
ed lo state :

(a) whether one million tonne capacity of
the Barauni Refinery is lying unutilised;

(b) if so, the details thereof; and

(c) the action taken by Government to
utilise this capacity ?

PETROLEUM AUR RASAYAN MAN-
TRI(SHRI P.C. SETHI) : (a) and (b).Yes,
Sir. The refinery has a design capacity of 3
million tonnes per annum, but receives app-
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roximately 2 million tonnes per annum of
crude from Assam ficlds., The third million
tonne unit of the Barauni Refinery is idle for
want of adequate quantity of crude oil. For
transporting the further quantity of crude
from ONGC's Assam fields, it was necessary
to increase the capacity of OIL's pipeline. To
be able to doso, it was necessary to secure
agreement between OIL and ONGC on crude
oil transportation tariff. Before that matter
could be settled, Government decided to in-
crease the refining capacity in Assam by 1 mill-
ion tonnes. Assam crude had, therefore, to be
reserved for that refinery, and the proposal to
increase the capacity of the OIL pipcline for
transporting crude to Barauni refincry was

dropped.

(c) It has since been decided to operate the
idle unit on imported crude. This neccessilales
sujtable modifications to enable the refinery
to process high sulphur crude. With thesc
additions/modifications the refinery would be
able to operate at its full capacity. The Indian
0Oil Corporation have pieparcd a feasibility
report which has since been received and is
under consideration of Government. The proj-
ect is expected to be completed 1n 2i years.

Location of new Oil Belts

*18. SHRI S. R. DAMANI : Will the
PETROLEUM AUR RASAYAN MANTRI
be plcased to statc :

(a) the ¢fforts made during the last year to
locate ncw oil belts and the success achieved,

(b) whether experts have indicated that
many of the existing wells will dry up soon
and the country will face an acute shortage of
crude, if new arcas arc not located by them;
and

(c) if so, the details of the new programmes
drawn up for the purpose ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P. C. SETHI) : (a) During the fina-
ncial year 1970-71, the Commission drilled
1,69.003 metres and completed 90 wells in vari-
ous parts of Gujarat, Assam, Rajasthan and
Cauvery basins, Twenty new structurcs were
taken up for drilling. Drilling was continued
in Jammu also. Presence of oil was indicated
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in the Gulf of Cambay offshore well No. 1.
Further testing is in progress.

During 1970-71, Geological and Geophysi-
cal surveys in the various sedimentary basins
were continued.

On some of the structures., on which explo-
ration drilling operations had been stared in
the previous years, the operations were conti-
nued.

. Furthermore, exploration drilling opera-
tions were started on 20 new structures. Indi-
cations of the presence of oil in one of the
structures and gas in another structure were
obtained. On 8 of the structures, the wells are
still under testing and on 5 of the structures,
the wells are still under drilling. The wells
drilled on the remaining 5 structures did not
indicate the presence of oil or gas.

(b) The oil reserves in any particular field
are necessarily limited. Consequently, as oil
is produced from the field, the reserves must
necessarily 8o on decreasing and in the course
of years, oil production from the field must,
therefore. necessarily come to an end. This is
a normal phenomenon.

Vigorous efforts are being made to discover
new oil fields. Geological and Geophysical sur-
veys of the various prospective areas which
have not been covered so far will be carried
out. Also, geophysical surveys of some of the
arcas already covered will be carried out,
using, to the extént possible, improved field
techniques, instruments and data processing
With methods the object of locating favourable
structural conditions.

) The Commission propose to explore for oil
In new areas like Tripura on land and “Bombay
High' in the Arabian Sea, where large accumu-
lations of petroleum are prognosticated,
Drilling of deep wells to locate deep seabed oil
deposits are also proposed. Seismic surveys in
the various offshore areas are also to be
undertaken.

Iacreass in price of Aghajari Grude
I'Ollhupwud from Iran

*19. SHRI CHINTAMANI PANIGRAHI :
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Will the PETROLEUM AUR RASAYAN
MANTRI be pleased to state @

(a) whether Cochin Refinery is now paying
$ 1'60 (Rs. 12) for a barrel of the Aghajari
Crude imported from Iran to its suppliers as
against the earlier price of § 1.26 (Rs. 945)
agreed to in its two years' contract; and

(b) if so, the reasons therefor ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHR1 P, C, SETH}) : (a) Yes, Sir.

(b) The terms of the agreement between
M/s. Total International Limited and Cochin
Refineries Limited for the supply of crude,
stipulate that increase in price to the
extent of the increase on account of new
charges, dutics, levies or taxes imposed
by the lranian authorities, will be on
account of the buyer ziz. Cochin Refi-
nery. the buyer is required to convey accept-
ance of the increased price within two mon~
ths of notice from the scller, failing which
the secller may terminatc the agrcement by
giving a months notice. Cochin Rcfinery’s
acceptance of the increascd pricc is, how-
ever, provisional and subject to further nego-
tiations. In turn Total International Lid. have
accepted an equal increase in the price of
Rostam crude bought by them from the Hy-
drocarbons India Private Limied.

Press Report re: U. 8, Warships
in Indian Ocean

*20, DR. RANEN SEN:
SHRI C. CHITTIBABU :
SHRI T. 5. LAKSHMANAN : »

Will the VIDESH MANTRI be pleased
to staie:

(a) whether Government's attention has
been drawn to report in the Statosman of
Calcutta dated the 23 rd'April, 1971 under
the heading “U. S. Warships sent to Indian
O: I 1'.;

(b) if so, the reaction of Government
thereto;

(c) whether these U. S. warships have
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been sent at the request of Pakistan and
other C. E, N. T. O. and 8. E. A.T. 0.
powers; and

(d) if not, the reasons given by the U. 8. A.
for sending such a large number of warships ?

VIDESH MANTRI (SHIRI SWARAN
SINGH) : (a) Yes, Sir. Government has
seen the report.

(b) Government's view that the Indian
Qccan arca should remaina sonc of peace
and frec from great power domination and
great power rivalries is well known.

() and (d). Government has no informa-
tion on this.

Development of Urbanised Villages
of Delhi

*21, SHRI DALIP SINGH : Will the

NIRMAN AUR AWAS MANTRI be plea-
sed to state :

(a) the steps Government propose to take
for the development of urbanised villages of
the Union Territory of Delhi;

(b) whether the work has been taken in
hand;

(c) the last target date for completion of
the development work in these urbanised
villages;

(d) whether there is any proposal under
consideration of Government to provide
p!c:!a to all inhabitants of these villages where
the land has already been acquired and where
there is no space for extension of ‘Lal Dora’
to meel the 1equirement of the day by day
increasing population; and

(e) if not, the reasons therefor ?

NIRMAN AUR AWAS TATHA SWAS-
THYA AUR PARIVAR NIYOJAN MAN-
TRI (SIIRI UMA SHANKAR DIKSHIT) :
(a) The 111 villages covered by the urbani-
sable limits under the Master plan far Delhi
are proposcd to be redeveloped gradually. In
the meantimes, basic amcnities are being
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provided to the extent possible within the
available funds.

(b) The work of providing basic amen_i-
ties, such as drinking water supply, public
latrine blocks elc., is in progress.

(c) No target date has been prescribed.

(d) and (c). The needs of the villagers for
additional land arc proposed to be taken i|_1to
account in the redevelopment plans being
drawn for these urban villages.

qrfieamit 4T FTOr WAgA WA
qAETT
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o

(@) afeet, @ wwada q FOA
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rifewT & ¥ a9 a% Hrf Fa s
aft gar § 1 woerT A qEwrd ¥ an
# g AT FR & A AL A
d § Wik feage Sw@ qfcardd w1
GATAAT ’Y *7 e A I=AT |

Indian Dectors in United Kingdom

*23. DR. SARADISH ROY : Will the
SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased to state :

(a) the exact number of Indian Doctors
with Indian passports working in the United
Kingdom;

(b) whether Government are concerned
about the continuing brain=drain of Indian
doctors abroad; and

(c) if so, the steps taken to curb this ?

NIRMAN AUR AWAS TATHA SWAS-
THYA AUR PARIVAR NIYOJAN MAN-
TRI (SHRI UMA SHANKAR DIKSHIT) ! (a)
According to the information available with
the Government of India, there were in March,
1970, about 4,000 Indian doctors working in
United Kingdom. The exact number of Indian
doctors at present in U. K. holding Indign
passports is, however, not known.

(b) Yes.

(c) A statement is laid on the Table of
the Sabha,

Statement

The following steps have been taken to
prevent the exodus of Scientists and techno~
logists including doctors and utilise their
services within the country :—

(i) Creation of a scientists Pool to provide
for temporery placement of well qualified
Indian scientists and technologists returning
from abtoad.

(i) Creation of supernumeraty posts in
appfoved scientific institutions to which tem-
porary appointments can be made quickly
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from among the scientists working and study—
ing abroad.

(iii) The Union Public Service Commission
and most of the State Public Service Commi-
ssions have agreed to treat Indian Scientists
and Technologists whose particulars appear in
the National Register as ‘Personal Contact’
candidates for all posts advertised by them.
The U. P. 8. C. have also made arrangements
for interviewing Indian Scientists and Techno-
logists abroad for posts in India.

(iv) Maintenance of a Special Section of
the National Register of Scientific Technical
Personnel for enrolment of Indian Scientists
and Technologists abroad, and for the circu-
lation of their names to all Ministries,
Departments of the Government of India,
State Governments, Unijon and State Public
Service Commissions, Universities, Public
Sector Industries and large private Sector
establishments. The names of such Personnel
are published in the monthly Technical
Manpower Bulletin (CSIR) which is distri-
buted free to about 3,000 organisations all
over India.

(v) Provision for payment of travel grant
to scientists. Who on their selection for
appointment in research institutions in India.
under take to serve those institutions for
minimum period of three years.

(vi) Stoppage of holding (E, C- F. M. C.
(Educational Council for Foreign Medical
Graduates) Examination in India.

(vii) Increasing the emoluments of medical
officers in the Central Health Service, in
Central Institutions and in the State cadres,

(viii) Granting special concessions and
financial incentives to doctors working in the
rural areas.

(iv) Enhancing the age of retirement of
doctors and specialists andfor re-employing
them after retifement.

Ayutvedic Ressarch Institate
in Kerala

*24, SHRI A. K. GOPALAN : Will the
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SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased to state :

(a) whether Government arc considering
to sanction six Ayurvedic Rescarch Units in
Kerala;

(b) if so, the details thercof;

(¢) when the decision is likely to be taken;
and

(d) if the reply to part (a) above be in the
negative, the reason therefor ?

NIRMAN AUR AWAS TATHA SWAS-
HYA AUR PARIVAR NIYOJAN MANTRI
(SHRI UMA SHANKAR DIKSHIT) : (a) to
{d) . Eleven Ayurvedic Rescaich Units are
already functioning in the various institu-
tions of Kecrala under the Central Council
for Research in Indian Mcdicine and
Homoeopathy.

Since a number of research units are al-
ready functioning in Kerala, only two additio~
nal research units are propo<ed to be establi-
shed, »iz, a Mobile Chinical Research Unit
and an Extraction Supply Unit,

Possession of Pakistan Deputy High
Commission Premises
in Calcutta

*25. SHRI R. KADANAPALL!I : Wil
the VIDESH MANTRI be pleased to state :

(a) whether Government of Pakistan has
requested the Indian Government to help
them in the matter of po%session of Pakistan
Deputy High Commssion Premises in
Calcutta; and

(b) if so, the decision taken by Govern-
ment in this regard ?

VIDESH MANTRALAYA MEN UP--
MANTRI (S8HRI SURENDRA PAL SINGH):
(a)_Yes, Sir.

(b) The Pakistan Govarnment has been
informed that the occupasion of the building
is-an internal’affair of the Pakistan Govern-
ment, in which the Goverpment of India can-
ot interfere and that the matter can besor-
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ted out by the Pakistan High cbm.ml-hﬂ
by negotiation or if necessary by ipitiating
approprigte legal proceedings.

Proposals to U. Thant re : situation
in Bangla Desh

*26, SHR1 CHANDRAPPAN :
SHRI BIBHUTI MISHRA :

Will the VIDESH MANTRI be pleased
to state :

(a) whether India is in touch with U.
Thant regarding the serious situation in
Bangla Desh;

{b) whether Government of India made
any concrele proposals regarding the problem
of *‘Bangla Desh™; and

(¢) if so. the details thereof ?

VIDESH MANTRI (SHRI SWARAN
SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) The following are the details of the
concrete proposals made by the Government
of India regarding the problem of Bangha
Desh :—

(i) The Pakistan Government should be
asked to restore the fundamental poli-
tical and human rights to the people
of East Bengal according tothe sorms
set out in the U. N. Charter and vari-
ous declarations and covenants on
human rights to which the Government
of Pakistan is committed.

(ii ) The intornationsl community should
come to the assistance of the large
number of refugees from East Bengal
through national and interngtional
relief organisations.

(i) The Government of Pakistan should
be persuaded to normalise: the situa-
tion in East Bengal to engble the peo-
ple of East Bengal to rcturg to a
normal life in a just ecopomic wnd
palitical order.
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(iv) The Government of Pakistan should
be beld responsible for the refugees
who have come to India and for their
repatriation back to East Bengal in
safety.

(v) The Secretary General of the United
Nations should keep the problem of
East Bengal constantly under review
and render all necessary advice and
assistance to resolve the problem.

(vi) Besides the above proposals, Gevern-
ment of India has been in touch with
most member countries of the U. N.
through diplomatic channelr and ex-
plained India's concern at the deterio-
rating situation in East Bengal and
the need to exert all possible influence
on Pakistami authorities to have a
peaceful political scttlement with the
elected representatives of East Bengal,
namely, the Awami League, headed
by its President, Sheikh Mujibur
Rehman,

Air Pollution

*27, SHRI SHASHI BHUSHAN : Will the
SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased to state !

{a) whether in the past the instances of
depletion of oxygen and increase in carbon
dioxide and other gases in the atmosphere
have been noticed in big cities :

(b) if so, the reason therefor:

() whether the air pollution has increased
from 50 to 100 per cent in Delhi, Calcutta
and Kanpur since 1957; and

(d) the measures adopted or proposed to
be taken by Government to improve the
situation ?

NIRMAN AUR AWAS TATHA SWAS-
THYA AUR PARIVAR NIYOJAN MAN-
TRI (BHR1 UMA SHANKAR DIKSHIT) :
(a) and (b) . No systematic studies have been
conducted on regular basis on air quality over
large cities in India. A short term survey was
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made by the Central Pubjic Health Engincer-
ing Research Institute, Nagpur for Bombay,
Delhi and Calcutia and another survey was
made by the Indian Institute of Technology for
Kaopur during 1968-69. Depletion of oxygen
and increase in carbon dioxide have not been
observed from these cities. However the main
sources of pollution of air are industrial
emissions and human activity conneccted with
traffic and burning of domestic fuels.

(c) Fiom their ten years, observations
based on the turbidity scale which measures
the transperancy of air, the Indian Meteorol-
gical Department have reported an iocrease
1n atmospheric poliution from 50 to 100 per
cent 1n Delhi, Calcutta and Kanpur,

(d) With a view to solving the general
problem of air pollution in the country the
Government of India have set up an Expert
Committee on Air Pollution Control. The
Committee 1s required to study the problem
of air pollution and suggest ways and means,
including a draft legislation on the subject.

Report of Pakistan Judicial Commission
into Hijacking of Indian Plxxe

*28. SHRI SHYAMNANDAN MISHRA :
Will the VIDESH MANTRI be pleased to
state :

(a) whether Government have any infor-
matjon that the report of the Pakistan Judicial
Commission enquiring into the hijacking of
the Indian Airlines planc was submitted to
the president of Pakistan recently; and

(b) if so, whether Government have Heen
informed of the findings of the Commissjon ?

VIDLSH MANTRI (SHRI SWARAN
SINGH): (a) Government have seen press
reports to this effect.

(b)Y Government of Pakistan have not
officially communicated the findings of the
Commission. Government have, however,
seen the text of the official statement on this
subject as published in the Pakistani ptess of
the 2lst April, 1971,
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Strike in Indian Explosives Ltd,,
Gomia (Bibar)

# 29, SHRI 8. P. BHATTACHARYYA :
Will the PETROLEUM AUR RASAYAN
MANTRI be pleased to state :

{a) whether the attention of Government
has been drawn to the continued strike of the
workers of the Indian Explosives Limited,
Gomia (Bihar);

(b) if so, the details thereof; and

(c) whether Government are considering
to nationalise the imttustry forthwith ?

PETROLEUM AUR RASAYAN MAN-
TRI(SHRI P. C. SETHI) : (a) and (b). Yes,
8ir. It was reported that there was a partial
#trike of the unit from 23:3'71 to 7'4'71, when
It was called off on an appeal from the Chief
Minister of Bihar.

() No such proposal is under considera-
tion.

Conference of Executives and Technical
Heads of Fertilizer Corporation of India
held at Pataa

* 30. SHRI S. C. SAMANTA : Will the
PETROLEUM AUR RASAYAN MANTRI
be pleased to state :

(a) whether a Conference of top executives
and technical heads of the Fertilizer Corpo-
ration of 1ddia of the eastern States was held
recently at Patna;

* (b if so, the programmes discussed and
decisions taken;

(c) whether India has to fork out 100 cro-
res foreign exchange annually for the import
of fertilizers at present;

(d) if so, how many fertilizer plants are
ﬂzw be established in the castern region:

{e) the progress made for the setting up
of a unit at Haldia ?
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PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P. C. SETHI) : (a) and (b).
A Conference was held at Patnaon 13th and
14th April, 1971 of the Senibr Agricultu-
ral Scientists decaling with Promotion and
Extension activities of the Fertilizer Corpora-
tion of India Lid., and Senior Marketing
Managers. It was attended by two Directors
of the Fertilizer Corporation of India Ltd.
and General Manager, Barauni Division,
Directors of Agriculture of Bihar and Bengal,
Vice-Chanccllor, Rajendra Agricultural Uni-
versity, Patna and Director of Research,
Rajendra Agricultural University, Patna.

The agenda was as follows :

(1) Fertili-er Promotion Programmes by
F. C. L. in collaboration with the State
Governments and Budget for Khariff
for :

(a) Assam
(b) Bengal
(c) Bihar
(d) Madhya Pradesh
(¢) Orissa.
(2) Marketing of Suphala with micro-

nutrient zinc and production of
Suphala with other trace elements.

(3) Prospects of application of fertiliter-
pesticide mixtures,

(49) Introduction of slow release fertilizers .

(5) Programme of further agricultural ree
search to support extension and pro-
molion activities.

The following conclusions were reached :

(1) The programmes and budget for the
five States were approved.

(2) At present, except zinc, no other
mitro-nutrient need be added In the
absence of conclusive evidence estabii-
shed by rescarch.

(3) U. S. experience of slow retease feérti-
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lizers is not relevant to India's tropical
conditions and experiments under
controlled conditions are required.

(4) Work out programme for demonstra-
tions on farmers fields on suitable
fertilizer-pesticide mixtures.

(5) Strengthen the existing collaborations
with the Department of Agriculture
of the State Governments to plan and
implement promotional and research
projects.

(6) Approval of soil testing programme
for the five States and further develop-
ment to provide one soil testing labo-
ratory at Barauni and one additional
mobile laboratory.

{c) The value of fertilizers imported during
1968-69, 1969-70 and 1970-71 were Rs. 15375
crores Rs, 11223 Crores and Rs. 7592 crores

respectively.

(d)y Pertilizer projects are under constru-
ction at Durgapur, Barauni and Talcher.
Expansion of the Namrup fertilizer factory
has also been undertaken. The Sindri fertilizer
factory is also being nationalised. These pro-
jects in the Eastern Zone will have a total
additional capacity of 685,000 tonnes of nitro-
gen and 156,000 tonnes of Pg Os. Proposals
for location of fertilizer factories at Haldia
and Paradeep in this zone are also under
consideration.

(e) The location of a fertilizer factory at
Haldis is still under consideration, but a deci-
sion i expected to be taken very shortly.

Imported D. D. T, Lying Unprocessed in
Government Godowns

1. SHRI SHASHI BHUSHAN : Will the
SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased to state ;

(a) whether Government have seen the
reports appearing in the Hindustan Times
dated the 25th November, 1970 to the effect
that about 3,000 tonnes of D. D.T. worth
Over rupees one crore, imported by the Union
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Government from the United States two years
ago, was still lying in the godowns;

(b) if so, the present position in this regard
and whether the formulation work has since
been completed;

(c) the reasons for which the D, D.T.
remained lying in the godowns for such a
long period unprocessed;

(d) the total amount paid for the purchase
of the D. D. T.; and

() whether any other country had offered
D. D. T. at cheaper rates and; if so, the deta-
ils thereof ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN UP MANTRI
(SHRI A. K. KISKU) : (a) Yes.

(b) 1929 Tons of Technica] D. D. T.
remains to be formulated.

(c) The delay in the formulation of the
D. D. T. has been due to the performance of
the indigenous formulators falling short of the
expectations, for lack of adequate know-how
and equipment.

(d) The total amount paid for the purchase
of 3755 tons of D. D. T. Technical comes to
approximately Rs. 113 lakhs.

(¢) No other country had offered D. D. T,
at cheaper rates two years ago when the Uni-
ted States D. D. T. was taken.

Second Oil Refinery for Assam

2, SHR1 LILADHAR KOTOKI : Will the
PETROLEUM AUR RASAYAN MANTRI
be pleased tostate the steps so far taken in
setting up the second Oil Refinery at Bonga=-
igoan in Assam in pursuance of the prime
Minister's statement in Lok Sabha on the
5th December, 1969 7

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P, C. SETHI) : A working Group
was set up in December, 1969 under the acgis
of Chairman, I0C, to make a techno-economic
siudy. The Group submitted its report in June,
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1970, The proposals were then discussed with
Assam Ministers. In the light of these dis~
cussions, the wotking Group was instructed
to make further studies and it submitted
its supplementary report in October, 1970,
It recommended setting up of a 1 million
tonne grass roots rcfinery at Bongaigaon in
Assam together witha related DMT/Polye-
ster fibre petro-chemical complex, and the
use of the L 8 H S produced at the proposed
refirery as feed-stock for the Sindri Fertili
zer plant. The matter was again discussed
with the Assam Ministers and the Govern-
ment of Assam convcyed their acceplance of
Government of India’s proposal in December,
1970, The I. O. C, has bcen asked to prepare
feasibilty report of the scheme. The Indian
Qil Corpoiation have also set up a Site
Selection Commitlee to select the most
suitable site. This report is cxpected shortly.

Establishment of Integrated DMT
Polyester Fibre Petro-Chemical
Complex in Assam

3. SHR1 LILADHAR KOTOKI : Will the
PETROLEUM AUR RASAYAN MANTRI
be pleased to slate the steps so far taken in
establishing an intergrated . M, T./Polyester
Fibre Petro-Chemital Complex in Assam, in
pursuance of the Prime Minister’s stalement
in Lok Sabha on the 5th D:cember, 1969 ?

PLTROLEUM AUR RASAYAN MAN.
TRALAYA MIN UP-MANTRI (5HRI
DALBIR SINGH): On the basis of studies
made by a Technical study Group sct up
immediately after the Prime Minister's
announcement, the Indian Petro-Chemicals
Corporation Lid. submitted a preliminary
Feasibility Report in  the middle of 1970,
which was discussed with the Assam State
Government in detail. On the basis of the
decision taken in tegard to the location of
the refinery towards the end of 1970, a final
feasibility report is under preparation and is
expected to be received shorty.

Restriction for Recruitment
to Army in States

4. SHR1 NARAIN CHAND PARAS-
HAR @ will the RAKSHA MANTRI be
Jeapsed to state :
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(a) whether there is any restriction for
recruitment to the Army withina Stateon
District-wise basis; and

(b) if not, whether there are any orders
regarding the recruitment at the Simla Rec-
ruiting office to the effect that candidates
belonging to Mandi and Kangra district can=
not be recruited at Simla and can be gperuited
only at Hamir pur or other recruiting offices
in Kangra District ?

RAKSHA MANTRI (SHRI JAGJIWAN
RAM): (a)and (b). Every Recruiting Office
has been allotted a jurisdiction so that people
of each area have equal opporiunity of rec-
ruitment in the Army. Under this system.
people of Mandi and Kangra districts are to
approach the Recruiting Officers at Hamirpur
and Palampur and not at Simla,

Admsiast

of Scheduled Castes and
Scheduled Tribes to All Indix
Institute for Speech and
Hearing, Mysore City

5.SHRI §. M. SIDDAYYA : Will the
SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased to state;

(a) the number of applications received
for admission to the All India Institute Ffor
Speech and Hearing, Mysore City in the
years 1969.70 and 1970-71 for cach of the
classes;

(b) how many among them were Schedu-
led Castes and Scheduled Tribes in each year
in cach class; and

(c) the total number of admissions made
in the years 1969-70 and 1970-71 in cach
class, and the names of the Scheduled Castes
and Scheduled Tribes admitted during these
years in each class ?

SWASTHYA AUR PARIVAR NIYQJAN
MANTRALAYA MEN UP MANTRI (SHRI
A. K. KISKU) (@ (0) (). A ment
n;:tainiug the requisite information Is atta-
ched.
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Statemens

1. Total number of applications reccived for
admission.

2. No. of applications reccived from candi-
dates belonging to Scheduled Castes and
Scheduled Tribes.

3. Total number of admissions made.

4. No. of seats offered to candidates belong-
ing to Scheduled castes and Scheduled
Tribes.

5. No. of candidates belonging to Scheduled
Castes and Scheduled Tribes who joined
the courses.

"T1969.70 1970-71
Courses Courses
M.Sc B. Sc. M. Sc. B.Sec.
128 8 13 74
3 1 1 3
s 18 8 15
1 1 1 3

1 Nl Nil N

(Shri BhagatSingh)

Reservation of Seats for Scheduled
Castes and Scheduled Tribes in
Sainik Schools

6. SHRI S. M. SIDDAYYA : Will the
RAKSHA MANTRI be pleased to state:

(a) whether seats are reserved for Scheduled
Castes and Scheduled Tribes inthe Sainik
School in the country;

(b) if so, the percentage of seats reserved
for them; and

{¢) whether any relaxation has been made
in their cases with regard to admissions 7

‘RAKSHA MANTRI (SHRI JAGJIWAN
RAM) : (a) to (c¢). Though seats are not
reserved for Scheduled Castes and Scheduled
Tribes in the Sainik Schools, it has been
decided that all the SC/ST candidates who
qualify at the entrance examination held for
admission to Sainik Schools will be admitted
irrespective of their rank in the examination.

Admission of Scheduled Castes and
Schoduled Trikes in Sainlk Schools

7. SHRI S. M. SIDDAYYA : Will the
RAKSHA MANTRI be pleased to state;

(a) how many applications were received
from Scheduled Castes and Scheduled Tribes
for admission to the Saimk School in each of
the States and Union Terntories in the years
1969-70 and 1970-71; and

(b) how many were admitted in each of
the States and Union Territories and [with
particular reference to the Sainik School at
Bijapur in Mysore State 7

RAKSHA MANTRI (SHRI JAGJIWAN
RAM) ; (a) and (b) , The information is
being collected and will be placed on the
table of the House in due course.

Increase in Anti-India Propagands
by Pakistan

8. SHRT R. 5. PANDEY : Will the VID-
ESH MANTRI be pleased to state :

(a) whether Pakistan has stepped up its
anti-India propaganda in foreign countries
during the recent past to cover up their
military action in East Bengal; and

(b) if so, the steps taken by Government
to counter such propaganda of Pakistan and
put the things in their true perspective 7
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VIDESH MANTRALAYA MEN UP-MA-
NTRI (SHRI SURENDRA PAL SINGH) :
‘E) Yes, Sir.

(b) The Government have been countering
Pakistani propaganda by informing foreing
governments and the piblic abroad of the
true facts of the situation in East Bengal,
through its Diplomatic Missions and publicity
media.

Reopening of Suez Canal

9, SHRI R. S. PANDEY : Will the
VIDESH MANTRI be pleased to state;

(a) whether any ncgotiations have been
held to reopen the Suez Canal, and if so,
what is the present position with regard to
the reopening of this Canal;

(b) whether India has taken any initia-
tive in the matter of reopening of the Suez
Canal, and

(¢) if so, the details thereof and success
achieved therefrom?

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI1 SURENDRAPAL SINGH) :
(a) Yes, Sir; a proposal regarding the
reopening of Jthe_Suez Canal has been made
by the . United Arab Republic “and is now
being discussed with the parties concerned.

(b) and (c). Government of India have
welcomed theU.A.R. Government’s proposal
for the reopening of the Suez Canal within
the, framework of an'Toverall settlement of the
West Asian crisis in) terms of the U. N,
Security Council_Resolution of November 22,
1967,

Raguest by Republic of Bangla Desh
Zv its Recegnition
10, SHRI R.S. PANDEY :
SHRI HUKAM CHAND KACHWALI :
SHRI BHOGENDRA JHA :

Wil the,VIDESH;MANTRI be pleased to
slate ;

(a) whether East Bengal has #deciaged
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ftself as an independent nation known as
Republic of Bangla Desh;

(b) whether the newly formed Govern-
ment of Bangla Desh has asked for India's
recognition, and if so the reaction of Govern-
ment thereto; and

(c) whether any decision has also been
taken to establish diplomatic relations with
the new Republic of Bangla Desh ?

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRAPAL SMNGH) :
(a) Yes, Sir.

(b) Yes, Sir.

Government are carefully watching the
situation and will take a decision as and
when necessary in the national interest of
India and in the interest of the peace and
security of the sub-continent.

{c) Docs not arise.

Restricrtions Imposed on Indian Diplo-
m ts in Dacca and Islamabad

11. SHRI1R.S. PANDEY :
SHRI BISHWANATH
JHUNJHUNWALA :
SHRI 8. M. KRISHNA :

Will the VIDESH MANTRI be pleased to
state

(a) whether Pakistan has put many
restrictions on  the personnel of the India
Diplomatic Missions in Dacca and Islamabad
and theyare put to great difficulties to dis-
charge their functions there; and

(b) if so, the reaction of Government
thereto and the steps taken for the safety and
security of the staff of Indian Missions 1t
Pakistan ?

VIDESH MANTRALAYA MEN Up-
MANTRI (SHRI SURENDRAPAL SINGH) :
(a) The Deputy High Commissioner for
India in Dacca and members'of his staff have
been subjected to restrictions which are in
violation of the Vienna Convention.
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(by Fhe Government of Imdia have
strongly prosted against these restrictions on
the Deputy Figh Commissioner at Dacca and
his staff, and have demanded of Government
of Pakistan to ensure that they are treated in
conformity with the norms of civilised
behaviour.
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Off -Shore 01l Well at Allabet
(Gujnrat)
26, SHRI YAMUNA  PRASAD

MANDAL : Wilt the PETROLEUM AUR
RASAYAN MANTRI be pleased to state :

{a) Whether Government have seen the
press reports in the Statesman dated the 6th
February, 1971 wherein it has been stated that
first off-shore oil well in shallow waters has
ihigen found dry at Aliabet of the Gujarat
Coast;

(b) whether the cost of the platform has
also beep increased and if so, by how much;
and

(c) the total amount spent by Govern-
ment on this well ?

PETROLEUM .AUR RASAYAN
MANTRI (SHRI P. C. SETHI) : (a) Yes, Sir.

(b) The cost of the platform including
the cost of transporting the platform blocks
to drillsite. incrcased by Rs. 52.78 lakh= from
the estimated cost.

(c) The expenditure incurred by the Oil
& Natural Gas Commission on this well has
been Rs, 160.52 Jakhs upto the 15thMay,
7L

Representation of Workers and

Oficers of Indian 0il Corporation
on Management Board
21. SHRI1 YAMUNA PRASAD

MANDAL : Will the PETROLEUM AUR
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RASAYAN MANTRI be ploased to state

(a) whether Government have since taken
decision regarding representation of workers
and Officers of Indian Qil Corporation on the
management Board;

(b) if not, the rcasons for the delay;
and

(c) the ime by which a decision will be
taken by Government in this regard ?

PETROLEUM AUR RASAYAN MANT-
RI (SHR1 P. C. SETHI) : (a) and (b). The
mattei is still under consideration.

(¢c) No time limit can bec indicated at
present. However this is receiving Govern-
ment’s serious attention.

Increase in Foreign Warships in
Indian Ocean
22. SHRI YAMUNA PRASAD

MANDAL : Will the RAKSHA MANTRI be
pleased to state :

(a) Whether some foreign countries have
increased their number of warships in the
Incdian Ocean recentlys

(b) if so, the names of such forign con-
tros wlo ame keeping their warships in the
Indian Occan;

(c) whether all such countries have
obtained Government of India’s willingaess

fos heeping waiships 1 the Indian Ocean;
und

(d¥ if not,
theieto ?

Government's  reaction

RAKSHA MANTRI (SHRI JAGIIWAN
RAM) : (a) and (b). Government are not
awadre of increase in the number of Warships
of foreign countrics Mm the Indian Occan
recently.

(c) and (d). Under international law,
ships (including Warships) of all countriea
have frcecdom of movement in the high seas
outside the territorial waters of littoral statea,
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sad the question of obtaining the permission
of those Governments does not arise.

Setting up of Oil Refinery at
Tuticorin (Tamil Nadu)

23, SHR] MURUGANANTHAM :
SHRI M. KATHAMUTHU :

Will the PETROLEUM AUR RASAYAN
MANTRI be pleased to state :

(a) whether there 1o a proposal to set
up an oil refinery at ‘luticorin in Tamil
MNadu; and

\b) if so, the details thereof ?

PETROLEUM AUR RASAYAN MANT-
RI1 (SHRI P. C. SETHI) : (a) No Sir.

(b) Does not arise.

Setting up of a base in Indian Ocean
by U.S. 5. R,

24, SIHIRIR.R. SINGH DEO : Will the
RAKSHA MANTRI be pleased to state :

(a) whether the attention of Government
has been invited to White Paper recently
published by the British Government regard=
ing activities of the Big Powers in the Indian
Ocean;

(b) whether the White Paper has un-
ambiguously brought out that Russians have
set up & base in the Indian Ocean; and

(c) if so, whether Government of [ndia
has carefully examined the White Paper
and  the reaction of Government of India
thercof ?

RAKSHA MANTRL (SHRI JAGJIWAN
RAM) : () Yes, Sir.

(b) No, Sir,
{c) Doesnot arise.
Establishment of Naval Training
Centies

8. SHRI MUHAMMAD SHERIFF :
Will the RAKSHA MANTRI be pleased to
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state the number and places where Naval
Training Centres have already been established
or are Jikely to be established in the near
future ?

RAKSHA MANTRI (SHRI JAGJIWAN
RAM) : There are 7 Naval Training Centres
already esiablished at :

Jamnagar, Bombay, Lonavia, Goa,
Cochin, Coimbatore and Vishakhapatnam.

Government have sanctioned the setting
up of a training cenire ncar Chilka Lake in
Orissa,

Conviction of Cashier of Indian
Embassy at Moscow

26, SHRI MUHAMMAD SHERIFF : will
the VIDESH MANTRI be pleased to state :

(a) Whether the Cashier posted in the Ind-
fan Embassy at Moscow from 1958 to 1961 has
been convicined and sentenaed to jail and
heavily fined on charges of misappropriation
of funds and

(b) if so, the details thereof 7

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRA PAL SINGH) :
(a) Yes, Su-

(b) Shri P.B. Pardasani, Assistant, was
working’ as Cashier in the Embassy of India,
Moscow, from November, 1958 to Scptember.
1961 At the time of his transfer to India it was
detected that considerable sums of Govern=
ment money had been defalcated by him. After
due investigation of the matter by the Central
Bureau of Investigation, Shri Pardasani Was
prosecuted and threc scpuarate cases were inst=
ituted against him. He was acquitted in one of
the cases. In the two remaining cases, Shri
Pardasani has beecn convicted by the Special
Judge, Delhi, on 12.4.1971, He has been sen-
tenced to rigorous imprisonment for 6 months
and a fine of Rs. 200/-in one of tho cases
while in the other case, he has beon sentenced,
on one count, to rigorous imprisonment for
2 years and to pay a fine of Rs. 40,000/, in
default of which he would undergo rigorous
imprisonmet for One more year, and to under
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g0 rigorous imprisonment for 2 years on

another count.

Setting up of another Nirodh
Factory

27. SHR1 MUHAMMAD SHERIFF :
SHR1 B. NARAYANAN :

Will the SWASTIIYA AUR PARIVAR
NLYOJAN MANTRI be plcascd to state :

(a) whether Government have sct up or
are likely 1o set up another Nirodh Faclory in
the country; and

(b) if 80, the location thereof and when it
is likely to start functioning ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MIEN RAJYA MANTRI
(SHRI D. P. CHATTOPADNYAYA) :
(a) The establislnent of a sceond unit of
Hindustan Latex Limited has bcen accepted
in principle.

(b) The sccond unit is proposed to be loca-
ted at Trivandium. The dutuiled project repo-
ris are sull under prefaration, and it is not
possible 10 say wlen 1t may start functioning.

Incentive to Doctors Willing to
Work in Rural Areas of
Andamans

28. SHR1 JAGANNATH RAQ JOSHI:
Will the SWASTHYA AUR PARIVAR
NIYOJAN MANTRI be pleased to state :

(a) the numbcr of Doctors transferred from
tire mainland to the Andamans during the last
three ycars;

(b) the number of Doctors who joined
their posts in the Islands;

(c) the number of Doctors who did not
join their posts and their transfers were cance-
lted;

(d) the incentives, if any, given to the
Doctors by the Andamans Administration for
working in the rural areas! and
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(e) whether any such proposal is under
consideration of the Central Government to
provide incentive to Doctors willing to work
in the rural areas of the Andamans ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRLAYA MEN RAJYA MANTRI
(SHRI D. P. CHATTOPADHYAYA) :
(a) Fight.

(b) Five.
(c) Three.

(d) and (e). The following concessions are
at present admissible 1o the persons recruited/
deputed from the mainland to serve in the
Andaman & Nicobar Jslands :

(i) Compensatory allowance at the rate of
74% of basic pay subject to a maximum of Rs.
100/-per month.

(u) Special allowance, according 10 the
area of posting as indicated below :—

(x) For those posted in South
Andaman (including Port Blair) :

25%, of basic pay subject to 2 maximum
of Rs. 250/-per month,

(2) For those posted in North/Middle
Andaman :

309 of basic pay subject to a maximum
Rs 300/-per month.

(3) For those posted im Nicobar Islands
Little Andaman :

359 of basic pay subject to maXimum
of Rs, 300/-per month.

(iii) Rent free unfurnished accommodation
or in lieu, House rent allowance accordance
with the orders in force from time to time.

(iv) Free Sca Passage for self and family
once a year while proceeding on and return
leave in accordance with the orders in force
from time to time,
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Passports Issued to Former Rulers
of Indian States

31, SHHRI SAT PAL KAPUR : Will the
VIDESH MANTR! be pleased to state the
number of passports issied 10 the former Rui-
ers of the Indian States during the period
1968.69, 1969-70 and 1970.717

VIDESII MANTRALAYA MEN UP-
MANTRI (SHRI SURLNDRA PAL SINGH):
information 15 being collected and will be laid
on the table of the House in duc Courss,

Port Facilities to Pakistan
in Ceylon

32, SHRI P. K. DEO :
SHRI S. M. KRISHNA :
SHRI SAMAR GUHA :

Will the VIDESH MANTRI be pleased
to state :

(a) whether Pukistan was getting port
facilities from Ceyaon for its planes flying
from the Western wing to Eastern wing during
the recent crisis in Fast Pakistan;

(b) whether Government of India or other
friendly countrics took up this question with
the Ceylonese Government that such port
facilitics be denied to Pakistan; and

(¢) if so0, the reaction of Ceylonese Gov-
ernment in this regard ?

VIDESH MANTRALAYA MEN UP-MA-
NTRI (SHRI SURENDRA PAL SINGH)
(a) Yes, Sir.

(b) Yes, Sir.

(c) The Ceylon Government has issued a
communique poinuing out that Pakistan is
abiding by the various conditions laid down
by Ceylon, namely, that the flights are not
carrying armaments, armed men, and wca-
pons.

Visits by Indians to Rusain

33, SHRI P. K, DEO : Will the VIDESH
MANTRI be pleased to state ;
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(a) the number of Indians who visited
Russia during the last year at the invitation
of the Russian Government;

(b) whether there has been aa increase in
the flow of invitations from Russia to India
in various fields; and

(c) the reaction of the Govnrment of India
in this regard ?

VIDFSH MANTRALAYA MEN UP-
MANTRI\SHRI SURENDRA PAL SINGH):
(a) to(c) . Information on the number of
Indians who have visited the USSR during
the last two ycars on the invitation of the
Govt. of the USSR is being coellected and
will be laid on the Table of the Housc.

Inanguration of Road Link between
Pakistan and China

34, SHR1P. K. DEO : Will the VIDESI
MANTRI be pleased to stale :

(a) whether the road link between pakistna
and China coanecting Gilgit and Hunza has
been formally inaugurated;

(b) whether il passes through the Pakistan
occupied side of Kashmir; and

(c) the reaction of Government in this
regard ?

WVIDESH MANTRALAYA MEN UP-MAN-
TRI (SHRI SURENDRA PAL SINGH) :
(a) Yes Sir. Government have seen [ress
Jeports to this effect.

(b) Yes, Sir. The entire alignment of this
road from Mor Khun to Khunjerab Pass 1uns
through Indian territory which is presently
under the illegal occupation of Pakistan,

(c) As the House has already been infor-
med, Government have made it clear to the
Governments of Pakistan and China that the
so calfed agreements entered into by Pakistan
and China concerning Pakistan-occupied
Kashmir are illegal invalid and totally un-
acceptable to us.
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Use of Five-Arms etc. by Staff
of Pakistan High Commission,

New Delki aguinst
Demonstrators

35. SHRI P, K. DEO ; Will the VIDESH
MANTRI be pleased to state :

(a) whether there were demonstrations orga
nised by several studen!s unions and political
parties outside the Pakistan High Comm=
ssioner’s office New Delhi to protest against
the blowing up of the Indsan Airlines plane;

(b) whether the staff of the Pakistan High
Commission started throwing stones and bot-
tles on the demonstrators thus injuring a
number of policemen and students;

{c) whether firc-arms were also used by
the Pakistani diplomats; and

(d) if so, the reaction of Government in
this regard ?

VIDFSH MANTRALAYA MEN UP-
MANTRL (SHR1 SURENDRA PAL SINGH)
(a) Yes, Sir.

{b) Yes, Sir.
{c1 No, Sir,

(d) Government has conveyed its surprise
and concern to the Pakistan High Comm-
sslon at such unusual behaviour on the port
of the members of the Mission and has poi-
nted out to them that such acts greatly pro-
voked the demonstrators amd readered the
task of the police, on protective duty, extee
mely difficult.

Declaring of Brig. Ghulam Hussan
Khan of Pakistan High Conn
mission as “Persona
Non-Grata”

36, SHRI M.M. JOSEPH: Will the
VIDESH MANTRI be pleased to state :

{a) whethar some M. Ps had asked the
Goverament to take immediate steps to
declare Brig. Ghulam Hussan Khan of the
Pakistan High Commission as PFrrivas won-
grata; and
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(b) if 80, the details thereol and the steps
taken by Government in this regard ?

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRA PAL SINGH):
(a) and (b). A Member of Parliament raised
the question in the Rajya Sabha on 1st April.
1971. Government have given consideration
to the matter but have not decided to declare
prersona non-grala,

Saving of Foreign Exchange of
Crude Oi1

37. SHRI P. GANGADEB :
SHRI BISHWANATH JHUNJHUN-
WALA
SHRI NIHAR LASKAR :

Will the PETROLEUM AUR RASAYAN
MANTRI be pleased to state :

(a) whether Government are planning and
finding ways to save foreign exchange on
erude oil as a result of the increase in
prices;

(b) the total amount expected to be spent
by Government as a result of the increase in
price of crude oil by the foreign companies
during 1970; and

{c) the expected increase in the refining
capacity ?

PETROLEUM AUR RASAYAN MANT-
RI(SHRI P. C. SETHD) : (a) Various possible
ways by which reduction in outgo of foreign
cxchange can be effected consequent on
h:_ghu-wiaucummly being charged by the
oil companies for crude imports are under
Government's active consideration.

(b) No additional foreign exchange was
released on account of the intimations given
by the foreign oil companies of increase in
the price of crude during 1970, but lesser
Queatity of orude was imported by thé oil
fompaaies as a consequence,

() The refining capacity in the public
r“whnhnndwhmivﬂym
tring the dth Plan period as uader ;
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(i) Barauni from 22 to 3*4 million tonnes
(i) Cochine .. 25to 35 ., "

(iii) Koyali ,, 365to43 “

(iv) Haldia Refinery is expected to be
commissioned with & capacity of 2'5 million
tonnes,

Preparation by Pakistan for War
against India

38, SHRI P. GANGADEB :
SHRI S. M. KRISHNA :
SHRI HUKAM CHAND KACHWAL

Will the RAKSHA MANTRI be pleased
to state :

(a) whether it has come to the notice of
the Government that Pakistan was putting
up tents and instaling field guns and have
been surveying the Indian side of the border
from position near Subimandi;

(b) if so. the reaction of Government
thereon; and

(c) whether Pakistan is preparing for

another war with India ?

RAKSHA MANTRI (SHR1 JAGJIWAN
RAM) : (a) No, Sir. Government have no
such reports.

(b) Does not arise.

(c) Government arc aware of Pakistan's
efforts to augment the offensive capacity of
her Armed Forces.

Protest Note to Pakistan for Firlog
into Indian Villages

39, SHRI P. GANGADEB : Will the
VIDESH MANTRI be pleased to state :

(a) whether Goveinment have asked
Pakistan on the 16th April, 1971 immediately
to direct its forces in East Bengal to stop
shooting into the Indian villages;

(b) whether any protest note was also
forwarded to Pakistan in which it was poidted
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out that some Indians had been injured by
ur.rrovoked Pakistani firing into Tripura
village; and

(c) if so, the reaction of the Pakistan
Government ?

VIDESH MANTRALAYA MEN UP-
MANTRI (SHR1 SURENDRA PAL SINGH):
(@)and (b). In a note delivered to the
Pakistan High Commission on April 15, 1971,
a protest was lodged against unprovoked and
aggressive activities by Pakistan’s Armed
Forces along the Indo-East Bengal border.
This note also referred to Pakistan’s un-
provoked firing into Tripura village in which
some Indian nationals had been injured and
asked the Pakistani Government to issue
instructions to her armed forces to stop
immediately such aggressive aclivities.

(c) In reply, Pakistan has denied that there
had been any firing into Indian territory by
the armed forces of Pakistan.

Closing of Pakistan Deputy High Commi-
ssion’s Office at Calcutta and Indian
Deputy High Commisson’s Office
at Dacca

40. SHRIP. GANGADER :
SHRI NIHAR LASKAR :

Will the VIDESH MANTRI be pleased
to state :

(a) whether Pakistan Government has
withdrawn and closed down its Deputy High
Commission’s office in Calcutia and has asked
India to close .down its Miss on’s Cffice 1n
Dacca; and

(b) if so, the reaction of Government there
to ?

VIDESH MANTRALAYA MEN UP
MANTRI (SHRI SURENDRA PAL SINGH):
(n) Yes, Sir.

(b) Government deplores the unjustified
ciosure of India’s Mission in Dacea,
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Revision of Refinery Agreements with
Foreign Oil Companies

41. SHRID. K. PANDA
SHRI CHANDRAPPAN : '
SHRI BHOGENDRA JHA :

Will the PETROLEUM AUR RASAYAN
MANTRI be pleased to state :

(a) whether Government have made any
proposals to the foreign oil companies regard-
ing the revision of the eXisting ofl refinery
agreement;

{b) if so, the details thereof; and

(c) the reaction of the Companies there
to?

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P. C, SETHI) : (a) to (c). Infor-
mal discussions with the foreign oil companies
have taken place in regard to the revision of
refinery agreement to bring them into line
with existing policies in the changed circum-
stances, since the time they were concluded.
These discussions arc at a purely exploratory
stage at present and it would not be in the
public interest to detail them.

Expansion of Soda Ash Plants

42. SHR1 D K. PANDA : Will the
PETROLEUM AUR RASAYAN MANTRI
be pleased to state :

(a) whether Government are not taking up
the expansion df existing Soda Ash Plafitd;
[
(b) whether it will have an effect on the
existing acute shottage of soda-ash in the
coumMry; and

(c) whether there is & gap of 60,000 (onnes
between the demand and indigenous produ-
ction 7

]

PETROLEUM AUR RASAYAN MAN-
TRALAYA MEN UP-MANTRI. (SHRi
DALBIR SINGH) : (a) Of the eXjsting four
units, onc unit has already been granted an
industrial licence for substantial
expansion from 216,000 tonnes per annum 10
360,000 tonnes per annum and spother pak
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has been given a letter of intent for expansion
from 40,000 tonne. per annum to 150.070
tonnes per annum. Applications for industnal
Heence for effecting substantial expansion
from the other two units are under considera-
tion.

(b) Expansion will help meet shortages.

(c) According to present indications the
gaD between demand and indigenous  produc-
tion in 1971 is likely to be of the orderof
40,000 tonnes.

Qualifications for Post of Lecturer in
Maulans Axad Medical College,
New Delhi

46, SHRI CHANDRAPPAN : Will the
SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased 1o state :

(a) whether for the post of Lecturer in a
Medical College. qualification required is
M.D.;

(b) whether a Doctor with M.B.BS,
qualifications has been appointed as a Lecturer
in the Maulana Azad Medical College. New
Delhi; and

(c) if 8o, the reasons therefor 7

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN RAJYA MANTRI
(S3HRI D. P. CHATTOPADHYAYA) : (a)
The qualifications required for the post of a
Lecturer in a Medical College prescribed in
the C.H.S, Rules, 1963, as amended from
time tp time, are as under :

() A recognised medical qualification
included in the [ or 1l Schedule or
part 11 of the [l Schedule (other than
Licenciate qualifications) to the Indian
Medieal Council Act, 1956,

(i) A Post~yraduate degree in the Specia-
lity;

(iii) At lesst 3 years experience as Regi-
strar/Tuior/Demonstrator in the con-
cerned speciality in a Medical College/
Teaching Institution.
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(b) No.
() D;eu not arisc.

Recognition of G.D.R,

44. SHRI S. M. KRISHNA :
SHRI K. LAKKAPPA :

Will the VIDESH MANTRI be pleased to
state @

{a) whether Government have since taken
any decision in regard to the recognition of
G.D.R;

(b) if not, the reasons for the delay; and

(c) the time by whicha decision will be
taken by Government in this regard ?

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRA PAL SINGH):
(a) to (c). Attention is invited to reply to
Unstarred Question No. 2934 answered in this
House on the 30th November. 1970. There
is no change in the position as stated at that
time. The Government of India are satisfied
with the development of relations between
India and the G.D.R. in all spheres and it
is their desire to strengthen them further.

Family Planning l'tqnmh
Check Indin’s

Pop-htl.-

45. SHRI S. M. KRISHNA :
SHRIR. S. PANDEY :
SHRI BISHWANATH

WALA :

JHUNJHUN-

Will the SWASTHYA AUR PARIVAR
NIYOJAN MANTRI be pleased to state: "

{a) whether according to the ¢ensus of 1971
there has been an unprecedented growth rate
of population in the country;

(b) if so, the total increase in the popula~
tion;

(e) whether the preventive measures intro-
duced for Family Planning have failed; and

(d) if so, the action Governmeat propose
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to take to check the increasing rate of popu-
lation ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN RAJYA MANTRI
(SHRI. D. P. CHATTOPADHYAYA) ! (a)
The decennial increases in population in the
decades 1921-31, 1931-41 and 1941-51 were
110, 142 and 133 percent, respectively. In
the decade 1951-61, the population increased
by 21'5 percent and in 1961-71 the increase
is 24'57 percent.

{b) The population increase in the period
1961-71 has been 1078 million.

(c) The measures introduced by the
Government of India to check the population
growth have not failed. The expert committee
on Population Projections set up by the Plann~
ing Commission had estimated in their mediom
projection that India’s population would be
561 million on 1st March, 1971, This was
based on the assumed average decennial birth
and death rates of 39°8 and 156 per thousand
population respectively giving a geometric
growth rate of 2'42% per annum during the
decade. The provisional figure of population
of India as on 1-4-1971 is 547 million which
falls short of the Expert Committee's medium
projections by about 14 million. According to
calculations made in the Department of
Family Planning 5202 million births have
been averted asa result of the work done
upto the end of 1969-70,

(d)y Government have intensified efforts
to reduce the birth rate.

Medical College in Kerala

46, SHRI M. K. KRISHNAN : Will the

ASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased to state ¢

(a) whether Government propose to sanc-
tion one Medical College for Kerala in the
Fourth Five Year Plan;

(b) if so, the details thereof;

{c) whether Government have received
any memorandum on this subject;

(d) if so, the detnils thereof; and
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(e) when a decision is likely to be taken
in the matter ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN UP-MANTRI (SHRI
A. K. K1SKU) : No, Sir.

(b) Does not arise.

(c) to (e). A request has been received from
the Government of Kerala for opening a new
Medical College at Trichur. Further, a ré
presentation has also been received from some
members of Parliament and Chairman of the
Trichur Municipal College Committee.

According to the national norm of one
medical college for § million population,
Kerala with a population of 20 million, is not
entitled to any new medical College, during
the 4th Plan period over and above the four
medical colleges already in existence in the
State, Moreover, medical education has been
assigned to the State Sector in the Fourth
Plan and funds for the purpose have to be
found by the State Government.

The State Government and the represens
tationists have alrerady been informed of the
position.

Provision of Sites for ‘Shamshan
Ghats’ and ‘Kabristans’ in
J. J. Colonies, Delhi

47. SHRI DALIP SINGH : Will the NIR-
MAN AUR AWAS MANTRI be pleased to
state:

(a) whether Government have provided
a site in J, J. Colonies in Union Territory of
Delhi for ‘Shamshan Ghats® and ‘Kabaristans’;
and

(b} if not, the reasons therefor ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRI I. K. GUJ-
RAL):(a) and (b). In the Master Plan for
Delhi, provision has been made for ‘Sham-
shan Ghats' and ‘Kabristans' in various parts
of Delhi. No separate provision has been mado
for these facilities in individual colomies (inc-
luding J. J. colonies). Howevet, in view of the
peculiar circumstances of certain J. J. colonies,
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such as Nangloi, Najafgarh Road, and Madn-
gir, the Delhi Development Authority has
provided temporary sites for the purpose for
the facility of the residents, pending develop-
ment of regular sites by the Municipal Cor=
poration of Delhi,

Transfer of Qwaership of Plots
in J. J. Colonies in Delhi

48. SHRI DALIP SINGH : Will the
NIRMAN AUR AWAS MANTRI be pleased
to state :

(a) whether Government are consider-
ing to transfer the ownership of the plots
in the J. J. Colonies in Delhi to the allottees;

(b) if s0, the policy inregardto owner=
s hip rights in cases where the allottees of the
plots in the J. J. Colonies have sold or trans-
ferrcd the plots to some other persons;

(c) the mode of recovery of the cost of
the plots from the allottees; and

(d) whether the cost will be recovered in
casy instalments or in lump-sum ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRI I. K. GUJ-
RAL) : (a) to (d). The entire scheme is under
examination.

Allotment of Plots for Religious

Institutions in Jhuggi-Jhonpri
Colonies of Delhi

49. SHRI DALIP SINGH: Will the NIR-
MAN AUR AWAS MANTRI be pleased to
state :

(a) whether no plots for religious insti=
tutions i.s. Mandir, Masjids and Guru-
dwaras etc. have been reserved in the Jhuggi-
Jhonpri Colonies of the Union Territory of
Delhi and, if so, the reasons therefor;

(b) Government's policy in regard to the
allotment of these plots;

(c) whether plots will be allotted to reli-
%ious organisations organised by the inhabi-
tants of those Jhuggi-Jhonpri Colonics;
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(dY if not, to whom such plots will be allos
tted in cases where such religious mﬂmu-
tions are not in existence; and

(c) whether these plots will be allotted to
such organizations on payment or free of
charges ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHR1L K. GUJ-
RAL) : (a) Sites for religious purposes are car-
marked in the layout plans of Jhuggi-Jhonpri
colonies,

(b) Such sites can be allotted to the regi-
stered social, cultural and religious organisa-
tions.

(c) Yes; provided such organisations are
registered.

(d) Registered religious organisations,
other than those of the inhabitants of J. J.
colonies, can also be considered for allot-
ment of such sites.

(e) Allotments are made on lease-hold
basis and the allottees arc required to pay
annual ground rent besides the premium for
the plots so allotted.
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Oil found at Kusijan in Assam

$3. SHRI R. KADANAPALLI : Will the
PETROLEUM AUR RASAYAN MANTRI
be pleased to state :

(a) whether some oil was found recently
at Kusijan in Assam;

" (b) what would be the capacity of this
ofl-fleld for producing crude in a year; and

(c) the steps taken by Government to
improve this oil-field ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P. C. SETHI): (a) Yes, Sir.

(b) and (c). Of the 4 wells drilled in Kusi-
jan, only one produced a small quantity of
oil. Further tests showed thatthe well was
of poor calibre, mcapable of sustaining con-
tinwpus production. Two more wells were
therefore drilled but ncither of these wells
emablished oil production. Evidence obtained
so far indicates that oil prospects in the imme-
diate vicinity of Kusijan are poor.

Expenditure on Indian High Commission
in London

54, SHRI BIREN DUTTA : Will the
VIDESH MANTRI be pleased to state :

(a) the total number of staff employed in
the Indian High Commission in London at
present and the expenditure being incurred
on the Mission yearly;

MAY 24, 197¢

Written Ansewers &4

(b) whether any steps are being taken to
minimise the expenditure on this Mission:
and

(c) il so, what steps have alrcady been
tahen ?

VIDESH MANTRALAYA MEN UP-
MANTRI(SHRI SURENDRA PAL SINGH) :
(a) to(c). A statement is placed on the table
of the House.

Statement

The strength of the officers and staff of the
High Commission of India, London, under
the administrative and budgetary control of
the Ministry of External Affairs in 1971 is as
follows :

() India-based 65
(i) Local-based ... 252

The annua! budgeted expenditure for 1971-72
of the departments of the High Commission
under the administrative and budgetary control
of the Ministry of Cxternal Affairs is Rs,126'46
lakhs.

The question of economy consistent with
functional effectiveness of the High Commi=-
ssion of India, London. is continuously under
Government scrutiny and attention.

The High Commission of India, London
was inspected thrice by the Foreign Service
Inspectors during the period 1967 to 1971 with
accent on its staffing pattern. Recently 25 posts
were reduced and 14 posts are being kopt
vacanl in the departments under the admini-
strative and budgetary control of the Ministry
of External Affairs. As comparted to last year,
this year a net annual recurring saving of Rs,
6 95 lakhs is anticipated. .

In 1968-69 there were 745 posts in all the
Departments of the High Commission of
India, London, under the control of various
Ministries of the Government of India inclu-
ding the Ministry of External Affairs. In
1970-7] the number of posts was reduced to
646. There was thus an  overall reduction of
99 posts in two years. The expenditure fin
1968.69 on all the Departments of the High
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Commission was Rs. 252'14 lakhs, while that
accounted so far in the accounts for 1970-71
(still open till August 1971) is Rs, 173:28 lakhs.
This will mean an annual saving of approxi
mately Rs. 75 lakhs.

Supply of Water to the South Delhi Colo-
nies from Wazirabad

55. SHRI SHASII BHUSHAN : Will the
SWASTHYA AUR [PARIVAR NIYOJAN
MANTRI be pleased to state :

(a) whether Government had a proposal
to supply water to the South Delhi colonies
from Wazirabad;

(b) the stage at which the said proposal
stands at present; and

(¢) when Government propose to supply
water to the South Dethi colonies from Wazi-
rabad ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN UP-MANTRI (SHRI
A K. KISKU) : (a) Yes, Sir.

(b) and (c). The scheme to provide water
to South Delbi colonies from Wazirabad is
being executed by the Delhi Water Supply
and Sewage Disposal Undertaking. It has boen
reported by the Undertaking that the work is
nearing completion and is expected to be com-
pleted by the middle of July, 1971. The supp-
lies are expected to be given soon after the
works are completed and tested.

Allstment of Accommodation to Central
Goverament Employees

$6. SHRI SHASHI BHUSHAN :
SHRI K. M. MADHUKAR *

Will the NIRMAN AUR AWAS MANTRI
be pleased to state

(8) whether there is & provision in the
Tules that Government accommodation can
be allotted on priority basis to those Govern-
ment employees whose names are recommen-
ded by their respective offices for their being
key Personael of the Department ;

+ () if 30, whethor Government have Tecel
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ved any such requests from some offices and
Departments of the Government; and

(c) the steps Government have taken s0
far to allot them accommodation on priority
basis and the time by which the said allotment
is likely to be made ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRI 1. K. GUJ-
RAL) : (a) There is no such provision in the
Allotment Rules but according 10 the existing
policy decision, the key personnel of the
Lok Sabha/Rajya Sabha Secretariats, who are
required to work late hours, can be considered
for ad hoc allotment of accommodation on
the recommendation of the Speaker, Lok
Sabha/Chairman, Rajya Sabha.

(b) Yes, Sir. Requests have been received
from the Lok Sabha Secretariat and Rajya
Sabha Secretariat.

¥

(c) The applications received are being
scrutinised in consultation with the Lok Sabha/
Rajya Sabha Secretariats and it cannot be
stated as to by which time it will be possible
to make allotments as that depends upon hou-
ses falling vacant also.

Social Housing Scheme for Jhuggi-Jhonpri
Dwellers

57. SHR1 SHASHI BHUSHAN : Will the
NIRMAN AUR AWAS MANTRI be pleased

to state

(a) whether Government have cvolved @
‘Social Housing Scheme’ in regard to jhuggj
and jhonpris and slums; .-

() if 50, the main features of the schemg:

(c) how the jhuggi-jhonpri dwellers are
likely to be benefited thereby; and .

(d) when the scheme is likely to be imple-
mented ? .

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRIL K. GUIJ-
RAL) : (a) to (d). Details of Scheie are being
examined for provision]of amenities to w
and jhonpri dwellers ahd' for theit
ment,
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Transfer of C.PW.D Sectional
Officers

1 58, SHR1 RAMSHEKHAR PRASAD
SINGH : Will the NIRMAN AUR AWAS
MANTRI] be pleased to state :

(a) whether the C. P. W. D, Sectional Offi-
cers are transferred after cvery three years;

(b) if so, whether it is strictly followed;

(c) whether there had been cxceptions at
South Avenue Enquiry Office, New Delhi; and

(d) if so, the reasons therefor ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHR1 1. K, GUIJ-
RAL) : (a) to (d). The normal period of conti-
nuous stay of Sectional Officers ata particular
station is four ycars. They can, however, be
allowed to rcmain at any station beyond the
normal period of stay upto a4 maximum of 8
years provided they do not work in any part-
qular Division or a group such as Maintcna-
nce or Construction or Planning for more than
four years. This can be reduced or extended
further in the exigencies of service. There is
dne Sectional Officer in the South Avenue
Enquiry Office who has been in Delhi for over
cight years and has also completed more than
four years in the Maintenance Group. He is,
therefore, duefor transfer outside Delhi. In
fact, orders transferring him had been issued
but as the new Parliament had been summoned
to meet on the 22nd March, 1971 and as some
of the M.Ps who had not been re-elected had
to vacate their flats and new M.Ps had to
occupy them, it was not considered appropri-
ate to effecta change during this transitional
period and and he has, therefore, been retain-
ed till the 30th June, 1971 when he will be
relieved of his present assignment for taking
up a new job outside Dejhi.
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Progress at Haldia Refinery Project
60. SHRI S. C. SAMANTA : Will the
PETROLEUM AUR RASAYAN MANTRI
be pleased to state :

(a) bow far the works of the Haldia Refi-
nery have proceeded upto-date;

(b) whether any construction work is at
present going on;
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(¢) how much of the construction work 15
being done departmentally and how much by
contractors,

(d) how many staff quarters have alrcady
been buglt: and

(c) whether the Head Office of the Reflinery
has been shifted to Haldia ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHR1 P. C.SETHI) :(a) and (b). The
overall progress achieved in the construction
of Haldia Refinery as on 3Ist March, 1971 1s
as follows :

:l'echmp Technip Petrom Petrom ) EIL Direct
EIL-ND France EIL-ND Romania service
Engineering  82.89% 70% 649, 57% 457%
Construction Technip 1. E. ‘_E.: !:4_1:
209, 10% 2149,
The construction jobs currently in progress Sale of Kerala Girls in Foreign
at sitc are carth work and site grading. pie- Countries

loading of tanks and preparation of tank pads;
construction of roads, township and ware-
house; sinking of tube wells; tank erection:
and work connected with piles and
foundations,

(v) The entire construction work is being
done by other agencies under the overall su-
pervision and responsibility of the three princi-
pal contractors namely Technip of France,
PB_‘ITOM of Romania and Engineers India Li-
mited (ETL) a Central Public Undertaking.

(d) The construction work on the first
phase of the township consisting of 208 dwell-
Ing units has already started. Besides IOC
htv_e also taken over 42 houses from S. E.
Railway at Hathibera and 30 blocks from the
Industrial Housing Scheme of the West Bengal

Government to meet the immediate housing
requirements.,

(€) Yes, 8ir,

61, SHRI MUKHTIAR SINGH MALIK :
SHRI K. LAKKAPPA :

Will the VIDESH MANTRI be pleased to
state :

(a) whether Government have since recei-
ved the Teport of Inquiry into the alleged sale
of a Kerala girls in some foreign countries;

»

(b) whether girls are still abducted from the
State of Kerala and are being sold in foieign
countries; and

(c) whether Government have taken or
propase to take any action in this regard ?

VIDESH MANTR/.LAYA MEN UP
MANTRI (S8HRI SURENDRA PAL
SINGH) : (a) to (c). The comprehensive in

quiry initiated by the Government of India into
the reported sale of Catholic girls from Kerala
to Convents in cortain European countrics i
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maring complition and the Government
he res 1o place its findings on the T'able of
the House shortly.

Meeting of Naga Leaders at Kohima

62. SHRI MUKHTIAR SINGH MALIK :
Will the VIDESH MANTARI be pleased to
state:

(a) whether two-day mecting of the Naga
leadeis was held at hohima during the last
weck of April, 1971 to explore avenues to
restore peimanent peace and a satisfactory
rolitical settlcment in Nagaland:

(b) whetherin a resolution the meeting
expressed its concern over the situation in the
State; and

(c) if so, the rea.tion of Government there-
to?

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRA PAL
SINGH): (a) and (b). Yes, Sir.

(c) Nagaland state has a duly elected
Government. This resolution will no doubt
receive the same cosideration of that Govern-
ment as reselution on public affairs in other
States by other public gatherings.

Prevention of Pollution of Water and
Air in Industrial Regions of India

63. SHRI KALYANASUNDARAM : Will
the SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be plcascd to state the details of the
action to be taken for the pre\ention of poll-
ution of water and air in the developing indu-
strial regions of the country ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN UP MANTRI (SHR]
A. K. KISKU) : Government is of the view
that the most effective way to control the
pollution of water and air in the country is
to have comprehensive legislation on the sub-
Ject. Government have already introduced a
bill, called the Prevention of Water Pollution
Bill, 1969 in Rajya Sabha. Government also
propose to introduce legislation on the pre-
veation of air pollution and have set up, for
this purpose, an Expert Committec to make a
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thorough study of the problem and to draft,
suitable legislation.

Financial Assistance for Improvement
of Slums in Tamil Nadun State

64, SHRI KALYANASUNDARAM Will
the NIRMAN AUR AWAS MANTRI be
pleased Lo state:

{a) the details of the schemes for improve-
ment ol slums in the citics of Madras, Tiru-
chnapalli, Madurai and Coimbatore in Tamil
Nadu: and

(b) the details ot financial assistance given
to the State Government for these schemes ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRIL K, GUJ-
RAL) : (a) The S'um Clearance/l morovement
Soheme 15 in the State Sector. The State
Governments arc accordingly competent to
formulate and sanction projects regarding
improvement of slums, as also for clearance
andr cdevelopment of slum area<, The Ministry
of Works and Housing have, thercfore, no
details of the projects drawm up by the
Government of Tamil Nadu for improvement
of slums in the ciites of Madras, Tiruchana-
palli, Madurai and Coimbalore.

(b) Since the beginning of the 4th Plan,
Cental assistance to the State Governments
for all development programmes in the State
Sector, (including Slum Clearance/Improve-
ment Scheme) is being provided in the form
of ‘block loans’ and *block grant.’ The State
Governments afe free to allocate funds for
various schemes according to their own requi~
rements and priorities.

Disposal of Indina Properties
held by Pakistan duriag

65, SHRI K. LAKKAPPA : Will the
VIDESH MANTRI be pleased to state :

(a) whether Government of Pakistan have
recently disposed of all the !ndioi properties
held by Pakistan during 1965 conflict; and

(b) if so, the details thereof and the
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action, if any, taken by Government of
India in this regard ?

VIDESH MANTRALAYA MEN UP
MANTRI (SHRI SURENDRA PAL SINGH):
(a) and (b). Government have seen notices
appearing in the Pakistan Press, from time
to time for the sale of Indian propertics seized
by Pakistan during the 1965 conflict.

Government have protested to the Govern=
ment of Pakistan against such sales, pointing
out that they are illegal and contrary to Inter-
national Law and practice and urging upon
that Government to discuss the restoration *
of the properties, as envisaged in the Tash-
kent Declaration of 1966,

Reorganisation of Defence Positions

66. SHRI K. LAKKAPPA : Will the
RAKSHA MANTRI be pleased to state :

(a) whether Government have planned to
reorganise our defence positions in view of
the changed situation on the borders: and

(b) if so, the details of the programmes ?

RAKSHA MANTRI (SHRI JAGJIWAN
RAM?}): fa)and {b). Developments across
India's borders are taken into account in
making our own defence arrangements.

Barsuni-Haldia Plpeline Enguiry
Commission’s Report

68. SHRI N, K, SINGHA : Will the PET-
ROLEUM AUR RASAYAN MANTRI be
pleased to state :

(a) whether Government have by now
taken a final decision on the Barauni-Haldia
Pipeline Enquigy Commission’s Report; and

(b) if so, the broad outlines thercof ?

PETROLEUM AUR RASAYAN MAN-
TRl {SHRI P. C. S8ETHI): No Sir. The
Commission of Inquiry on Pipelines has not
yet submitted its report.

(b) Does not arise.
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National Buildings Construction
Corporation Led,

09. SHRL N. K. SANGHI: Will the
NIRMAN AUR AWAS MANTRI be pleased
to state :

(a) whether in view of the mounting losses
it was dccided sometime back to wind up the
National Buildings Construction Corporation
Lid., but Jater this decision was rescinded;

(b) if so, the reasons therefor: and

(c) the manner in which the Company
proposcs to pay off its liabilities running
into several lakhs of rupees ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRII. K, GUJ-
RAL): (a) to (c). There was a proposal to
that effect in 1967 but no such decision was
taken by the Government. Ways and means
are under consideration for the prompt collec-
tion of outstandings due to the Company
and to reduce losses incurred by the Com-
pany which at present amount to about 6%
of the total value of works executed by the
Company.

Visit by Indian Trade Commissioner in
Hongkong to Canton Trade Fair

70. SHR! BISITWANATH JHUNIH UN-
WALA : Will the VIDESH MANTRI be
pleased to state :

{a) whether the Indian Trade Commiss-
joner in Honghong rccently visited Canton
Trade Fair;

(b) whether the ladian representative wds
invited to attend the fair or he sought permi-
ssion to attend the fair of his own; and

(c) whether the [Indian participation indi=
cates a bridging up of the differences between
the two countries 7

VIDESH MANTRALAYA MEN UP-
MANTRIL (SHR1 SURENDRA PAL SINGH):
(a) The Indian Commissioner in Hongkong
visited the Canton Trade Fair in April, 1971.
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(b) He visited the Fair on his own.

(¢) It was a routine visit with no political
implications.

s ¥ cifene fafe ¥ fafwsar deamd
* faela agmay

71. wif wmwq fag A ST AR
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Far 4 e -
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(@) a§ 1967-68 & 1970-71 TF &
wafy & Nua gsa fafy & & goT R
& fira-fer safrral ot Fafecar deara
%1 fashig srqaw faar man ?

areen Wi afeare froew wwea
¥ gaeet (st go o feg) @ (7) @
(=). sfere guen dadr fageor & &
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[wearerg & ww faar war ) Wewr W
g o A—167/71].

Nationalisation of Foreign Oil
Companies

72, SHRI BHOGENDRA JHA : Will the
P}';TROL}:UM AUR RASAYAN MANTRI
be pleased 1o state @

(a) whether the threc foreign oil companies
have repeatedly been demanding increase in
the prices of crude oil, insisting on payment
in foreign currencies and resorting to unhea-
Ithy competition with the Indian Oil Com-
panies; if so, the details thereof and Govern-
ment” s reaction thereon;

(b) whether Government propose to na-
tionalise the foreign oil companies; and
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(c) if not, the reasons therefor along
with the cconomic gain or loss to the coun-
try in either of the cases ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P, C. SETHI) : (a) All suppliers
of crude oil, including the three toreign oil
companics, asked for increase in the price of
crude oil as a result of the agreement reached
between the o1l companics operating in the
region and the Oil, Producing & Exporting
Countries (OPEC) of the Gulf area. Apart
from the demand for a higher crude price,
there 1s no change in the system of paying for

“crude nor any un-healthy competition in crude
imports with any Indian Oil company.

(b) and (c). There are no immediate pro-
posals for nationalising the foreign oil com-
panics. Any such decision will have to take
into consideration @ large number of factors
including the cconomic evaluation of the
proposal.

Production of Defence Requirements

73, SHRI BHOGENDRA JHA : Will the
RAKSHA MANTRI be pleased to state :

(a) the proportion of our defence requi-
1ements produced internally and their value
and volume;

(b) the proportion and details of defence
regr e.vients imported from particular coun-
tris and their value in terms of rupee or
foreign currencics respectively; and

(c) the target for achieving self-sufficiency
in defence production and reasons for not
achieving the same immediately 7

RAKSHA MANTRALAYA (RAKSHA
UTPADAN) MEN RAJYA MANTRI (SHRI
VIDYA CHARAN SHUKLA): (a) It will
not be in the public intcrest to disclose this
information.

(b) To meet our urgent requirements, we
are obtaining some supplies from other coun-
tries for our Defence Forces and it would not
be in the public interest to disclose the det-
ails. Our policy is to produce in the country
important Defence requirements; however
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< yme imports are necessary either to supp-
lcment Quantities produced in the country or
1.1 respect of types, which it is not economic to
imanufacture in the country,

(c) No target can be fixed for achieving
self-sufficiency in defence production, since
the requirements of the Services change con-
tinuously with the rapid advances in dcfence
technology and the development of more
powerful and sophisticated eguipment in
other countries. The production of weapons
and other defence eyuipment isa continu-
ously evolving process and self-sufficicney
can be expressed only in relative terms.
Continuous cfforts are, however, made in the
direction of self-sufficiency, kecping in view
various factors such as cost of investment,
1 ¢ size of our requirements, availability of
know-how elc.

Supply of Electric Meters in Servants’
Quarters of M. Ps. Bungalows

74. SHRI BHOGENDRA JHA : Will the
NIRMAN AUR AWAS MANTRI be plcased
lo siate *

(a) whether out of the two servants® quar-
ters attached to the Bungalows allotted to
M. Ps.. clectric meter is provided only in one
servant quarter even though the fittings are
there in both the q uarters;

(b) if so, whether Government aic aware

of the hardships eaperienced by the occupants;
and

(c) whether instructions have been given
10 provide electric meters for both the quar-
ters, when deposits are made ?

NIRMAN AUR AWAS MANTRALAYA
MEN  RAJYAMANTRI (SHRI I K,
GUJRAL): (a) Yes, Sir. Both the servants
(uarters are clcetrified but clectric meter is
Common for both the quarters since the bill
for electric consumption is paid by the
M. P, in whose namc the scrvants quariers
along with the main bungalow are alluited,

(b) In view of what is stated under (a)

ubove, the question of hardship does not
arise,
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(c) It is not considercd necessary to pro-
vide separate meters as the consumption char-
ges are to be paid by the allottees and not by
the servanis occupying the scrvants’ quar-
ters.

Jhilmil Tahirpur Residentinl
Scheme of D. D, A,

75. SHRI B. K. DASCHOWDHURY :
Will the NIRMAN AUR AWAS MANTRI
be pleased to state :

(a) whether the Delhi Development Au-
thority has charged Rs. 29°00 per square yard
for the plots of 125 square yards allotted by
them by draw of lots in the Jhilmil-Tahirpur
Residential Scheme in Delhi;

(b) whether Rs. 44°00 per square yard are
being charged for the same plots from those
whose lands were acquired for the Delhi
Development Authority Residential Schemes
in 1959 and are being allotted alternative
plots in that colony;

{(c) il so, the reasons forcharging higher
price from the above category of persons who
have been deprived of their lands for the
Dethi Development Authoritys’ benefit: and

(d) whether any representation has been
rcceived for charging the same price from
both the categories of allotices and, if so, the
action taken thereon ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRI 1. K.
GUJRAL) : («) Yes, Sir. These plots were
allotted to persons in the Low lncome Group
below the cost price.

(b) Ycs, Sir.

{c) The owners, whose lands are acquired
for the planned development of Delhi, are
entitled to full compensation as determined
by the Land Acquisition Collector {or the
Courts of Law, as the case may be) under the
provisions of the Land Acquisition Act. How-
ever, Governmient  have decided, as a special
case, to allot developed residential plots to
them at predetermined rates. This in itself is
4 concession.
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(d) No such representation seems to have
been received.

Britain’s Asian Immigration Bill

76. SHRI S. M. BANERJEE : Will the
VIDESH MANTRI be p'eased {o state :

(a) whether the Indians in England have
raised their voice agamst Bnitam's Asian
Immigration Bill;

(b) if so, the reaction of Government
thereto; and

(c) whether this gquestion has also been
taken up with the Government of U.K.?

MEN UP-
PAL

VIDESH MANTRALAYA
MANTRI (SHR]I SURLNDRA
SINGH) : (a) Yes, Sir.

(b) The Government 1s deeply concerncd
about some of the features of the lmmigration
Bill.

(€) Yes, Sir.

We have already communicated our views
on the Bill to the British Government.

Setting up of Special Alloy Steel
Plant at Kanpur

77. SHRI S. M. BANERIJEE : Will the
RAKSHA MANTRI be pleased {o state -

(a) when the Special Alloy Stecl Plant at
Kanpur is likely to be set up,

(b) whether the entire programme 1s being
delayed because of some foreign exchaoge
djfficulties; and

(c) if so, thc steps taken by Government
to overcome the said difficulty ?

RAKSHA MANTRALAYA (RAKSHA
UTPADAN) MEN RAJYA MANTRI (SHR1
VIDYA CHARAN SHUKLA) : (a) The plant
is likely to be set  up in about 5 years fiom its
sanction.

(b) No, Sir,
() Does not arise.
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Setting up of Defence Production Board

78. SHRI S. M. BANERJEE : Will the
RAKSHA MANTRL be pleased to state :

(a) whether a final decision has been taken
to sct up the Defence Production Board at
the Ministry level;

(b) if not, the reasons for the delay; and

(c) when the Board is likely to be establi-
shed ?

RAKSHA MANTRALAYA (RAKSHA
UTPADAN) MEN RAJYA MANTRI (SHRI
VIDYA CHARAN SHUKLA):(a) to (c). The
hon’ble Member has in mind perhaps the
Ordnance Production Board which has been
sct up at the Mimistry level with effect from
May 1, 1971.
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Indian Deputy High Commissioner’s
Wife Subjected to IIl-Treatment by
Pakistan Authorities

83. SHRI C. CHITTIBABU :
SHRI SEZHIYAN :

Will the VIDESH MANTRI be pleased
to state *

(a) whether the wife of our Deputy High
Commnussioner in Dacca was subjected to ill-
treatment by the Pakistan authorities in Kara-
chi while she was on her way to India;

(b} 1f so, the details of the incident; and

(c) what steps Government have taken to
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ensure the safety and security of our diploma-
tic personnel in view of Pakjstan’s flagrant
violation of diplomatic etiquette and norms ?

VIDESH MANTRALAYA MEN UP-

MANTRI (SHRI SURENDRA PAL SINGH) :

(a) Yes, Sir,

(b) Her luggage and even her hand bag
were searched while emplaning at Dacca and
she was prevented from boarding 'the aero-
plane for Delhi at Karachi Airport on the 21st
of April, 1971. Two days later, another
attempt was made to prevent her from leaving
Pakistan in spite of the fact that an assurance
of safe conduct had been obtained from the
Pakistan Foreign Office.

(c) Government have strongly protested
against the action of the Pakistan authorities
and have pointed out that the safety and
security of our personnel is that Government's
regponsibility.

Visit to Bangla Desh by a Labour
Member of Parliament
of UK,

84. SHRI C. CHITTIBABU : Will the
VIDESH MANTRI be pleased to state :

() whether 8 Labour Member of Parlia-
ment of U. K. who had recently beenfon a visit
to India and Bangla Desh had suggested
Commonwealth action including convening of
aspecial Conference of Commonwealth co-
untries to end the war and genocide in Bangla
Desh; and

(b) if so, the reaction of Government to
that suggestion ?

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRA PAL
SINGH) : (a) Government have seen reports
to this effect,

(b) Government have been in touch with
various countries including members of the
Commanwealth, urging upon them the urgent
Decessity to wse their influence with Pakistan
10 bring an immediate end to the genocide in
East Bengal.
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DDT Factory in Maharashtra

85, SHRI C. CHITTIBABU : Will the
PETROLEUM AUR RASAYAN MANTRI
be pleased to state :

(a) whether Government are setting upa
D.D.T. Factory in Maharashtra;

(b) whether some countries ike Canada,
Sweden, Hungary, Norway, Japan and Cyprus
bave banned the use of D.D.T.; and

(c) whether in view of the intcrnational
banning of the D.D.T., Government will
abandon the idea of setting up the D.D.T.
Factory in Maharashtra ?

PETROLEUM AUR RASAYAN MAN-
TRALAYA MEN UP-MANTRI (SHRI DAL~
BIR SINGH) : (a) A proposal to setup &
DDT Factory in Maharashtra at Rasayani is
still under consideration.

(b) Government have information that
certain foreign countries have restricted the
use of DDT Sweden is reported to have
restored its use for certsin agricultural pur-
poses based on economic consideration.

(c) No. A review of the future require-
ments of DDT, which was recently made, has,
however, revealed that these shall be substan-

tially lower than what were anticipated
earlier.
Rise in the Prices of popular
Medicines

86. SHRI T. S. LAKSHMANAN : Will
the PETROLEUM AUR RASAYAN MAN-
TRI be pleased to state :

]
(a) whether the retail prices of popular
medicines like APC, Milk of Magnesia ctc.
have gone up by 25 to 50 per cent since
January,

(b) whether the increase in the prices of
these medicines is due to Drug (Prices Con-
trol) Order, 1970; and

(c) the steps Governiment have taken to'
ensure stability of prices of the poguh;
medicipes ?
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' v

PETROLEUM AUR RASAYAN MAN-
TRI (SHRIP. C. SETHT) : (&) Government
have no such information, While fixing the
prices of well known brands of popular medi-
cines under the Durgs (Prices Control) Order,
1970, care had been tahen to see that the
prices were not increased,

(b) Does not arise.

(c) The Drugs (Prices Control) Order,
1970 provides inter alia that the prices of
formulations once fixed shall not be increased
except with the prior approval of Govarn=
ment. Subject to certain conditions, expansion
of capacity is being encouraged for the pur-
pose of securing the bencfit of cConomics
of scale,

Petro-Chemical Industrial
Complex in South

87. SHR1 T. S. LAKSHMANAN : Will
the PETROLEUM AUR RASAYAN MAN-
TRI be pleased to state :

(a) whether Government have decided to
issue an industrial licence for a Petro-Chemi-
cal Industrial Complex in the South: and

(b) if s0, the details thereof ?

PETROLEUM AUR RASAYAN MAN-

TRALAYA MEN UP-MANIRI (SHRI
DALBIR SINGH) : (a) No, Sir
(b) Does not arise.
Compensation for the Hijacked

Indian Plane

8, SHRI MAYAVAN :
SHRI N, §. BISHT :
SHR1 JAGANNATH RAO JOSHI] ;

Will the VIDESH MANTRI be pleased to
state:

(a) whether India is prepared not to insist
on adequate compensation and the return of
hijackers by Pakistan;

(b) whetber India had decided to treat the
issue as amenable 1o settlement through
bilateral negotiations; and
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(c) if so, the reasons therefor 7

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRA PAL SINGH):
(a) Government are conlinuning {0 press the
Government of Pukistan 10 pay compensation,
take suitable action agamnst the two hij ackers,
and give assuiances for the future.

(b) and (¢) Government consider that this
matter can best be resolved bitaterally bet-
ween India and Pakistan,

Construction of Building Complex on
Island Grounds of Madras City

89, SHIRI MAYAVAN : Will the RAK-
SHA MANTRI be pleasved to state

(a) whether there 15 a plan to construct a
building complex on the Island Grounds of
Madras cily:

{b) if so, whether Government ot Tamil
Nadu have wrilten to his Minstry raising
certam Oobjections; and
Government

()il »o, the reaction ot

thercon ?

RAKSHA MANTRI (SHRI JAGJIWAN
RAM) : (a) Yes, Sir. Projecis for constru-
ction of buildings on the Island grounds which
arc owned by Defince have been sanctioned,

(b) Yes, Sir.

(c) The matter is under the eXamination
of the Government,

Mass production of Light Weight
Bridge Equipment, Trawlers
Trackways and Gadget
to Locate Submarine

90. SHRI MAYAVAN: Will the RAKSHA,
MANTRI be pleased 10 state :

(8) whether Government have formutated
any concrete plan for mass production of
Light weight bridge equipment, trawlers and
trackways and the gadget to help lotate
submarine; and

L

(b) if not, when Government propose fo
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doso in order to keep pace with the 1200
Defence research pi¢juets fakén in hud
during 1970-71 ?

RAKSHA MANTRALAYA (RAKSHA
UT PADAN) MEN RAJYA MANTRI (SHRI
YIDYA CHARAN SHUKLA) : (a) and (b).
plans have been formulated for the produ-
ction of a light~weight bridge and for assault
trackway. Competence is being built up for
the development of equipment used in detec-
tion of Submarines.

Recommendations of Tariff
Commission for Dye-
stuff Industry

91, SHRI B, NARAYANAN: Will the
PETROLEUM AUR RASAYAN MANTRI
be pleased to state :

(a) whether a Commuttee has been cons-
tituted to examine the recommendations of
the Tarff Commission in regard to the dye-
stuff industry; and

(b)if so, the composition and terms of
reference of the Commuittee ?

PETROLEUM AUR RASAYAN MAN-
TRALAYA MEN UP-MANTRL (SHRI
DALBIR SINGH) : (a) and (b). No. The
Taiff Commission in their report on the
dye-stufl industry have recommended thata
Standing Commiltee should bc set up to
make a dctailcd assessment of capacity,
production, quality, prices, supply and dema-
nd in respect of the dye-stuff industry. The
recommendation has been accepted by Govern
ment and formal orders setting up the Stand-
ing Commutice is expected to be issued sho-
tly.

Expenditure on publicity nnder
Nirodh Commercial Scheme

t Will the
NIYQJAN

92, SHRI DHANDAPANI
SWASTHYA AUR PARIVAR
MANTR]I be pleased to state :

{a\ the reasons for reduction in the expen-
duture on publicity under the Nirodh Commer-
cial Scheme and for lesser purchase of
‘on traceptives and equipment for intensifi-
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cation of Family Planning programme durs
1ag 1970-71; and

(b) whether there is some relaxation in
the efforts for population control ?

SWASTHYA AUR PARIVAR NLYQJAN
MANTRALAYA MEN RAJYA MANTRI
(SHRI D. P. CHATTOPADHYAYA) :(a)
Expenditure on publicity under the Nirodh
Commerclal Scheme as well as  on conven-
tional contraceptives increased during the
year 1970-71 as shown below :

Year Publicity under Conventional
Nirodh Com- Contraceptives
mercial Scheme Rs. (lakh)
Rs. (lakh)
1969-70 25 5819
1970-71 45 120°00

(b) Does not arise.

Programme for Modernisation of
Indian Navy at Vishakhapatoam
Naval Base

93, SHRI DHANDAPANI : Will the
RAKSHA MANTRI be pleased to state :

(a) the details of the programme taken up
at the Vishakhapatnam Naval Base for mode=
rnising the Indian Navy; and

(b) by what time the programmeisto be
completed ?

RAKSHA MANTRI (SHRI JAGJIWAN
RAM) : (a) and (b). li will not be in public
interest to disclose the details of the pro-
gramme for modernising the Vishakhapatnam
Naval Basc.

Forming of a New Alliance For
South-East Asia

94, SHRI SAMINATHAN : Will the VID-
ESH MANTRI be plcased to state :

(a) whether Government are aware that a
small N. A. T. O. type alliance in South East
Asia, complete with men and arms, is being
formed;
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(b) if so, which are the Commonwealth
countries working for the creation of the new
alliance; and

(c) whether India will participate in this
alliance 7

VIDESBH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRA PAL SINGH):
(a) mnd (b). According to the information
available with Government, five Common
wealth courrtries, namely, Malaysia, Singap-
ore, Australia, New Zealand and Britain have
eniered into a Five Power Defence Arrangement
under which the safety of Malaysia and Singa-
pore is gurantecd against external attack.

(c) India is nmot a member of the Five
Power Defence Arrangement, and has no
intention of joining it.

Reopening of B. B. C.’s Office
in India

95. SHRI INDER J. MALHOTRA : Will
the VIDESH MANTRI be pleased to state :

(a) whether the B. B. C. has recently re-
quested the Government of India for allowing
its functioning in India;

(b) if so, whether Government have since
reconsidered this matter; and

(c) if so, details of the decision taken in
the matter ?

VIDESH MANTRALAYA MEN UP-

MANTRI (SHR] SURENDRA PAL SINGH) ;

(w) No, Sir.
{b) and (c). Do not arise.

Enquiry into Reported Shoriage of
Urea Stocks in Fertilizer

Factory, Gorakhpur

96. SHRI INDER J. MALHOTRA : Will
the PETROLEUM AUR RASAYAN MAN-
TRIL be pleased to refer to the reply given to
Starred Question No. 698 on the 14th Decem-
ber, 1970 regarding the shortage of Urea
stocks in Fertilzer Factory, Gorakhpur and
state

MAY 24, 1971

Written Answees 112

(a) whether Government have Since recei=
ved the report of inquiry; and

(b) if so, the details thereof and the action
taken or proposed to be taken in the matter ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P. C. SETHI) : (a) and (b) Govern-
ment have not instituted any enquiry. The
Corporation was, however, asked to intimate
howthe reported shortage had occurred. The
report is awaited and as such the question of
taking any action in the matter does not arise
at this stage.

Agreement with Japanese Firm for Supply
of a Platform for Offshore Oil explora-
tion in Bombay High Area

97. SHRI INDER J. MALHOTRA : Will
the PETROLEUM AUR RASAYAN MAN-
TR1 be pleased to state :

(a) whether Government have signed an
agreement with a Japanese firm, Messers
Mitsubishi, to supply a platform for offshore
oil exploration in Bombay High area of the
Gulf of Cambay;

(b) whether it took six years for making
an agreement;

{c) if so, the reasons therefor;

(d) whether another firm Messers Tenneco
also offered to enplore oil six years back on
the condition that they will get 20 per cent of
the net profit if the oil is struck and the same
offer was rejecicd by Government; and

(e} if so, the reasons therefor ?

PETROLEUM AUR RASAYAN MAN-
TRI(SHRI P. C,SETHI) : (a) Yes,

{b) No. Following Government policy of
““assisted owner operation” in regard to off-
shore exploration evolved early in 1969, prop-
sals were received from the Mitsubishi Group
of Japan and other foreign groups from the
end of 1969, after about one year of negotiati-
ons. A memorandum of Understanding was
signed with Mitsubishi Group in December,
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1970 for supply of a self-propelled jaek-up
platform and the Contract was signed in
February, 1971.

(c) Does not arise.

(d) and (e). Tenneco of USA made an offer
in 1967 for joint venture in offshore explora=
tion of the Bombay High area.fThis offer. not
being in accordapce with Government policy
of “assisted owner operation” was not
pursued.

Raising the Number of Infantry
Battalions in Indian Army

98, SHRI HARI SINGH : Will the RAK-
SHA MANTRI be pleased to state :

(a) whether Government have proposed to
raise the pumber of infantry battalions in
Indian army; and

(b) if so0, by what time the raising of batta-
lions will be completed ?

RAKSHA MANTRI] (SHRI JAGJIWAN
RAM) : (a) and (b). It would be against the
public interest, to disclose any information
regarding this matter.

Reorganisation of Traffic Pattern

in the Connaught Place,
New Deihi

99. SHRI JADEJA : Will the NIRMAN
AUR AWAS MANTRI be pleased to state :

(a) whether any survey has been made by
the Central Road Research Institute to re-
organise the Traffic Pattern in Connaught
Place Complex, New Delhi; and

(b) if so, the details thereof ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRI 1. K.
GUIJRAL) : (a)and (b). The information is
being collected and will be laid on the Table
of the House.

Visit by a Delogation of a Political
Party to Korea

100, SHR1 SAMAR GUHA : Will the
VIDESH MANTRI be pleased to state :
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(a) whether some members of a political
party in India visited Korea in the year 1970
to establish political relations with the Comm-
unist Party of Korea; and

(b) if so, the result of the visit of the dele-
gation to Korea by that party ?

VIDESH MANTRALAYA MEN UP-
MANTRI (SHRI SURENDRA PAL SINGH):
(a) A CPM delegation composed of Sarvashri
P. Sundarayya E. M. S. Namboodripad and
Promode Dasgupta, visited Democratic
Peoples Republic of Korea from June 16 to
July 1, 1970 at the invitation of the Central
Committee of the Workers Party of Korea.

(b) The delegation was received by DPRK

leaders ineluding the President of the National
Assembly and Premier Kim II Sung.
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Vasectomy and Loop fixing cases
in Bahraich (U. P)

104, SHRI B. R. SHUKLA : Will the
SWASTHYA AUR PARIVAR NIYQOJAN
MANTRI be pleased to state :

(a) the number of niales and females who
underwent vascctomy and loop-fixing in the
Bahraich Distiet (UP) duning the last two
years and how many of them wete landless;
and

(b) how many persons in the Hahtaich
District (UP) were persuaded to undeigo
vasectomy operation on the promise that they
would get agricultural land seitled in theis
names but the promise was not implemented ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN RAJYA MANTRI
(SHRI D. P. CHATTOPADHYAYA): (a)
and (b). The number of peisons who under-
went Isterilisation and women who got loups
inserted during 1969-70 and 1970-71 is as
follows ;:—

Year Vasectomy ‘lubcctomy 1.1 .¢ D,

1969-70 748 4 1,080
1970.71 821 92 1,487
(Feb' 71)

Information regarding the Bumber of
Jandless persons and part (b) of the question
has been called forifrom the State Government
and will be laid on the Table of the Sabha in
duc course.
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All t of Housing A dation to
Employees of Secretariats of Parliament

107. SHRI RAMAVATAR SHASTRI:
Will the NIRMAN AUR AWAS MANTRI
be pleased to refer to the reply given to Un-
starred Question No. 1962 on the 4th August,
1969 regarding the allotment of housing acco-
mmeodation to employees of the Sccretariats
of Parliament and state :

(a) thc number of applications forwarded
;Jy Lok Sabha and Rajya Sabha Sccretariats so
ar;

(b) whether allotments have since been
made 1o those applicants; and

(¢} if not, when the allotments arc likely
o be completed ?

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRL(SHRI I, K. GUI-
RAL) : (a) The Lok Sabha Secretariat have
forwarded 103 applications and the Rajya
Sabha Secretariat have forwarded 174 appli-
Cations for ad hoc allotment so far.

(b) and (c). According to the decision
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taken by Government, only those key per-
sonnel working in these Secretariats, who
have to work lale hours, arc to bec considered
for ad hoe. allotment, etc. on the recommen=
dations of the Speaker, Lok Sabha/Chairman,
Rajya Sabha. In view of the large number of
applications forwarded by these Secrotariats,
the applications received are being scrutinised
in consultation with the Lok Sabha/Rajya
Sabha Sccretariats to sce if all such persons
fulfil the requisite conditions. Tt cannot at
this stage be stated as to by what time it will
be possible to make allotment. This will
depend upon the number of availability of
houses also.

Use of British Military Base by Pakistan

108. SHRI RAMAVATAR SHASTRI:
Will the VIDESH MANTRI be pleased to
state :

(a) whether Government of Pakistan have
started using the British Military base at Gan
for transportation of troops to East Pakistan
for the suppression of the Bangla Desh move-
ment for independence;

(b} if so. reaction of Government thereto:

(¢) whether Government  have sent any
protest letter to  the British Government in
this regard; and

(d) if so, the contents thereof and the
reaction of the British Government thereto ?

VIDESH MANTRALAYA MEN UP-MAN-
TRI (SHRI SURENDRA PAL SINGH) : (a)
The British Governmecat have denied any

request by Pakistan for the use of the base at |
Gan.

(b) to (d). Do not arise.
Sainik School at Tillaiya in Bikar

109, SHRI RAMAVATAR SHASTRI: Will
the RAKSHA MANTRI be pleased to state :

(a) whether there is a Sainik School at
Tillaiya in district Hazaribagh of Bihar;

(b) if so, the names of the persons who
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run the school and the manner in which Go-
vernment exercise control thereon;

(c) whether 15 Legislators of Bihar have
submittéd a memorandum to Government in
regard to the irregularities alleged to have
been committed there;

(d) If so, the details thereof; and

{c) the action taken or proposed to bec
taken in this regard ?

RAKSHA MANTR! (SHRI JAGJIWAN
RAM) : (a) Yes, Sir.

(b) The Principal of the School is Lt. Col.
R. L. Gadeock under the guidance and super-
vision of a Local Board of Administration on
which members of the Central and State Go-
vernmenis as well as Educationalists are
included. The school is also periodically in=
spected by the Hony. Secretary of the Sainik
School Saciety.

(c) Yes, Sir.

(d) The complaints were principally on the
alleged deterioration of educational stan-
dards in the School and a number of other
administrative irregularities in the running of
the School.

(e) After a thorough investigation suitable
action has been taken on the complaints and
the complaints informed of the same.

Nationalisation of Property of Indian
Nationals in Burma

110. SHR1 K. S. CHAVDA : Will the
VIDESH MANTRI be pleased to state :

(a) whether the Burmese Government had
nationalised all business establishments in
1964 thereby taking over all assets, merchan-
dise ete. from Indian Nationals;

(b) if so, whether compensation had been
paid to them by the Burmese Government;

(c) if the, answer to part(b) be in the
negative, the steps which Government have
taken or propose to take to give compensation
l;q Indian Nationals; and
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{d) whether Government intend to give
intercst free lonns against the stocks nationali-
sed by Government of Burma to all those
who are tiying to rechabilitate themselves in
India ?

VIDESH MANTRALAYA MEN UP
MANTRI (SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

{b) and (c). The question of compensation
of assets is under the consideration of the
Government of India and the Govt. of Burma.

(d) The Government of India has already
instituted certain measures to provide relief
and assistance in those cases who might need
them. Granting of interest free loan against
the stocks nationalised by the Government of
Burma for all those who are trying to rehabi-
litate themselves in India is not intended.
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Subletting of out of turn Allotment of
Accommodation by Central Govern-
ment Employees

112, SHRI BIBHUTI MISHRA : Will the
NIRMAN AUR AWAS MANTRI be plcased
Lo state :

(a) whether a number of Central Govern-
ment Employees in New Delhi have been
allotted residential quarters since 1965 on out
of-turn basis on production of Medical Certi-
ficates;

(b} if so, whether Government have enqui-
red that a number of them have sublet their
quarters on higher rents; and

(e} if not, whether Government propose to
take the help of the Central Bureau of Investi-
gation to conduct a secret enquity and take
action against the guilty Government emplo-
yees 7

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRI 1. K. GUJ-
RAL): (a) The allotment of general pool
accommodation on out-of-turn basis on medi-
cal grounds is made to an eligible Government
servant on serious illness of self or a member
of his family as provided in the Allotment
Rules. Out-of-turn allotment under the Rules
remained suspended in Delhi/New Delhi dur-
ing 1964 to November, 1967, The ban on out
of-turn allotments on medical grounds was
lifted in December, 1967, and the applications
received upto 16th May, 1968 were cxamined
and allotments made in a numbsar of cases
keeping in view the grounds for illness and
the totality of circumstances. The ban on
receipt of applications for out-of-turn allot-
ments again remained effective from 17th May,
1968 to 30th September, 1970,

(b) No complaint in regard to subletting
of accommodation so secured by Government

employees has been received in the Directorate
of Estates.

{c) Does not arise.
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C. G. H, 8. Facilities to Teachers and
Employees of Delhi University

114, SHRI BIBHUTI MISHRA : Will the
SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleased to state :

fa) whether Government had thought in
the past of extending the C. G. H. 8. facilities
to the teachers and other employees of the
Delhi University; and

(b) if so. the progress madc in this regard ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN UP MANTRI (SHRI
A. K. KISKU) : (a) and (b). The proposal of
extending the C. G. H < facilities to teachers
and other employees ot Delhi University “as
also to other Semi Government and autono-
mous bodies has been considered. It has been
decided that the extension of C. G. H.S.
facilities should be phased. The Organisations,
the inclusion of which would not involve any
extra financial burden on the staff and build-
ings are proposed to be covered under the
Scheme in the Ist phase. The staffl of the Delhi
University is about 3809 which would nccess-
ate the opening of a new dispensary. It is not,
therefore, proposed to bring this staff under
the scope of the C. G, H. S. in the Ist phase.
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Exploration of Oil and Natural
Gas in Tripura

117 SHRI BIREN DUTTA Wil the
PFTROIT UM AUR RASAY AN MANTRI
be plcased to state

(a) whether the expleration work for oil
and Matural Gasin Tripura 15 preceeding
according to schedule,

(b) whether any indication has been found
1n respect of oil, and

(¢) the amount allotted for the work at
present ?

PETROLEUM AUR RASAYAN MAN-
TRI (SHRI P C SETHI) (a) Yes, Sir

(b) It 1s premaiure to state anything In
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this respect as the actual drilling 1 yet to start
by the end of 1971.

(¢) Government has approved a two-well
programme estimated to cost about Rs 2 8%
Lrores at present
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faam
aadia wafas feem aftasg

Fq Ho qZT FT AW Tsgfaq-aifaa da afegisrar (afeasg)
& ATH g® 37 #1 fafa
1. SFALATAT faga Iq 13, 1966
2. AT L FARULTA F2adr 21, 1966
3. ATTTL AT sAadr 1, 1966
4, faasfy Eril w99 20, 1966 °
5, EEREI AT g2 femeaz, 1, 1967
6. SFRTEA qATIgY wLEAL 18, 1966
7. STHATT TATT F7gT, 1970
8. FIAT ITT g2 FLFL 21, 1966
9. Ftgarar EEIC] FIALT, 1, 1966
10. LEEAC AT FTar 1970
1. q3d UERG] famFaz 1, 1967
Testing of ICBM by China (b} whether as a result of the phased
increase in the posted prices of crude, India’s
121, SHRI G. VISWANATHAN : Will import Bill would increase by Rs. 106 crores
the RAKSHA MANTRI be pleased to state : by 1975 over and above the prices obtaining
last year;
{a) whether Government are aware ol the
report that China is going to test its first {¢) if so, the causes therecof;
ICBM; and

. ) (d) the details of the posted prices for
(b) 12 so, the reaction of Government  crude imported by the private sector oil
thercto : companies year-wisc during the last three

years; and
RAKSHA MANTRI (SHRI JAGJIWAN

RAM) : (a) Government are aware that China
is likely to test her inter-continental ballistic
missile in the near future.

{¢) the steps, if any, being taken in the
background of the anticipated in the
import Bill ?

(b) Our defence plans take inlo account

the threats posed to our sceurity. PETROLEUM AUR RASAYAN MAN-

TRI (SHRI P. C. SETHI) : (a) The actual
crude oil imports during each of the last three

Import of Crude Oil
years was as under:—

123. SH2[ JYOTIRMOY BOSU ; Will the

PETROLEUM AUR RASAYAN MANTRI Million Tonnes Rs./Crores
be pleased to state : 1968-69 106 94'85
1969-70 112 9768

(a) the quantity and value of crude impor-
ted year-wise during the last three years; 1970-71 130 11332
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(b) and (c). Yes. In the cont ext of Tehran
Agreement signed on 14th Feb., 1971 betwsen
the OPEC Countries with the oil companies.
the crude posted prices of all the crudes pro-
duced in those countries have been raised
immediately with a provision for further
inCreases in June, 1971 and annually in the
years 1973, 1974 and 1975, As a result of these
increases, the import bill for 1975 is expected
to go up by Rs. 106 crores on the basis of
refinery throughout at that time.

(d) The postcd price of Light lranian
Crude Oil imported by Burmah-Shell and
Caltex during the last three years remaincd
$1°79 per barrel. There is no posting for
Arabian Mix crude imporied by Esso.

{e) The whole subject including the price
mncrease and possibilities of reducing consum-
ption are under Government' s consideration

Family Planning among Muslims

124. SHRI S. N. MISRA : Will the SWA-
STHYA AUR PARIVAR NIYOJAN MAN-
TRI be pleased to state :

(a) whether Muslims have not cooperated
in family planning and birth control

{b) how many vascctomy aperations in the
last financial year have been done on Hindus
and how many on Muslims throughout the
couniry; and

(c) the steps being taken by Government
to popularise Family Planning amongst all the
classes 7

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN RAJYA MANTRI
(SHRI D. P. CHATTOPADHYAYA) : (a) and
(b). Community-wise statistics regarding acce~
ptance of the programme in States/All Jadia
basis are not maintained. However, several
localised studies show that family planning
services are being availed of by members of
all the communities more or less in propo-
rion, to the Population Itis thus inferred
that Muslims are cooperating n family
planning.

(c) The following steps have been taken/
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are proposed to be taken for popularising the
Family Planning Programme amongst all
classes in the country :

1. Utilisation of all media of display pub-
licity, apart from the conventional media like
Radio, Press, Films, etc.

2, Intensification of the programme in 17
highly populous districts and 1 sclected area
in Uttar Pradesh (Varanasi Division),

3. Post-Partum Services through 59 impo-
rtant medical institutions in the country.

4. Extension of supply of Nirodh (Con-
doms) through commercial channels.

5. Involvement of voluntary organisations
on an increasing scale.

6, Involvement of private medical practiti=
oners, homowopaths and practitioners of
indigenous system of medicines in various
aspects of the programme on a larger scale.

7. Involvement
SCTVICCS,

of maternal and child

Petroleum and Kerosene agencies
to Unemployed Young Men

125. SHRT 8. N. MISRA : Will the PET-
ROLEUM AUR RASAYAN MANTRI be
pleased to state :

(a) whether any schemc has becn prepared
to provide employment to the educated young
men by giving them Petroleum and Kerosene
Agencies;

{b) if so. the details thereof; and

(c) the assistance offered during the last
financial year, State-wise ?

PETROLEUM AUR RASAYAN MANTRI
(SHR1 P. C. SETHI) : (a) Yes, Sir.

{b) Broad details of the Scheme are furni-
shed below :

{i) Dealerships for retail outlets, for kero-
sene/Light Diesel Oil and Indane (dom-
estic and commercial use) arc awarded
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to suitable unemployed graduates from
recognised institutions.

(ii) Press notices for individual dealerships
are issued in two widely read daily
newspapers, including a regional
language newspaper.

(iii) Only applicants under 30 years of age
are eligible.

(iv) Applicants should belong to the lower
income groups (i. e. family income up
to around Rs. 10,000 per annum) and
should belong to thecivil district in
which the dealership is to be operated
or to contiguous civil districts (within
the same State).

(v) Weightage is being given to demobili-
sed Emergency Commissioned Officers,
other ex-servicemen and members of
the Scheduled Castes and Scheduled

Tribes.

(vi) Efforts are being made to secure the
needed financial assistance from the

Banks.

(vii) Exceptions to this scheme are made
in cantonment areas and in other
selected towns, where dealerships have
been reserved for ex-service-men etc.

(¢) Presumably the reference here is to the
total number of agencies actually commissio-
ned under thisscheme during the last financial
year. The total number for retail outlets,
kerosene/LDO agencies, and Indane Gas are
shown delow :

Retail outlets = 33
Kerosene/LDO = 27
Indane Gas = 28
Total - 83

The above information is not available
State-wise.

Construction of Silchar Medical
College

_127. SHRIMATI JYOTSNA CHANDA :
Will the SWASTHYA AUR PARIVAR
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NIYOJAN MANTRI be pleased to state :

(a) the progress made in the construction
of the Silchar Medical College;

(b) whether Government are aware of
the fact that the Silchar Civil Hospital
which is to be attached to the said Medical
College has not been expanded uptil now; and

(c) if so, whether the Silchar Civil Hospi-
tal is not upto the mark to be attached toa
Silchar Medical College ?

SWASTHYA AUR PARIVAR NIYOIJAN
MANTRALAYA MEN UP-MANTRI (SHRI
A. K. KISKU): (a) The Construction work
is progressing.

(b} and (c). Works on the improvement of
the Civil Hospital have been taken up with a
view to utilise this as a College hospital. The
Silchar Civil Hospital is considered upto the
mark,

Setting up of Medical College
in Tripura

128, SHRI DASARTHA DEB : Will the
SWASTHYA AUR PARIVAR NIYOJAN
MANTRI be pleaszd to state :

(a) whether Government of Tripura has
moved for sctting up of a Medical College in
Tripura, and

(b)if so, whether a medical college is
proposed to be set up in Tripura as early as
possible ?

SWASTHYA AUR PARIVAR NIYOJAN
MANTRALAYA MEN UP MANTRI (SHRI
A. K, KISKU): (a) Yes, Sir.

(b) According to the national norm of one
Medical College for a population of 5 miilion,
Tripura is not entitled to any separate medi-
cal college. However, there is a proposal to
set up a medical college in the north-eastern
region to serve the Union Territories of
Manipur, Tripura. etc, The actual location
of the College has not yet been decided. The
report of a fact-finding Committee set up for
the purpose is awaited.
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Rise in Prices of Gas Supplied
to Gujarat State

131, SHR] SOMCHAND SOLANKI] :
Will the PETROLEUM AUR RASAYAN
MANTRI be pleased to stale :

(a) the reasons for increase in the prices
of gas in Gujarat;

(b) whether Government have formulated
any poliwy in regind to the provision of
facilities to the consumers and ndustries by
way of such increase; and

(¢) if so, the details thercof ?

PETROLL:UM AUR RASAYAN MAN-
TRI (SHRI P, C. SETHID: {(a) The carlier
Award of Dr. V. K. R. V. Rao on pricc of Gag
produced in Ankleshwar and Cambay was
10 be effective for period of § years ending
31-3-1971. Dr. Rao had mentioned in his
Award that a new price be fixed for gas after
31-3-1971 for the next five years after underiak-
ing a thorough review of the actual position
regarding output, outlay and demand during
the period covered by the Award. Any adju-
stmenl neecded in the light of this review
should be incorporated in the price 1o be fixed
for the next five years in the form of discount
or premium as the case may be, fur impleme-
nling the basic formula of this Award in the
hght of the realived facts reparding output
and outlay during the period covered by the
Award.

The price incrcase has been nccessituted
on the basis of this review which was contem-

plaled in the Award,

{b) No, Sir.

{c) Does not arise.

Twea ¥ Wy fody F dfr s
w1 W W

132. ot firorra fig : o v weR
a7 TR Y gy w4 i .

(%) w1 goHIc ®1 T ¥
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gy for & wdf g a& sl W
gear AT gaa ow &faw fomr @ A
feafa at gftz & e go agt nw &faw
=+ a@=a &1 faaqr §;

(=) aar asFrA war  waEy st
TR 1962-63 ¥ fg7 faqr & fozmar
FT ®T ACAT aET F A 0F GE-
wfas aur & 7z oy F1 o fr HAT
for & efter &t ow afaw == &
ATIT; AT

() =w HAag ¥ Far WEFE A
Y

@ wA (st e o) - (%)
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FYFTT F g o7 & ara § W6 fE
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wragfa 37 § | UaeaE AT ¥ Agy
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gedigfa geqr ofer 525 @ 99 fe 9%
faqtiw favite wg dfas ey & 3o
gear wiwd 459 ) IwiaT ® oaw
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aarf AT Toeem # o A Muw
HIE™ W ETA

133, = foamra fag - &1 @MW
ow WiT T |l 9 da 7§97
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(%) 1 aT®T 7 gar wEge
QAT § OF qq WHE FILAN  FY
eqrqAr & & art § w18 gFgo-fE
aidt § 9T afz gt, At wer e o
& A
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(@) sargTere ¥ a=wr g9 FAAY
T T WG FAAT FY eqraAr F arr
¥ o A & el mbT 2 ot T Ew
A A g ¥ owaArd ATgR @A A
afa® gegw qrar mar @ °

dfeam e waraA s (s dto
#o 8¥Y) (¥) &z (@) swavafeaw
a0 ¥ qF qfesTromar # wqeEr 2y
w1ty aw famw 91 o farqe v
fod g s s fagem mar | ==
gag ¥ 37y, avdiwr-aios gfeaa ¥
warg qreng afgw At geaifes eqrAt
Y AT FX FT FETA4T S\

& 7 wat & fag fa-ae e

114, oft fmre fg #7 T Ay
U IqOT &7 Fq7 §940 {7

(%) sar gar 7 Sl AT WA R
form et faer & fAo amm Trer faal
fea far mar 2,

(&) #fg ef, @1 81 sraX F4@T
g &R

(7) #ar gzwre a7 famw @ar ¥
wit & fog meryg arfaat 81 araar @
aqr ¢@ aqw ¥, 39 fo ¥ oo afuw
®er fraifa s3& faad werg orfaad
¥ oir afus gmar'y @A A 7
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o, wE
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Tnstallation of latest Automatic
Computers by China

135 SHRI R P YADAV Will the
RAKSHA MANTRI be pleased to state

(a) whether Government of India are
aware that China hay mstalled the latest auto-
matiw computers on the borders to detect the
movements of our army and collect intelli-
genc. and

(b) if so what specific steps are being
contemplated to retard thair collection of
informa&tion 1egarding our logistics ?

RAKSHA MANTRI (SHRI TAGJIWAN
RAM) (a) Government have no such in-
formation

(b) Does not arise

12 o3 hrs,

CAITING ATIENTION TO MATITR OF
URGEHNT PUBLIC IMPORTANCF

RE¥PORTLD INTRURIONG OF PARIBTAN
ARMY INTO I!ﬂilalh TFRR!T(IR\ oN
ant East Binaoar Borbr k

SIIRI P K Dro (Kalahandi)  Sir,
1 call the attention of the Grih Manin to the
following matter of urgent public importance
and | request that she may make a statement
thereon

* The reported itrusions of Pakistan Army
into Indian territory on the East Bengal
boider, hilling of a large number of
Indian wutizens including some Border
Secunty Force personnel, large-scale
destruction of properly and violations of

indian auir space by Pakistan: awrcraft in
that sector

GRIH MANTRALAYA AUR KAR-
MLK VIBHAG MEN RAJYA MANTRI
(SHRI RAM NIWAS MIRDHA) rost—

SHRI INDRAJIT GUPTA {Alipore):
Ona pomt of order, Sir, May | know why
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this subject is decalt with by the Decfence
Minister in answer 1o questions and by the
Home Minister when it comes to calling
attention ? Convenience of transaction of
business is the formula being thrown at us.
Then, why should this be dealt with by the
Raksha Mantri in Qquestions and by Grih
Mantri in calling attetion ?

MR, SPEAKER : They have addressed it
to the Grih Mantri-Border Sccurity Force.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Mr. Mridha is not the Grih
Mantri. Grih Mantri was here and she has
left, The calling attention shou'd be answercd
by her.

MR. SPEAKER : Itis up to the Minister
of State or the Grih Mantri to make the
statement.

SHRI RAM NIWAS MIRDHA : Mr.
Speaker sir, this House had in the last
Session passed a unanimous resolution expres=
sing our people’s full sympathy and support
to the people of East Bengal. The House is
aware of the tragic developments that have
taken place in East Bengal in the past few
weeks. The Pakistuni war machine has moved
down innocent men, women and children in
its insensate campaign to stamp out a popular
democratic movement. The ruthless rcpres-
sion of the duly elected representatives who
are trying togive shape and form to the
aspirations and mandate of peoplc to esta-
blish a popular and democratic Government
has shocked the world,

The Pakistani army in its attempt to ext-
end itself upto the Indo-East Bengal Border
has intruded into Indian territory seven times
and resorted to firing across the border into
our territory on 43 occasions. BSF patrols on
border duty have been attacked and in all,
four members of the Force have been killed,
21 others injured, and 5 kidnapped; 16 civi-
lians have been killed and 105 injured in these
incidents. A mumber of huts and houses on
Indian territory have been burnt or damaged.
'1'_wo BSF border posts and one Railway sta-
tion have becn dumaged. Some other pro-
perty and cattle have also been destroyed.
Even the evacuees who had been forced out
of Bast Bengal asa resolt of the repression
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there, have not been spared, 14 of them hav-
ing been killed and 67 injured in these inci-
dente. Strong protests have been lodged with
the Pakistan authorities and we have claimed
the right to demand compensation,

Since 303, 1971 there have been eleoen
violations of Indian air space in the Eastern
Sector by Pakistani aircraft. In respect of
seven of these incidents protests have already
been lodged while in respect of the others
they are being lodged shortly.

Qur security forces charged with the poli-
cing of India’s international border with East
Bengal have dealt with all such situations
with great firmness and determination and
have promptly thrown back the intruders.
However, the continuance of such attacks on
and intrusions into Indian territory and viola-
tions of our air space do cerlainly pose a
serjous threat to peace in this region. Even
the enormous influx of refugecs from East
Bengal on to our tcrritory, which we had to-
deal with on humanitarian grounds, is a direct
result of Pakistani atrocitics in Tast Bengal
and has created a grave situation for us
endangering the peace and sccurity of this
area hesides imposing o tremendously heavy
strain on our whole cconomy and resources.
We arc exploring all availablc avenues to
secure the safe return of all thesc refugees to
their own homes. In the face of such grave
facts the claim of normalcy by Pakistan is
an absurdity.

Our security forces arc fully alive to their
responsibilily and are keeping constant vigil
along the borders. | would like to assurc the
House that we are carefully watching all these
developments and will not hesitate to take
such steps as may b¢onme necessary to pret
serve the integrity of our territory and safe-
guard the interests of our people.

SHR1 P. K, DEO: Sir, by a unanimous
resolution passed in this House on the 31st of
March, we expressed our anguish and concern
at the genocide that is taking place in East
Bengal and. at the same time, made the sugge-
stion that all governments of the world may
be approached to take constructive steps for
the restoration of democracy in that part of
the world and for the transfer of power to the
real representatives of the people. Aftyfive
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days have passed. During these Fifty five days
of complacency except the sabre-raltling
statements of Some of the Ministers and of
the Prime Minister nothing concrete has been
done. This intervening period has cxposed the
bankruptcy of Indian diplomacy. No step has
been taken to 1aise this question in the Hu-
man Rights Commission of the United Nations
or inany other intcrnational forum. On the
other hand we find that Pakistan has stolen
a march on this country and has securcd the
support of China, Turkcy, Iran and Saudi
Arabia. Even our friend. the United Arab
Republic, did not grant an interview to Jaya
Prakash Narayan when he visited that country
on that mission,

In the mean time more than 3 million
refrgees have comie here. That has posed a
very big problem to the cconomy of this coun-
try. The border has been highly sensitive and
combhustible. The statement made by the 1Tome
Minister has made a very painful reading.

Having failed to suppress the mass upsurge
in East Bengal, Pakistan may be taking resort
to these provocalive measures just to provoke
this counmtry for a military showdown as
the only means to unite these two regions
on the basis of hatred towards India us Pakjs-
tan had been born out of haired for India.
That might be the reason. We should not fall
aprey to this kind of a military showdown
where not only will we be a party but the big
powers are also likely 1o be sucked in and this
country is likely to become a second Vietnam

Taking into consideration all these faclors,
when de facte Bangla Desh is emerging out
of the pangs of birthas an independent

= nation, our de jure recognition may not have
any substance to it, but taking into consider-
ation the security of this country there are
only threc alternatives which are open o us.
Firstly, the border skirmishes may be locali-
sed and dealt with firmly. Secondly, the
Government should be prepared for a major
military conflict if thcy canmot stop these
intrusions and air space violations, Al that
time we have (0 consider our defence preparc-
dness. We should not make the same Don
Quixotic statement that pandit Jawaharlal
Nehru made while going to Ceylon that the
. Chinese would be thrown out. The scar of
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humiliation has not vet been wiped out from
our faces. We <o not want a 1epetition of that.
The third alictnative s to arouse the world
conscience So that it may have some effect
and may pul pressurc on Pakistan, Or, will
Lhey continue with this dilly-dally method ?
I would like (o have a categorical answer
from the Gowornnent regarding the steps
that they would like to take inthis regard. It
i a matter of concern to the entire country.

SHRI RAM NIWAS MIRDHA : It is not
correct to sav that Government has been
complacent in this matter. We are in touch
with world governments. The UN Secrctary-
Cicneral has also issued an appeal for sending
assistance 1o deal with the refugee problem
that Fac been created. The representative of
the UN Commission for Refugees was also
here for making an on-the-spot survey, We
are in touch with all the world powers and
are putting om pomt of view across 1o them,
Sa, there is no question of any complacency
on the pairt of Government in this respect.

As regards any provocation that Pakistan
might provide. I can calcgorically say that we
will not give in 1o any provocation coming
fiom any quarier but would deal with the
situation with firmness and  determination,
which we have been doing up till now. We
have piven clear instructions to our security
forces on the border to deal very firmly with
all intrusions and other similar things that
happen theie. One can feel assurcd that cvery-
thing possible will be donc to meet the
situation as and when it develops.

SHRIP. K. DEO: It is a very unsatis-
factory reply.

st Tw mgm qft (TemEiy)
o, dTAT A & gwem wwfyw w-
wifa & daw & oifpeaa & Sftwe, wa-
g AT ATEE S @1 §Ere A
frar fs wiza afsa s & door o A
el @ e § fwa gma g ag d
FqAT dare # & dag A 6 11
ar 12 &< arfFEaE a1g A9 T4 AR
X #1 WHteAE glar § @Y srfere IwT
TR A ? aifeem & arg ¥aw
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T & @ MG AT § AT ¥ B 7
gawT Afedma a7 § ¢ 9w qrfeeda
#F T ¥ 11-12 A ITHEAT AT,
Trardde gan ¢, geare gdr g, g
A g @Y At e s g
gaTa wsen Agl 9t fF smAY wr w7,
fegaifedt @@y 1 smw W
qifeae & A ff argaTm gEI dE
¥ Ty, IAFY YE 13 F ! afg ggA
gg fwar @iar @ @9 § Agcigim s
# gATw WERM ar T gATa =aufa
gt w3 afy amew AgrEig v
fagia &, I AFATL & TART K FLAT
=nfgn 41 1 & ST AR § 5 ofseam
AT 1 1-12 AT HATEA AT F a18 W gHA
a7t wET ¥ AE Far fw I
FrgaTAt £1 gz 203a fFar s 7 wiger
& fan w7 ag gz nvEEA "gar fe
9Y OF 17 Wy ofeea F T ogrmaw
O &1 B9 IFFT IOT AT AT ;Y
FAR ¥ I A A9 fF g Ay 3w
fear srar § 1 sizee #iT fadig s wgt
% d59 §, FA7 qrfREATT  I@ WTST HY
qEaT € 7 sar gEit e o fadig
FAEATE? of vaw waA FTE
& s g7 argam gl T i A
g g Y IW AR W, IAET WS
W AT § A IEH) gz 9T %% faar
oy $3 afg Iad dfqw aF @ e
AT frar Ay 1 gAYy R ¥ g g
&1 Jard faar s wrfegg

st o frare fawf . sy ez
A, arfrear grar Y ey far s <Er
8 SEwr swwa fear ) fow s
wffema §1 S¥der gar § sk faw
R 9 foar wvar §, 9@ W@ 9 A1 Ew
T AT vy § wfew fox Wt et #A
AW AR ¥ wgr T fava @
TFIR § (worwamr)
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s OR Gy qi¥ ;. wiEw w1 o
afes ¥ a7 wifge, ag 9 g0 )

sit T frne fawf @ smo ST
¥ ge fFar a1 wfss st g9 dt O
# g

fasg 1 a0 ¥ FW s ¥ §,
a7 ardr feafs, gay gfees, sad
FARY s w0 @ § M g v
g fe ot o gfeegior gad 9% @A
T@T §, I9Y g1 I FY OO 9 ¥ A9
I fAs )

ot % gI@T FT W §, Ay T
TR M ¥ ez s § wg & gwmrd A
ft war W sugeqr §, 77 dAIGEAE §
AT gart A | fernfrd ST agt
i} s mw ey sy e
feafa $1 aesfizar ¥ 0T ggar ¥ gEHrasw
FL 1 SR gl am WY vy fs AT
gATG drar ¥ ume amEewd gom @
ga%T It a<g & gEEen fear som,
e gad faow f feafa @i @ o
o #1E feFma A Qi

SHRI INDRAJT GUPTA : Sir, my ques-
tion to the Government is whether in dealing
with all these intrusions into our territory,
violations of air-space. in regard to killing of
our citizens or other type of military or dip-
lomatic provocations by Pakistan, the Govern-
ment of India still adheres to the principle of
reciprocity or whether this principle has been
given up 7 That is all [ want to know.

For example, there are the ground rules.
As far as [ know them, the ground rules that
have been existing during normal peace time
between India and Pakistan arc that the regu*
lar armed forces of both the sides have to keep
away at a distance of 5 Km. from the interna-
tional border—there is a kind of no-man’s land
~by mutual agreement which can only be patro-
lled by the Border Security Force on our side
and the corresponding formation on the other
side. The regular army is not supposed to go
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within 5 Km. of the international border on
cither side-

Now, my first question is this. As the hon.
Defence Minister in his statement revealed a
little while ago, the Pakistani armed forces
are violating these ground rules and in very
many places, all along our border, they have
come absolutely to the international border
and have established their posts there. My
question to the Government is whether in view
of this, the principle of re:iprocity has been
given up by the Government of India or whe-
ther they arc trying to adhere to it so that
unilaterally while the Pukistani army can
come right uplo the international border, our
principic of allowing only the Border Sccurity
Force to stay there is being followed with
some very dangerous conscquences  which
have aircady taken place.

My sccond question is this, In the hght of
the pranciple of reciprocity, 1 want o know
what is the reason for continuing to have our
Depuly High Commissioner accredited to
Dacea. What is the reason ? He is not aceepted
to the Dacea regime. They have turned him
out. Of course, vou cannut get him back here.
That is a different manter. He is interned
there. Still you are continuing to aceredit him
to Dacca. Whereas the Deputy High Commi-
ssioner of Pakistan in West Bengal has atready
declared his allegiance 10 the Bangla Duesh,
He no longer represents the Pakistan Govern-
ments But Mr. Masud who was sent from
Islamabad as a new Deputy High Commiss-
ioncr o replace Mr. Hussain Al in Caleutta
was trcated asa V. . P. whom no body in Cal-
culta wanted. He was turned out an the hotel
in which he was staying. The waiters refused
to serve him. He ran about like an absconder
from place to place in Calcutta. But he was
given VIP trcatment by this Government.
Masood is treated here as a VIP, This is the
position about the Deputy High Commissioner
of [slamabad to West Bengal, whercas our
Deputy High Commissioner in Dacea who
has been turned out by them saying ‘We don't
want you here’, is located in Dacca. We have
nol suid that we are recalling him. Arc we
going to put a new Deputy High Commiss-

joner in his place ? The Deputy High Commi-
ssioncr of Pakistan in West Bengal has anno-
anced his non-allegiance to them and has
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declared his allegiance to Bangla Desh. I do
not know what kind of principle is being
followed in all thesc matters. Is there any
principle of reciprocity? Why does not
Government tell that they are withdrawing
our Deputy High Commissioner from Dacca ?
1 do not know why the Border Security Force
could not act in time. I do not know what
their instructions arc. This happened in Bena-
pole and Petrapole and this has been publi-
shed in all the papers. They said, the Border
Security Forces did not open fire although
Pakistani troops werc on the Railway line
adjacant to customs out-post.

Therefore, | want to know : What principle
of reciprocily arc vou trying to follow ? What
is it that you arc going to do in respect of
Pakistani wiolation of these ground rules ? Are
yougong to unilaterally adhere to these
rulus.

SHRI RAM NIWAS MIRDIIA : As regards
ground rules, these are the rules regulating
movement of sccurity forces on both sidcs of
the border. The ground rules themselves pro-
vide the way of resolving disputes or in case
conflicts arise and violations take place.
Actually lot of violations of these ground
rules have taken place. We have lodged pro-
tests. We have had mectings for resolving
disputes. But, 1 may say, actually, things have
gone much beyond the violation of ground
rules.

These ground rules are actually meant to
proviiic only for normal matters-incidents
which take place in patrolling on the border,
ete. But the situation, as it exists on the
border now, is much more serious than can
be tackled under the ground rales.

SHRI INDRAJIT GUPTA : Are we still
unilaterally adhering to those ground rules ?
He may say yes or no. If not why ?

SHRI RAM NIWAS MIRDHA : 1 have
said about that,...

SHRI INDRAJIT GUPTA : 37q wgdr §
f aYveT Faamifcdt @ Y ¥ in order

to get killed and kidnapped.

SHRI RAM NIWAS MIRDHA : There is
no question of unilateratly violating or adher-
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ing to ground rules. Ground rules are a set of
principles for dealing with a situation in nor-
mal times. Things have gone much beyond
the point where the normal ground rules
would apply. As regards their violations, we
have given clear instructions to security forces
to repel and meet them with as much force as
the situation demands.

VIDESH MANTRI (SHRI SWARAN
SINGH) : About our Mission in Dacca and
Pakistani Deputy High Commission Mission
in Calcutta, | hope the House is no doubt
aware that a decision has been taken lo close
down both these Missions, We¢ have decided
to close down our Mission in Dacca. Pakistan
has been asked 1o close down their Mission in
Calcutta. As a matter of fact, these officers and
their stafT m Dacca and Calcutta are  awaiting
agreement about their repatriation and about
their being taken back 10 their respective
countries.

DR. RANEN SEN (Barasat) : Whereas
our personnel in Dacca are interned, in Cal-
cutta, they are at large....

SHRI INDRAJIT GUPTA : Our people
have been kept interned in Dacca. But the
Pakistan peoplc have been allowed full free-
dom here. Where is the reciprocity in this ?

SHRI S. M. BANLRJEE (Kanpur) : ln
Dacca, cveryone of our personnel is interncd.
But here, Mr. Masood goes about merrily.

SHRI SWARAN SINGH : | know that our
Deputy High Commissioner and also the
other members of our Deputy High Commi-
ssioner’s office in Daccu are being subjected
to all these handicaps and their movements
have been restricted. We have taken this
matter up, and if we do not succeed in getting
them out, we shall also be imposing reciprocal
restrictions on the Pakistan High Commission
staff at Calcutta.

SHR1I H. N. MUKERJEE (Calcutta
North-East) : How docs hc explain the
position ? He owes it 1o the House to explain
it further, Sir, you should at lcast treat the
House with a little more consideration.

MR. SPEAKER : I have treated it with
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great consideration, and that is why 1 have
allowed this notice.

SHRI N. K. SANGHI (Jalore) : We have
heard the replies to this question during
the Question Hour and also the reply of the
hon. Minister to the calling-atte ntion-notice.
The matter is rather scrious. When we hear
of these border intiusions and air violations
of our territory, blood trickles down from our
eyes. | am sure the replies of the hon. Mini-
ster have not satisfied any Member of the
House. There have becn a8 many as 43 cases
of intrusion and 16 air violations. As the hon.
Minister himself has admitted, there have been
11 air violations on our Bengal border. He has
also said that he will not hesitate to take
strong steps Lo keep intact the jntegrity of this
country. But | would submil that whatever
the hon. Minister has said has not brought
out the facts. To substantiate my point, I
would only draw your attention to the news
appearing in The Pukistan Times of April 12th.

They have said :

“Two Indian B S ¥ companies wiped

out n Jessore District .. .....
Captured Sepoys reveal facts.
Two companies of the Indian  border
sceurity foice operating well within
Pakistan tenilory werc wiped out by
the Pakistan Army during an action
yesterday in the Benapole area of
Jeswore District...”’

SHRI S. M. BANERJLLE : This is false.

SHRI1 N. K. SANGHI : The report further
suys &
-
*“...two men of the Indian border security
foree were captured alive...”.

And they have also given the names of the
two captured scpoys as Mohan Lal and
Pancha.

SANSADIYA KARYA TATHA NAU-
WAHAN AUR PARIWAHAN MANTRI
(SHRI1 RAJ BAHADUR) : Nobody believes
this abroad; nobody believes this in other
countries, and nobody believes in it here.
So, why should this be quoted here 71t is all
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their propaganda. Why should the hon. Mem-
ber believe this propaganda ? (Inierruptions)

SHRI N. K. SANGHI : They have alo
given the photographs of these people in their
newspapers. 1 would only like to submit that
there is no nced to be agitated over this. It s
something which has appeared in their press.
1 do not for a moment wccept that what they
have said is true. We are used to the Gocbbels
lies, and to we tuhe them at that, But, cer-
tainly, when doubts are created about o bor-
der security forces, we should have some
answer from the hon. Minster, since we are
discussing this very question now.

SHRI RAJ) BAHADUR : Why should nt
be quoted heie 7

SHRI N.K. SANGHI: I want w hnow
whether it is a fuct that these people had been
captured...

MR, SPEAKLR : lhe hon, Member may
kindly sit down. I am not going lo al'ow
him...

SHRI K. N TIWARY (Betuah) : The
whole thing should be expunged.

SHRI N. K. SANGHI : I would not nund
if hon. Members do not want me 1o quote
from it. But I would bke to draw the attention
of the hon, Munister 1o the fact that the gues-
tion of the intrusion by the Pakistan forces s
a very sertous maltter, It is not that the have
kulled only 4 members of our border sceurily
forces......

*SHRI K. N. TIWARY : | would submit
that things of this kind should be expunged
from the record,

SHRI N. K. SBANGLIL ; 1 am just comung
o my question.

MR. SPEAKER : The hun Member should
take my permission to quote from it,

SHRI N. K. SANGHI : If there is objec-
tion, § would not quote further from it. But
the point is that the minds of the Members
are very much agitated over this matter that
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there have been senious intrusions and viola-
tons of our tefritory by the Pakistan forces,
and the hon. Minister had admitted the fact
that there have been such violations, but we
have not been able to take any action yel; we
have not keen able to shoot down even one
planc; we have not been able to capture any
of the Pakisan forces people, although they
have cntered our terrilory. This s really a
very serious matier, We certainly do not want
to go nto then ternitory, but when they come
nto our terrnory, 1 feel that we should ¢xpect
our border sccurity forces to take them to
tusk. This 15 a matter which s agitaung the
mnds of our peoplc. If we canaot really take
them to tash, there is no sense in keeping our
border security torces. May I ask the hon.
Minster whether he would take a decision to
keop our Army on the Last-Bengal border so
that we can take them 10 task when they
intrude, because our border security force has
failed 1n taking them to taskh ? We find that on
the 30th April, the whole population of Cooch-
Behar was c¢vacuated and they fled away be-
cause of these attacks. May | know whether
Government would pay any compensation to
the Indian citizens who are staying in the
Lorder and who have suffered colussal losses
of thuu houses and  hon.es and their families,
and take care of them ? Mayl also hnow
whether Government would remove the bor-
der sccurity force and 1eplace them by the
Army as carly as possible 7 1 would like a
categorical answer.

SHRI 8. M. BANELRJFE : What is your
ruling about what he quoted remaining on
record ?

MR. SPEAKER : [ am going 10 examine
i If 1 1s  objectionable, I will have it
cxpunged.

SHRI S. M. BANERJEL : Where did he
get that paper from ?

MR. SPEAKER : 1 am just thinking
about it.

SHRI PILOO MODY (Godhra) : From
the Prime Minister’s Secretariat this morning.

SHRI K. N. TIWARY : e has guoted a
Portion from the Pakistan Times, That portion
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must be deleted from (he record (Interrup-
tions),

SHRI PILOO MODY : I strongly object,
We ,are not living in a closed society. Any-
thing can be said and anything can be quoted,

MR. SPEAKER : I am going to cxamine
it. There is nothing wrong in quoting from a
newspaper as such. But if there is anything 1n
it against the interest of the country, 1 will
have to reconsider it,

SHR1 PILOO MODY : We arc matuic
cnough to sustain this sort of quote.

MR, SPEAKER : But he should, in the
first instance, not have quoted it unless he had
brought it to my notice.

SHRI RAM NIWAS MIRDHA : The hon,
member alluged that the Boider Security 'oree
has not been able to maintain the sccurity of
our borders, and, therefore, it should be re-
moved and replaced by the Army. All 1 can
say is that the Border Sceurity Force has been
handling the situation with great determmati-
onand, if L may say so, great success, We
have repulsed a number of intrusions...

SHRI SAMAR GUHA (Contai) : **

MR, SPEAKER : What Shri Samar Guha
has said is without my permission. It will not
be recorded.

SHRI RAM NIWAS MIRDHA : The
Border Security Force is a well-trained, very
cfficient force and it is very wrong to say that
it has not been able to mieet the situation as
droge. Our instructions to them arc very clear
on this point, all intrusions have to be
strongly met. | do not think any other thing
needs 10 be done about it.

it waw fagrt Wy (varfra):
HETH AT, WAl WERT A WY gA
fear § ag 7 = froremors 8, afer
HNTETTE ot § | g wwA F w-aewh
¥ o dwey afea far ar fs gw qedy
|t & fag dwd w0 are gF @

¥ agge oA ‘ﬂrﬂr agrggfy woe

* * Not recorded,
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w9, 3¢ gadga I, wAfgw Fver @
T FTAT H AFTAAT AT A1 AT T, @
494y HHr FY AT A T TR B )
g qifgears & afrsaw 1 @ OF a1
T &, BN AT Arg @iAT F ITHET N
fafeg afl FTUT ST a1 W1 g a0r
gt #ar ¥ ga ®T & g A}
fasiifedy B1g & @l &1 & ad, oA
AR B EHIT a4 FT W@N §, 98 47
are &ar w1 wferRwr w7 gHE L A
feafa # g<w gawmy f5 w@ ofeeamr
A7 gardr dimr #1 fewan 57 & fag
mEidsar g A 9T ¥ frdr oF A
«t g fwar ? gr ow oifeeart
&fax o1 e ady T A% & @
uw qifeearr garE wwrs ®1 Ag fasr
a% £ | @ 97 AT ST YaeT agie §
TE FEAT E1 FIGT AL § 1 HAL N
qafeg & @ ag wafd femard € aam

arfgm

# ®AY ®ilgw ¥ www G qOAr
ArgAT, § WEAA WA, AT WTGAT
FIAT ATEATE "

weas wEEw : Iau @ Ffad

st wew fagd ardadY: & gA¥ s
TR, W9 A &1 widAr € w€ar . ¥y
e ag & f aar acw A gfee # ardx
fagafdt wyd g7 ofdwardt sfasaoi
1 39 X § ga9 § | wET fawfE
oF A8 F1H ST G 21 @mr gz
¥ FT arar g, wfew e arfsema srady
v o g H arar ¢ At fwe dwr A
gEEar a1 ¥4 §r w7 awdr § o
fasaifcdr o & fqu {1 *1 qrwew
&A1 wfeq g+ ard fasqifedt ord
¥ g ag srar WY EY wC A%a 5 g
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[t srew fagrdy avordt)

qifFerrdt arggray a1 frer o, s ¥
q  TE maT w9T AT q44T g1 9id
aiffeqia qqdt ¥A1 #HR ¥4 & amar
g a1 Far dmr & afawaer s e |
Ffac gwar ) &y im v AA N
ST ERT 7 Far AT &1 FqeE IR A
fear war g f& a7 mifeam &t s
qUTERE  FILATEAT FT qgar g9 R ?
dor o ST WY gE g, avY T Hal
IFFT T FT AT B AT WAT ¥ wA
e fafrdar s danr iy
g & 2ol #1 9wd T w §W Fv
o | & gear wear g fo g &
@ 71 %7 7y § o gw gfar F 2y
q AIMIFTT & | H7 JAAT T B AAA
¥ g9 arm AEr AW aqr gfaar & O
F WG FIA RT A1 quem T@ W0
wAar & 57 79 q9a Feq F1 AT AR
FT AFA |

AT WEF AT ALTAT AW T A0V A,
wfed gz sar ad ) &F s Ay
SEEY 7Y qHAr § g

st g0 Qo Fwst Fw MM X @Y
&2

WY WEYRY ¢ I gH a1 ¥ AT

°  oft wew fagrd AR & Siw Far
g & w0 X s ¢ e gart qrewd
wal—®rd A a7 fawer qa, avet gz
T AT §—7E AT gwRAw ¥ wafzy
gut 5 w1 g gumy & fw ade
fernfedl o1 wifeerm ft gwame
gl w1 IO AN F AW @ ? o g
¢ &) ag 1A B AT A Foga w3 ¥
fromr s @ & ? wegw qifsem
* oF fawrT Y sodly S ¥ o
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at drar 2 %) faar g go § § g
a7 FT 954 4, foam w ae) 7 fea-
ferr 7Y favar o &war | afs g vt
a% arfeear & oF faqr w1 WY ag frr
g% | fo 1o UHo ¥ WY Wy FrTwETT
U 37 ¥ gW arew gy ar g% | & quAr
wizaT § fr o GAETT 9%E AW A I
FT FAT GHT 7 W4T WTHRTC & A7 W
guT & 5 99 q@® T & |1y #uT SEgn
fwar o1 @1 & 7 g uF ow g § e
&7 IO 7 arfgm | weE, U=, W,
R ag s TEr i fd T W A A
3O €1 @r 8, IT §W YT gy ]| |
F a1 A1 FT @A 7 qT wWeR AW,
FIH A AL § AT TW FT THA W
arsa & a1 78, ag feaer &1 w97 v
T F

st T frarer et @@t & &
qT JAT YAF FT U &, 9@ F AL A
TAT AT S ¥ A FOFHT FgATT |
are s fedy wrg qaq § av e foafy
FrgFaar FA Ffar, gwdare 7 A
Tz WY aqAr g § fo a7 avg ¥ aaw
£ 1 wrar ot gy |y g oy feafr @
I FT GFEAT FH § 9§ 969 §, @K
M7 yravaTar gt a1 agh &Av WY Iehr o
g%l & qar &Yv ot afus wriagat
AT gEdG g1 afew ag wgar fe
arev fasnifrdl O ot 1 I§ w7 vy
€T 4T §, 99 W S ¥ gwa 4@y §,
ag g g

wgl a% WA qTET & ¢q T
Axg § 5 oy i arfeerlye -

ot vz fagrdt erodedt : R frdw
FT FET v | AR gy Af ey
wié fardifcdt O www §, 8 ww
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ar 5 &t qx aifeeardt a1 wr €
gq Wt @y gm aee fawife o
qafer A8y & AT Fgwa § enar & |

ot v frara fawt : orfFsama a0
gar =4 €1 a7F 91 @ &, 32 ;e ,
afea g8 &1 gwiaar i are taaafed
i & v Y, s w7 asd g, 7g
AT ATFAAT & 1

arEAlg wEeg A qeAr wiEr 9r
g7 qrfeeAra & ot F1§ faargr ga gl
% 11 & | gaw swar fadww § & ady
st rgar, afsq agt € € safwray
F srer-gaaer fwar § sitT 9g 2AR O
gz & 199 & el faeE o gardy
fervma w g, afwr g & arty W ¥
voreT SFar@ AT Sfam A g

12,40 hrs.

RE : MOTIONS FOR ADJOURNMENT
MR. SPEAKER : Shri Hanumanthaiya.
SEVERAL HON. MEMBERS 105, —
SHRI JYOTIRMOY BOSU (Diamond

Harbour) : We have given an Adjournment

motion.

MR. SPEAKER : Will you
down ?

please it

i 8]-1!![ SAMAR GUHA (Contai) : 1 have
{lso given notice of an Adjournment Motion.

ot wew fagrQ mwdd (anfaae)
g‘m% STEAT FIA HY WYET AT AW

| g% guar frst § fe aod s 2w
TRFTEr F ar § gare s s
(YR et afaa A gwer | g7 a9 &
ST S e s ey Pk 9T g
faN 7T | qg qwr e s ) wEw
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¥ o %oy qrfeg fear g1 1| goRIT 39
HFST & HIATT AT F7A H HAFA
@ &1 33 A dawm @ & AEfw
ATy e # v oy & 1 wlwearr & faam
WHT AT UF  gHET gE & fRar g
ge Wga @ fw ag gArT & Q8
qERT  SEIHIT &L AT BW ATEHIT WY
farar ovx & Way & 1

MR. SIFEAKLR : May I request you to
kindly resume your scals 7 An adjournment
Motion s always admitied on the failure of
actions or duties which are enjoined by the
Constitution and the law. Here in this case,
nonrecognition is not part of the duty. 1t is
part of their discretion, Of cours, when you

met me,...Interruption) 1T @1 faqr g‘%
famm gaar &

| explained to you the whole position
that I myst Il wished that there should be some
discussion, and | am prepared to aliow any
discussion today or tomorrow, anylime you
like, but not through the Adjournment
Motion, because an Adjournment Motion
is meant only for discussion on the failure of
the Government for which it 1s charged (Inte-
rrupdion} Fai'ure of the Gosernment to per-
form its duties. (lterruption) Will you please sit
down ? Vailure of the Government 1o perform
the duties which are enjoined by the Consti-
tution and the law Iere, it is nut & failure.
hecause reécognising 1 Dot part of the duty
cnjoincd by the Constitution. {Interruplion) |
am prepared to allow a discussion. (Iaters-
uption)

AN 1HON. MEMBFR
Motion.

: Adjournment

MR. SPEAKER : | am not prepared.

SHRI JYOTIRMOY BOSU : | request you
once again to admit the Adjournment
Motion, if not today, another day.

MR. SPEAKER : No, no. It is not admissi-
ble. Under the rulcs, it is not admiisible. (Infe-
rruption) if you like, we can fix a time for
discussion of this subject anytime you like,
(Inierruption)
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SANSADIYA KARYA TATHA NAU-
WAHAN AUR PARIWAHAN MANTRI
(SHRT RAJ BAHADUR): The Prime Min-
jster is going to mah: a statcment on this
subject at 3 p.m. today. We arc agrecable to a
discussion on this subject... (Inferruplion)... on
the situation in East Pakistan, Bangla Desh,
(Interruption)... as it affccts us,

SHRI JYOTIRMOY BOSU : It is just
hoodwinking.

SHRI RAJ BAHADUR : There is no ques-
tion of hoodwinking.

SHRI1 JYOTIRMOY BOSU : It is not just
a matter of debate.

SHRI RAJ BAHADUR : On this they also
were agrecable, Sir...(Interruption)

MR. SPEAKER
interrupt him.

: No, please. Do not

SHRI RAJ BAHADUR : W¢ are agree-
able: we accept the challenge of Shri Jyotir-
moy Bosu to have a discussion on this matter
here in this Tlouse today or tomorrow.

ot wew fagrd wodd) : AT oW
frdga 3 1 so =i dmr efer A d W=
AEY H ot W@ ATy | S ogwAde
Agd 9 FE & gATT FfEFR P,
guw! gfex srqar Aifng w31 g gard
usanHe ArwA #1 Af|d @ 1 gad wan
Ty

“...implement the resolution adopted by
the Lok Sabha on the 31st March.”

ox feafa Ot geoea gf & o® oUW =i
o Wiga &, foeafags 787 ¥
feafy dar g€ & 9% @ gw W=t s
WS § | AR T W 9T A6
sTea At foRe o emaa ?

MR. SPEAKFR : I have thoroughly cxa-
mined it.
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SHRI INDRAJIT GUPTA (Alipore): May
I draw your attention to the rule...

MR. SPEAKER: | am not going to have
any reconsideration of"'what | have given.

SHRI INDRAJIT GUPTA : Why do you
say, “'If you like,” becausc the rules say...

MR. SPLEAKER : If you like, I can allot
time for discussion today or tomorrow, anytime
you like, but not through the Adjournment
Motion. An Adjournment Motion is not
permissible in this matter.

SHRI INDRAIJIT GUPTA : Under rule
56...

MR. SPFAKFR : | have sccn rule 56.

SHRI INDRAJIT GUPTA. : It is an urgent
mcetter of public importance. Discussion of
this subject may not be an obligation under
the Constitution.

“...a motion for an adjournment of the
business of the House for the purpose of
discussing a definite matter of urgent public
importance may be made...”

MR. SPLAKER : There arc rulings on it.
I have examined it thoroughly and 1 have not
admitted it.

SHRI JYOTIRMOY ROSU: We are
entitled to get your consent under Rule 56,

MR. SPEAKER : | am prepared to allow
a discussion on it any time, today, tomorrow
or any time.

st wEw fagrdt arldt g
TTT JFT § 1 §F FIHI AT gm0

gy §
oW gy Tw ¥ o sTawdA §

SHR1 INDRAJIT GUPTA : Provided the

motion has adequate support, 1 do not sec any
reason for not admitting it.

MR. SPEAKER : As | have said, | have
no objection for a discussion any time. (Inferr-

uptioms).
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AAA YT FIAT EATA TEE § | X A19%
fadir & ggaa a@ § 1 AT fadhy wwz
W & fAg g7 w7 & aige S
e €1

SHRI INDRAJNT GUPTA : Wcare also
walking out in protest.

Shri Atal Bihari Vajpayee, Shri Indrajit
Gupta and some other hon. Mcmbers
then left the Iouse,

st Wo Ao WWX (FMIYY) : weaw
wEIG, W TN weArd fear A g,
IAFT A ATAT A1 WEAG W
IEAY @AY Qg AT gEE Ak F A
17 TET AT FEAT AR §, SARL A
I FA ) IAW AT AT AR OgH
w1 2ar =wifgg a1 s AtEr 3 & A
smewt Jfgy ar & s sroAT wfew €0
AT "gw & fagni ¥ o fraw wqaa
TETET F i # o &) adwfis fga ¥
AHAT F1 AFC AT SEAA fed a7
FA L | §W TqNM NEI™ & 1 1L
TN FT WA T BAT ) N aF Hogw
9 fa=re g aga wEd & 1 oT e
TEET AYET A W E &Y wwmA A
Hdt ot fraw @, sEwr ww@ @
7 swd At ¥ ot s ¢ 3EEY www
Rwg? qq g 3w wra N s
fad ) sz v A FAER ww
YE # A Al | i g
I T vqu wwmy fagqr wraw & @1 g
THrEre @t wifge | aar fraw Y g
fawrr Sfed

~ MR. SPEAKER : The member took oath
Just two hours back and he is admomishing
me ! Please sit down. 1 have not admitted it
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12.47 hrs
PAPERS LAID ON THE TABLE

STATEMENT RE, FIRE IN 29 DOWN BUMBAY
HowrAu EXPrEES

RAIL MANTRI (SHRI HANUMAN-
THAIYA) : 1 beg to lay on the Table a state-
ment regarding fire in 29 Down Bombay How-
rah Express between Champa and Baraduar
stations on South Eastern Railway on the S5th
May, 1971, [Placed in Library. See No, L, T.—
147/71.]

WeRT Benual  Seetkiry  (Triruna RE.

BNAL 1‘!:40) SECONDL AMENLDMENRT ORDINANUE,

1971, MAINTENANCE OF |NTERNAL BECURITY
Oumsance, 1971, gre,

SANSADIYA KARYA TATHA NAU-
WAIIAN AUR PARIWAHAN MANTRI
(SHRI RAJBAHADUR) : 1 beg to lay on the
Table a copy cach of the following Ordinances
(Ilind: and English versions) under provisions
of article 123 (2) (a) of the Constitution H

(1) The West Bengal Security (Tripura
Re-enacting) Second Amendment Ordi-
nance, 1971 (No. 4 of 1971) promul-
gated by the President on the 3rd May,
1971_ [ Placed in Library. See No, L, T.
148/71 .1

(2) The Maintenance of Internal Security
Ordinance, 1971 (No. 5 of 1971) pro-
mulgated by the President on the 7th
May, 1971, [Placed in Library. Ser No.
L. T.—149/71.]

(3) The General Insurance (Emergency
Provisions) Ordinance, 1971 (No. 6 of
1971) promulgated by the President,
on the 13th May, (971, [Placed
Libraty, See No, L. T.—150}71,]

(4) The Bengal Finance (Sales Tax) (Dethi
Validation of Appointments and Pro-
ceedings) Ordinance, 1971 (No.7 of
1971) promulgated by the President on
the 18th May, 1971. [Placed in Library.
See No, L. T—151/71.]

(5) The Gold (Control) Amendment Ordi-
nance, 1971 (No. & of 1971) promul-
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gated by the President on the 20th
May, 1971, [Placed in Library. See No,
L. T.—152/71 ]

{6) The Delhi Sikh Gurdwaras (Manage-
ment) Ordinance, 1971 (No. 9 of 1971)
promulgated by the President on the
20th May, 1971. [Placed in Library. See
No. L. T.—153/71.]

PROCLAMATIONS BY PRESIDENT AND
Guianat GoverNor's ReponT

GRIH MANTRALAYA MEN RAJYA
MANTRI (SHRI K. C. PANT) : [ beg to lay
on the Table :

{1} A copy of the Proclamation (Hindi and
English versions) dated the 3rd April,
1971, issued by the President under
clause (2) of article 356 of the Consti-
tution revoking the Proclamation
issued by him on the 23rd March, 1971
in relation to the State of Orissa, pub-
lished in Notification No. G. §. R. 495
in Gazette of India dated the 3rd
April, 1971, under article 356 (3) of the
Constitution. [Placed in Library, See No,
L. T.—154/71]

(2) (i) A copy of the Proclamation (Hindi
and English versions) dated to 13th
May, 1971, issued by the President
under clause (1) of article 356 of the
Constitution in relation to the State of
Gujarat, published in Notification No.
G, S. R. 691 in Gazette of India dated
the 13th May, 1971, under article 356
(3) of the Constitution. [Placed in
Library, See No. L. T—1355/71 ]

(ii) A copy of the Order (Hindi and
English Versions) dated the 13th May,
1971, made by the President in  pursu-
znce of sub-clause (i) of clause (¢) of
the above Proclamation, published in
Notification No. G. 8. R. 692 jn Gaze-
tte of India dated the 13th May, 1971,
[Placed in Library. See No. L. T =155/71.]

(3) A copy of the Report (Hindi and Eng-
lish versions) of the Governor of
Gujtrat dated the 12th May, 1971 to
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the President. [ Placed in Library. See No,
L. T~—156/71.]

KurosENE {(FIXATION OF CEILING Pricrs)
AMENDMENT ORDER

PETROLEUM AUR RASAYAN MANTRI
(SHRI P. C.SETHD : 1 beg to lay on the
Table a copy of the Kerosene (Fixation of
Ceiling Prices) Amendment Order, 1971
(Hindi and English versions) published in
Notification No. G. 8. R. 456 in Gazette of
India dated the 25th March, 1971, under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955, [Placed in Library. See
No. L. T.—157/71.]

REPORTS AND AUDITED ACCOUNTS OF THE
Hinpusran Arxroxauvrics L., THE Goa
Suipyarp LT, BETC,

RAKSHA MANTRALAYA (RAKSHA
UTPADAN) MEN RAJYA MANTRI (SHRI
VIDYA CHARAN SHUKLA) : | beg to lay
on the Tablc a copy cach of the following
Reports (Hindi and English versions) under
sub-scetion (1) of section 619 A of the Com-
panies Act, 1956 :

(1) Annual Report of the Hind
Aeronautics Limited, Bangalore, for
the year 1969-70 along with the
Audited Accounts and the comments
of the Compiroller and Auditor Gene-
ral thereon. [Placed in Library. See No.
L. T.—158/71.]

{2) Annual Report of the Goa Shipyard
Limited, for the year 1969-70 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thercon. [Placed in
Library. See No. 1.. T.—~15)[71]

(3) Annual Report of the Mazagon Dock
Limited, Bombay, for the year 1969-70
along with the Audited Accounts and
the comments of the Comptrollct and
Auditor General thereon. [Placed in
Library, See No. L. T.—160/71.]

{4) Annual Report of the Bharat Electro-
nics Limited, Bangalore, for the year

.
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1969.70 along with the Audited Acco-
unts and the comments of the Com-
ptroller and Auditor General thereon.
[Placed in Library, Ses No. L. T.-161/71,]

NOTIFICATIONS UNDER PASSPORTS ACT

VIDESH MANTRALAYA MEN UP-
MANTRI (SHR1 SURENDRA PAL SINGH)
I beg to lay on the Table a copy each of the
following Notifications (Hindi and English
versions) under sub-scction (3) of section 24
of the Passports Act, 1967 :

(1) G.S. R. 125 published in Gazetie of
India dated the 23rd January, 1971
contiuning corrigendum to Notification
No. G. 8. R. 867 dated the 24th May,
1967,

(2) G.S. R.293 published in Gazeue of
India dated the 22nd February, 1971,

(3) G.S R. 254 published i Gazette of
India dated the 22nd February, 1971

(4 G. S, R, 296 published in Garctie of
India dated the 25th February, 1971,

(3) The Passports (Amendment) Rules,
1971, published in Notification No.
G. 8. R. 297 in Gazette of India dated
the 25th February, 1971,

[Placed in Library, See No. L. T.—162/71.]

12.51 hrs,
ELECTION TO COMMITTEE

ADVIRORY COUNCIL OF THE DELII DEVELOE-
MENT AUTHORITY

NIRMAN AUR AWAS MANTRALAYA
MEN RAJYA MANTRI (SHRI 1. K. GUJ-
RAL) : I beg 1o move the following :

“That in pursuance of sub-section (2) (h)
of Scction 5 of the Delhi Development
Act, 1957, the members of this Housc do
proceed to elect, in such manner as the
Speaker may direct, two members from
among themselves (0 serve as members
of the Advisory Council of the Delhi

JYAISTHA 3, 1893 (SAK4)

Reilway Budget 162

Development Authority, for a term of
four years, subject to the other provisions
of the said Act,”

MR. SPEAKER : The question is -

*“That in punsuance of sub-section (2) (h)
of the Delhi Development Act, 1957, the
members of this House do proceed to
elevt, in such manncr as the Speaker may
direct, iwo members from among them-
selves 1O serve as members of the Advisory
Council of the Delhi Development Autho-
rity, for a term of four yems, subject to
the other provisions of the said Act,™

The motion was acdupted.

RESIGNATION BY MEMBER
(Shri Manmohan Tudu)

MR.SPEAKER : I have to inform the
House that Shri M. M. Tudu, an elected
member of the Lok Sabha from Mayurbhanj
constituency has resigned his seat in the Lok
Sabha with effect from the 23rd Apnil 1971,

12.53 hrs,
RAILWAY BUDGET, 1971.72

MR. SPEAKER : How much time will the
hon. Railway Minister take to read the bud-
get?

RAIL MANTRI (SHRI HANUMAN-
THAIYA) : I would take about 45 minutes.
If the House so desires it may be taken up
after lunch.

MR, SPEAKER : There is some more time
left. You may start reading now.

SHRI HANUMANTHAIYA : The budget
speech has to be read continuously and now
we have got only five minutes. So, we may
better take it up afier lunch when most of the
hon. Members would be present.

MR. SPEAKER : Wec huve some other
business to be taken up immediately after the
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lunch hour. So, it would be better if you finish
your speech now.

SHRI HANUMANTHAIYA : How can
I finish it before beginning ?

MR. SPEAKER : I think the House agrees
that we should keep sitting till he finishes his
speech.

SHRI HANUMANTHAIYA : May I point
out that only five minutes are left now ? It
should not be proper for me to read two or
three paragraphs now and the rest after lunch.
[t should be continuous. Raijlways is one of
the biggest public undertaking and the House
should be in a mood to pay serious attention
to the budget speech. It is not proper that it
should be taken up so late.

SANSADIYA KARYA TATHA NAU-
WAHAN AUR PARIWAHAN MANTRI
(SHRI1 RAJ BAHADUR) : It should be after
lunch.

MR. SPEAKER : After the presentation
of the railway budget there is a resolution to
be taken up. Then the Prime Minister would
be making a statement and there would be
questions on that.

SHRI HANUMANTHAIYA : I will finish
well before 3 O’ Clock. 1 will take only 40
minutes.

MR. SPEAKER : It appears that you have
already made up your mind to take it up only
after lunch.

SHRI HANUMANTHAIYA : No, Sir.

MR. SPEAKER : We will adjourn now for
lunch and re-assemble at 2 O’Clock.

12.55 hrs.

The Lok Sabha adjourned for Lunch till Fourteen
of the Clock
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The Lok Sabha re-assembled after Lunch at
Fourteen of the Clock,

[Mz. DEPUTY SPEAKER in the Chair.]

RE. THIRD PAY COMMISSION REPORT

SHRI S. M. BANERJEE (Kanpur) : Sir,
I have a very important matter which, with
your permission, I raise.

MR. DEPUTY SPEAKER : No, no.

SHRI S. M. BANERIJEE : It is a very im-
portant matter.

On the 22nd of this month we came to
know from the newspapers that the report of
the Pay Commission, which was appointed, is
unlikely this year. The Third Pay Commission
has ruled out the possibility of being able to
submit the final report before the end of this
year. They say that considerable delay may
take placz. ] am surprised that the Commi-
ssion makes such a statement. The Govern-
ment can make a statement; I can understand
that, but if the Pay Commission cannot submit
the report by the end of this year, I think,
such a commission should be scrapped. When
Shri Vidya Charan Shukla was in the Finance
Ministry he made a statement that the report
would be submitted very soon. The Finance
Minister is here and I wouid like him to take
the first opportunity to make a statement.
The Commission should be asked not to give
a misleading report. 27 lakhs of Government
employees are agitated on this issue.

14.05 hrs.
RAILWAY BUDGET, 1971-72

RAIL MANTRI (SHRI HANUMAN-
THAIYA : Mr. Deputy Speaker,:Sir, I rise to
place before the House the Railway Budget
estimates for the year 1971-72,

Preliminary Actuals for 1970-71

2, The Interim Budget presented in the
month of March revealed that the Revised
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F'stimates for the year 1970-71 would have a
shortfall of Re. 23.69 crores. The final figures
of the year would be available in August on
the accounts for the year being closed. Ilow-
cvetr, prelimminary actuals of eafnings and of
expenditure for the year are running closc to
the Revised Fstimates, The emerging financial
picture indicates a shortfall of about Ry, 23:88
crores: the marginal variation being about
Rs. 19 lukhs from the Revised Fstimates.

3. In the two months of February and
Maich, 1971, loadings continued to lag be-
hind the corresponding months of 1970, The
level of revenue-earning goods traffic for
1970-71 was then apprehended 1o be less by
about 43 million tonnes than the actuals of
1969-70. The shortfall i likely to increase to
about 52 million tonnes. Bul the adverse
swing has been More than ncutralised by lon-
ger lead of freight traffic and a larger pro=
portion of high rated traffic, It is estimated
that goods earnings may show an additional
income of Rs. 3'31 crores.

4. Income from ‘‘Passengers™ and *“Sun-
diivs™ has thown shortfalls of Rs. 3 87 erores
and Rs. 2'45 crorcs respecievelv. But they
have becen almost made good by increases of
R«. 2'61 crores under “Other Coaching” and
of Rs. 3.31 crores under **Goods ™.

5 The total gross earnings would be
Rs. 1,006'40 crores as compared to Rs. 1,006.
80 crores shown in the Revised Fstimates. The
gross traffic receipts now stand at Rs. 1,001°93
croics, ‘as compared to Rs. 1,00400 crores
envisaged in the Revised Estimates. Gross
carnings are almost the same as anticipated
in the Revised Fstimates. But Gross Receipts
have got reduced by Rs. 207 crores, due to
earnings awaiting realisation.

Ordinary Wortking Expenses, however,
Would be less than the Revised Estimate of
Rs. 73176 crores by Rs. 1'35 crores. The
Miﬁccilnneaus Expenditure including “Open
Line Works Revenue™ is expected to show a
r_tduclion of about Rs. 52 lakhs. Appropria-
tion to the Depreciation Reserve Fund, the
Pension Fund, and the Dividend 1o General
Revenues remain the same.
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Budget Estimates—19y71-72

6. The Budget Tistimates for the curfent
year presented in March, were based on the
R evised Lstimates of the last year and on the
then existing level of fares, freights and expe-
nses. The lilest traffic trends in April are
slightly odverse. But no change scems to be
necessary in the Budget Estimates. The total
gross (raffic receipts at the present levels of
farcs and freight rates have, therefore, been
kept at Rs. 1,044:00 crores, that is, about Rs.
42 crores more than the Approximates for
1970-71. Similarly, the estimate of Working
Expenses in the Budget Estimates, holds
good.

7. The Railways, therefore, are faced with
a shorifall of Rs 3312 crores for 1971-72 us
shown in the Interim Budget.

8, It was envisaged in the Interim Budget
that the indebiedness of the Railways to the
General Revenucs at the close of 1971.72
would amount lo Rs. 153'6 crores. It was
forescen that the financial position of the
current year would be worsc by nearly Rs, 95
crores as compared with that of 1970.71,
The prospecis of the year do not seem to
have improved since March., The total gross
traffic earnings during April, 1971 are short
by Rs, I'63 crores over the proportionate
budget target of Rs. 86 89 crores. If this trend
continues, it may not be possible to reach the
level of earnings stated in the Interim Budget.
The Fastern and South-eastern Railways
which account for 60 per cent of the tonnage
carried by the Indian Railway system asa
whole and hold 40 per cent of the total num-
ber of Broad Gaugeé wagons, continue 1o
cause anxiety. Their very functioning is being
hampered by daily dislocation of train semwi-
ces. Thefts of overhead traction wire, theft of
tele-communication cables and equipment,
attacks on trains and staff, organised looting
of wagons and luggage vans, large-scale thefts
of wagon fittings and track fittings, have be-
come the order of the day. On Eastern Rail-
way alone, during the first three months of
the current year, there were as many as 155
cases of theft of overhead electric wire, 369
cases of theft of tcle-communication cables
and equipment, 305 cuses of attack ob trains,
39 cases of attack on stations and 33 cases
of assault on railway staff. Hundreds of
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wegons remain inmmobilised doe to theft
of brake bcams, [warings und other fittmgy.
Goods trains have had to be stopped for seve-
ral hours a day in the busy sections in the
Eastern region duc to the theft of overhead
wires, The two Raddways should normally
have loaded a mimmum of 6,500 coul wagons
daily in the DBengal and Bihar Coalficlds. In
the last few months they have hardly been
able 10 load 5,500 coal wagons. It is, there-
fore, that coal supplies to industry, power
generation, brick kilns have been so unsatis-
factory. The movement of foodgrains has
also been adversely affected,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : What about the Coal wagon racket-
ing by Railway officials recently unearthed in
Dhanbad ? 72 companies of C R P 2 battalions
of Border Security Force, Rs. 1} crores of
extra fund and Rs. 9 .rore more of Central
Policrng were wasted.

SHRI HANUMANTHAIYA : 9. It is not
the number of wagons but their mobility
that is mow periinent.  The mobility of
wigons  has to be smooth and speudy.
The wagons should not get stuch in large
numbers specially in the  busy arcas_like Cul-
cutta region. Lfficicat operauon requires 30
goods tritins  to run every day from Caleutta
to Andal and another 30 from Andal to Cal-
cutta. These trains run mostly at night,
because large nuinber of suburban and non-
suburban passcnger Lians Lave to run during
the duy. Each theft of averhead wire causes an
interruption in servive of about 3 to 4} hours.
This time is required for the repairing tcams
10 go to the spot with their special equipment
gnd reconnect the 25000 volt contact linc
and the catenary. Since there arc at least
two thefis occurring daily in these areas. the
House can jmagine thelextent of interruption
that is caused to the running of the goods
trains. The Hon'ble Members who are the
guardians of national mteteste have to see
how compelling is the necessity to take relent-
less measures to reslore normaley. These
measures have 10 be preventive as well as
pupitive. Armed Railway Proteclion Force
Unaits have been alrcady deployed in the spe-
cified pockets for intensive patrolling of the
tragk. I bave becn requesting the Chicf Mini-

’
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sters of West Bengal and Bihar to help and
co-operate in cffectively putting down these
organised thefts and violence. Ihave been
discussing with my collcagues of the other
Ministries for co-ordinating the needed cffo-
1ts. [ want in particular the help and co-ope-
ration of the concerned trade unions, This
cumulative and comprehensive move on the
part of all of us has become imperative. In
the coming months, we have planned to meet
as often as required to combat the menace
which is turning out to be thc enemy inte-
roal,

10. Financial performance of railways
suffers from certain other hundicaps, 1 seek
vour indulgence to cxplain some of them.
The Railway Finances arc mulcted with some
social burdens. Rs. 8 crores 18 the annual loss
sustained by the Railways on unremunerative
branch lincs. The loss on passenger traffic
is of the order of Rs. 59 crores. The Railways
run 5200 passenger frains and carry 6°6
million passengers a day. But the income
from passenger traffic is not sufficient to
cover its expenses. The passenger fare is be-
low cost and it is virtually enjoying a subsidy.
The suburban travcllers in the three citics of
Bombay, Caleutta and Madras who hold
cheap monthly and quarterly seeson tichets
have the benefil of Rs 12 crores of the said
sum of Rs, 59 crorcs,

The preponderance of low-rated and bulky
commodities like coal, ores, stone, cement,
fertilisers, foodgrains and salt in the mix of
the revenue earning traffic is getting accen-
tuated. The originating tonnage of these coni-
moditics increased by 602 between 196061
and 1969-70, while traffic in the rest of the
commodities increased by only 16%. In
1969-70, this gioup of commoditics account ed
for about 73% of the total revenuc earning
tonnage hut contributed only 539, of earnings
from goods carried. The loss in the transport
of foodgrains and pulses alone comes to Rs.
17°5 crores, that on coul to Rs, 12°0 crofes,
that on fodder and oilcakes to Rs. 5'8 crores.
that on ores 10 Rs. 39 crores. The total loss
ont he transport of all these and other bulk
commoditics came to Rs. 52 crores in 1970-71.
Naturally the aggregate railway earnings have
not increased proportionately with the origi-
nating traflic. The Hon'ble Members will
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agree with me that if Railways are to become
financially viable again, the profitability of
the bulk traffic carried should be ensured.
These may be termed as social responsibil-
ities and the Railways being a public under~
taking has to bear its share, Evcn so there is
room for re-thinking on the extent of this
share. Railway income must be able to meet
the railway expenditure,

11, The downward trend in Railway fin-
ances staited from 1964-65. The liability for
Development Fund Works could not be met
fully from that year nor the full annual divi-
dend liability to the General Exchequer from
1966-67. The Railways, in consequence, had
to draw upon their Revenue Reserve Fund
and later resort to borrowings from General
Revenues to meet their obligations. The cos-
ts of operalion are annually increasing,
f:rcatings big lag between the income real-
ised from freight rates and passenger fares
on the ‘one hand and the working expenses
on the other. The expenditure on staff which
accounts for 60% of the working expenses
ha.s gone up by 72 per cent since 1963-64. The
price of coal has gone up by 47 per cent, that
of electricity and diesel oil by approximately
27 per cent each in the same period. Their
Cumulative effect has pushed up the weighted
index of cost of operation by 60 per cent.
The fact of the position is that all the increa-
Ses we have effected during this period in
passenger fares and in freight rates have been
only 196 per cent and 22'7 per cent respect-
:=!r- The House will therefore, see that the
Railways recover 360 per cent,only of the
Increase in their cost of operation,

: 12, Hon'ble Members are aware[that the
nterm-_: I.Bllef awarded by the Third Pay
Chmmn_mon has increised the pay bill of
the Railways by Rs, 36 crores an year. The
¥ allowance admissible to government
employees has also been subsequently enha-
need. This has resulted in an additional
expenditure of Rs. 13 crores on daily allowa-
nees and running allowances for engine dri-
;‘m.suuds and firemen. The total of all these
Ncteases amounts to over Rs. 49 crores in the
:nmal Wage bill during [the last twelve mon-
ha alone, In fact,’the costjof the staff which
has been steadily going “up every year has
\more then doubled jtself from Rs. 205 crores
in 1960-61 to Rs. 465 ¢rores in 1971,
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13. The Hon'ble Members will appreciate
that these factors and figures have to be so imp~
roved as to put the railway finances on an even
keel. The proposals 1 am proceeding to make
will neither bea big burden, nor adversely
affect our cconomy. May [ now, with your
permission, proceed to outline my proposals ?

Proposals

14, It is proposed to raise by one step the
freight classification of commeditics now
charged at class levels 45 and below. But the
foodgrains and certain export iron ores from
Kiriburu and Bailadilla will be exempted.
Commodities now charged at class 25 (for
wagon loads) which is the lowest class, will
now be charged at class 27'5, those charged
at class 27'S will be charged at class 30 and
so on up to commodities grouped under class
45, which will be charged at 47°5. This would
broadly mean an increase in rates of 89% in
respect of commodities now charged at class
25, the increase gradually gstting reduced to
5'3% only for commodities now charged at
class 45. These low-rated commodities account
for the bulk of the losses. The classifications
for ‘Smalls, that is, consignments less thag
wagon loads will be correspondingly refixed.
This proposal would bring in an extra revenue
of Rs. 13'70 crores for the full year.

15, Coal traffic has a separate scale of cha-
rges. Coal forms about 30°5% of the originat-
ing traffic but accounts for only 19-9% of the
total earnings. The cost of haulage of coal is
covered up to a lead of 550 kms. only at the
existing level of rates. No change was effected
in the coal rates up to distances of 800 kms.
in the last revision of freight rates. The posi-
tion is that the movement of this commodity
for distances beyond 550 kms. has now be-
come uneconomic. I propose, therefore, to *
increase the freight rates for coal and coke in
such a manner that the charges Cover costs up
to about a thousand kilometres. The gap be-
tween the costs and the rates beyond thig dis-
tance will get slightly reduced.

16. I, however, ptopose to give an incen-
tive 1o encourage train load despatches as well
as off-season movements. There will be &
freight discount of 2% for all distances if the
trafic in coal is offered for movements in ftale
loads from one station to om¢ dostination
station on @ single forwardiag note. There wilj .
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also be a rebate in the freight rates for coal
offered for movement for 500 kms. and above
during the slack season, that is, during the
months of June to September. Tlus rcebate
will vary from 50 paise per tonne for distances
beyond 500 kms. to Re. 1/~ per tonne for dis-
tances beyond 1500 kms.

17. The proposal is expected to yield, after
allowing for the discount and rebate, an extra
revenue of Rs. 6'5 crores for the full year.
Even at the revised rates, the loss on the trans-
pert of coal will be Rs. 5'5 crores.

18, 1 propose next to step up the rates for
cltewnea of Iron & Steel falling underl reight
clmlﬁc&tions Division A and Division B by
placing them at a class onc step higher than at
present. In other words, categories of Iron and
Steel like Rope Wire, Wire net, Hammers,
Hinges, which are at present charged at class
82'S. Iron and Steel materials like Bars, Rods,
Plates which are now being charged at class
67'5 will be charged at class 70. As at present,
thei"Smalls’ classifications will be refixed to
bear the same relationship with the correspon-
ding wagon load classifications. This increase
is expected to yield an additional reverue of
Rs, 1'6 crores.

_19. These new freight rates will bring in
a tptal revenue of about Rs, 21°80 crores ina
full year, But the total revenue deficit is Rs,
33°12 crores. The gap has to be closed and in
doing so 1 have no alternative but to raise
the passenger fares, spreading the burden on
alj passengers, There has been no increase in
Third Tlass passenger farcs for the last three
years even though the costs of operation have
wd by 15 per cent. I propose the
increase in passenger fares not on full scale
but on a very modest scale, There will be no
change in any class of travel for the first 15
kmas, nor in respect of season tickets. For dis-
tances between 16 and 30 kms, it is proposed
to increase the Third Class ordinary fares by
5 paise per ticket and the Third Class Mail and
Express favés by 15 paise per tickt; for distances
betweén 31 and 50 kms, by 10 paise and 20
paite respectively for Third Class ordinary and
Mail/Express travel, and so on. The maximum
incressein @ Third Ciass ordinary ticket will
be omly 23 paise for all distances abovg 200
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kms and in a Thid Class Mail or Lxpress
ucket Re. 1/- only for all distances above 1,000
hms. Thus @ Third Class Express ticket from
Delhi to Bombay or Calcutta or Madras or Jon-
ger distance will cost only onc rupee more,
which the llon'tle Members will agree is min-
ymal. The proposed increases 1 Third Class
fates (Ordinary and Mail/Lxpress) arc antici-
pated to produce an cxtia revenue of Rs. 1160
Crocs,

20. The fares for Upper Class travel mclu-
ding Third Class air-conditioned Chair Car
are being cnhanced at proportionately higher
rates, the increases varying from 50 paise for
the distance zone 16—30 kms. to Rs. 2/-for
distances beyond 1,000 kms. in respect of
Third Class air-conditioned Chair Car and
Second Class (Ordinary and Mail/Express).
The maximum increase in respect of First
Class fares is Rs, 350 for distances beyond
1,000 kms. ar.d Rs. 7/- in respect of air-condi-
tioncd First Class travel.

The cxtra revenue from changes in the
fares of the Upper Classes 1s expected lo
bring in Rs. 1'60 crores.

21, A Memorandum is being circulated to
the Hon'ble Members giving the details about
the proposals both in respect of freight rates
and passenger fares,

22, All these measures together will bring
ina total revenue of Rs, 35 croresina full
year. Since the revised rates can take effect
only from Ist July of this year, the increase
1n recerpts for the current financial year will
be only Rs. 26'25 crores. This will still Jeave
a deficit of Rs. 6'87 crores in the current year,

23, 1 propose to leave this deficit uncove-
red inthe Budget. The efforts 1 propose to
make along with the railwaymen of all classes
from the Chairman, Railway Board, to the
last gangman, 1o effect economy and improve
efficiency will be directed to wipe out this
deficit. 1 hope to succeed with your goodwill
and co-operation. I have already Initiated
action to improve the working of the Railways
so as to achieve better realisations in earnings
and at the same time economies in expendi-
ture. 1 have recently had personal discussions
with the General Managers of all the Zonal
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Railways. | have formulated gcneral guide-
lines as well as specific financial objectives
Yor the year. 1 have cvery confidence that the
Zonl Railway Administrations will do their
best to fulfil the objectives, 1 have found cost
consciousness growing at all levels in the
railway hierarchy and a transparent earnest-
ness to maximise earnings and reduce expen-
diture. Given normalised conditions of work-
ing, there is reason to be optimistic that the
uncoVered deficit will be met by our extra
efforts.

Fourth Five Year Plan—Targels and Qutlay

24, The Railways’ Fourth Five Year Plan
as originully formulated, envisaged 264:7
million tonnes of originating goods traffic
during the last year of the Planin 1973-74,
The Plan had forccast 212°35 million tonnes
in the first year, that is, 1969-70, but thc
actual materialisation was only 2079 million
tonnes. With this, the target for 1970-71 was
revised from 224'6 million tonnes to 217 mill-
ion tonnes in the Budget presented in Febru-
ary 1970. Even this anticipation was up-set
because of the deterioration in the law and
order situation, strikes and bundhs in the
industrial belt of the country and the difficul-
ties in the working of the steel plants both in
the Public and Privatc Scctors, The actual
traffic for the year 1970-71 was 199 million
tonnes—that is, a fall of 18 million tonnes,
I, therefore, became necessary 1o review and
10 scale down, in consultation with the Plann-
ing Commission, the physical targets from 265
million tonnes to 240'5S million tonnes. The
Plan outlay was also reduced from Rs. 1525
crores 1o Rs. 1,275 crores, Steps have conse-
Quently been taken to cut down investments.
The Plan outlay for 1971-72 has accordingly
been reduced from the original figure of
Rs, 308 croics on Works, Machinery and Roll-
ing Stock to Rs. 280 crores, in the Interim
Budget. The Zonal Railways were directed to
reduce inventories and cxpeditiously dispose
_nf scrap and released material, thercby elimi-
nating as much dead capital as possible.

25. Much of the developmental cxpendi-
ture on line capacity works and electrification
in the carlier Plans was incurred in the
Lastern coal-steel belt arca. The traffic pattern
having changed, we have now to develop the
North-South routcs covering three Zones, the
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Delhi-Bombay and the Bombay-Ahmedabad
routes of the Western Railway and the Jolar-
rattai-Olavakkot section of the Southern
Railway.

As the House is aware, the mid-term
appraisal of Fourth Plan isin progress. We
are having threc new steel plants and natu-
rally, they require synchronous development
of the Railways to serve them. It is also likely
that as a result of the revival of the economy,
there may be an upsurge in the traffic de-
mands in various parts of the country. We
are constantly and conlinuously reviewing the
position in consultation with the Planning
Commission and the Fconomic Ministries
concerned. The Railway Plan is a flexible one
and as and when new works arc necded by
traflic demands, the nccessary resources will
1o be found.

26. 1shall now dwell on a few important
aspects of railway working which dgserve
your consideration.

.

Gauge Conversions

27. Informed public opinion is insistent
on onc gauge for the Indian Railways. The
Administrative Reforms Commission, in their
rcport on Railways, have stated that the
multiplicity of guages, presently in use. i
irrational and wastcful. Uniformity of gauge
ensures smooth flow of traffic, increases trans-
port capacity and reduces operating costs.
The cost of operation on the Metre Gauge
works out to 50 per cent more than that on
the Broad Gauge for traffic above certain
densities. The cost of handling at the break-
of-gauge transhipment points is alsa heavy,
being over Rs.3/-per tonne. Besides, the much-
complained of thefts—pilferages and damages
gencrally take place at transhipment poin‘s.
The British inflicted the multi-gauge system
on India, though in their own couniry, they
strictly adhered toan uni-gauge system. Nor
has any other advanced country got the multi-
gauge system. The existing four gauges are an
economic drag on the progress of India. This
drag has to be done away as soon as
possible. To begin with, we have to make at
least a policy decision that no more metre
gauge and narrow gauge lines will be built,
that every new line should be broad gauge
and that from now on, the gradual conversion
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of metre gauge lines to broad gauge should
begin.

28, I quite understand that an outright
conversion of the entire smaller gauge”systems
into Broad Gauge is nol practicable. It is
estimated to cost about Rs. 2,000 crores on
line construction and another Rs. 2,000 crores
for Broad Gauge rolling stock. But the baffl-
ing unemployment problem facing the coun-
try could be solved to a great extent by under-
taking this mighty task. It will presently
create great employment opportunities and
bestow on the nation permanent assets.

29. The Indian Rajlways have drawn up
a fifteen-year perspective plan of converting
about 3,000 route kilometres to Broad Gauge.
The civil works connected with this Project
are estimated to cost about Rs, 175 crorcs.
Ra, 15 crores are included in the current Plan
for the purpose, out of which 7°53 crores have
been spent.

30, Railways have undertaken surveys
for a number of conversion projects in vari-
ous parts of the country. Of the survey reports
completed and received, the following pro-
Jects are likely to satisfy the financial criteria.
These lines are :

(1) Guntakal-Bangalore;

(2) Ernakulam-Trivandrum Sections of the
Southern Railway; and

{3 Viramgam-Okha and Kanalus-Porbun-
der sections of the Western Railway.

‘Some further data and clarifications have been
culled for from the Railways concerned and
1 bave directed that the examination of all
these projects should be completed within the
next three months. T expect that these threc
projects would prove to be viable even as
they are desirable. I hope that it will be
possible for me to come up before this House
for Sapplementary Demands for implement-
ing these projects.

: Instant Employmant

. }1. Thete are about 41,000 level crossings
js the country, Now and then an accident

1
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occurs at one or the other of these level cross-
ings. Almost all of them entail delays to the
road users. The trains too have to slow down
when approaching level crossings and to that
extent running time gets increased. There are
innumerable demands for construction of
over/under bridges from all over the country.
Each overfunder bridge takenup will give
employment 1o about 400 persons for a
period of 6 to 9 months, To finance such
works, “Railway Safety Works Fund" was
set up Some years ago and is fed by contri-
butions from the Railway Revenues, The Rail~
ways will be contributing Rs. 228 crores in
1971-72 towards this Fund and with this the
accumulation in the Fund will stand at
Rs. 10'83 crores.

32. Construction of over/funder bridges
confers three benefits, It avoids accidents, it
makes for smooth and speedier running of
trains and road traffic and affords immediate
relief to the unemployed, skilled as well as
unskilled. I, therefore, attach great impor-
tance to it and earnestly propose to launch a
campaign to build as many over/under bridges
as possible. For this purpose [ need the co-
operation of the State Governments, as the
construction cost has to be borne half by the
Railways and half by the State Governments,
We have accordingly addressed the State
Governments 1o this effect.

33. 1 will be happy if the entire amount of
Rs. 10 83 crores 1s spent this year itself on the
construction of overfunder bridges, These pro=
Jjects _gencrate immediate employment oppof~
tunities to unemployed graduate engineers,
Govirament of India schemes of providing
employment will also get added potential.

Modernisation

34. The principal factor in the growth of
traffic on the Indian Railways has been the
movement of bulk commodities like steel,
coal, iron ore, manganese ore, coment etc. and
their concentration in a few selected areas and
routes. This is a featurc which has created
special problems for the Railways. The impor-
tant routes of traffic movment began to get
Saturated under steam traction, The Railway,
t!llerefore, had to go in for electrification and
dieselisation of traction,
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35, The Diesel and Electric traction have
distinct advantages over the stcam traction
particularly in sections with heavy traffic den-
sity, Steam engines have lower specds and
acceleration, less thermal efficiency and haul-
ing capacity. In addition, they require coal-
ing and watering facilitics e route, Diesel and
electric engines with higher specd, better
acceleration, greater hauling capacity and less
need for servicing en route are able to achieve
improved operation and substantial savings
in working expenses.

36. The change over, on a congested sec-
tion, of even a few of the heavier long dis-
tance goods trains to diesel operation can
bring about sufficient relief and help to defer
expenditure on costly line capacity works,
like doubling of track., Dieselisation can be
introduced selectively in successive steps
embracing more and more goods services as the
traffic builds up. For densities of traffic above
8 to 9 million tonnes per annum, electric
traction even with its comparatively heavy
initial capital outlay generally becomes chea-
per than steam or diesel traction, The diesel
locomotive has, however, this advantage over
the electric locomotive in that it can be readiy
moved from one section to another as re-
quired.

37, Long distance goods trains and some
25 pairs of important Mail and Express trains
have been dicsclised, covering over 23,000
route kilometres.

38, The Indian Railways have a Pphased
long-term programme of electrification,
which, of course, has to be synchronised with
the capacity to produce electric locomotives in
the country, the availability of electric power
and other required materials, The House would
be glad to know that at present eleciric
traction has been introduced on six out of
nine Zonal Railways, namely, Eastern, South-
eastern, Northern, Central, Western, and
Southern Railways. During the decade 1960-61
1o 1970-71, 3,330 route kilometrage has been
clectrified. Some of the important sections
Proposed to be taken up during the Fourth
Plan are Virar-Sabarmati on the Western
Railway, Waltair-Kirandul and Panshkura-
Haldia on South-Bastern Railway, Tundla-
D'.ﬂhi on the Northern Railway and Madras
Vijayawads on the Southern/South Central
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Railways. These schemes together will
electrify 1,758 kilometres and involve aa
expenditure of Rs. 103 crores,

39. We are, however, faLing scveral diffi-
cultics in the transitional phase of moderni-
sation. One major difficulty cxperienced by
the Railways in the wake of electrification, as
already pointed out, is the large=scale recurr-
ing thefts of overhead copper wire and its
serious conscquences.

40. The dcvelopment of sophisticated
methods of signalling, dieselisation. and
clectrificaion have ruised certain staff prob-
lems, in that personnel required to maintain
and operate these sophisticated items have to
be specially traincd and suitably qualified. As
Government has decided that no staff would
be retrenched as a result of modernisation,
arrangements have been made for retraining
and proper placement of personnel in the
operation and maintenance of the new and
modern eéquipment.

41. Yet another problem, which is perhaps
inevitable in the nature of things, is the exis«
tence of multiple traction on the same route
during the initial stages of modernisation of
traction. The Railways arc aware of the
advantages of homogencous traction on a
given route and are working towards this end.
In this context the indigenous manufacture of
Broad Gauge steam locomotives has alrcady
been stopped.

42. The Railways have pressed inlo service
high capacity Broad Gauge bogie wagons
to meet the rising traffic demands particularly
of the bulk commodities. These wagons have
a carring capacity of 55 to 65 tonnes against
the 22 tonnes of the conventional 2-axle
wagons, and enable the running of heavier
trains with corresponding increasc in throughs=
put. With their introduction, the permissible
gross load of fright trains has increased from
about 2,200 tonnes to about 3,650 tonnes, that
is by nearly 65 per cent. To ensure the magi-
mum utilisation of these high capacity wagons.
they are hauled by multiple diesel or electric
locomotives in close circuits.

Administrative Reforms Commission’s Report

43, The Administrative Reforms Commi~
ssion have, in their report on Railways, made
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40 recommendations. The recommendations
are of far-rcaching conscquences and cover
all the important faces of Railway activities,
The Commission have emphasised that the
Raijlways. which are owned by the Nation as
their largest public scctor undertaking, should
be cnabled to function on sound business and
commercial principles within the framework
of the policy laid down by the Parliament.
Government attach great importance {0 these
recommendations. Somc of thc rccommen-
dations havc to be examined at the highest
level. So far six rccommcendations have bien
accepted fully or with minor modifications,
Other recommendations are under sarious
stages of examination.

Puactnality

44,1 am fully conscious of the criticism
made against late running of trains. The pun-
ctuality of passenger trains has suffered much
this year. The reasons irc two-fold. One is the
interference the frains sutler at th: hands of
the wire thieves, the chain pullers, and the
political agitators, with their bandhs, dhar nas
and attacks. (Interruption) The other 15 the in-
efficiency of the concerned railway employecs.,
In the coming year, we have to devise mea-
sures and methods for combating inter-
ference and punishing inefliciency.

Look at the number of cases of alarm
chain pulling alone. In 1969, ther number
was 2,54,932 and it has grown in the wvery
next year 1970 to 3,33,911, Tley are currently
as high as a thousand a day.

Passenger  Amenilies

45. Continuous cfTorts are being made to
ensure basic amenitics ar every railway statien
with the resources availuble. I am glad to
inform the House that the work of providing
basic amenities like waiting halls, lighting,
drinking water, adequate booking arrange-
ments at all the stations on the Indian Rail-
ways was completed during 1970-7). Thid
class slecper coaches which were introduced
in 1954 are now provided in all mail and
express frains uand Certain pessenger trains.
The total pumbet of third class  sleeper
coaches in usc ai present on the Indian
Railways is 1,900, The expenditure on the

[N
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passenger amcnilies has progressively incr-
eased from about Rs. 2'4 crores per annum
at the beginning of the First Five Year Plan
toabout Rs. 4 crores per annum in the
Fourth Five Year Plan. Iam sorry, however,
lo say that amenitics provided like lights,
fans and other cletrical fittings in the existing
passenger coaches, have become the objects
of organised thefts,

46, My predecessor Shri G, L. Nanda did
his best to effect improvement of passenger
amenities, fuel economy and ehimination of
thefts and pilferages at important tranship-
ment peints. The public co-operation he
initiated, deserves 1o be further secured and
augmented. I am aware much more work
renains to be done and it will be done.

Hill Concessions

47. Concessional return tickets atonc and
a half times the single journey fares arc issued
every year since 1951 during the summer
months, that is, from 1st April to 31st October.
The main objective when we starled issuing
these Lickets was to atiract traflicto certain
hill stations. Till last yzar this concession was
availuble (o some 25 to 40 hLill stations from
any station from where the chargeable distance
18 240 knus. or more. The Railways lose about
R». 20 lakhs on account of this concessional
traffic. There is heavy rush during these
months not only for journcys by rail bul alse
fur accommodation at the hill stations. Taking
all these aspects into consideration, it has
heen decided to limit these concessions this
year to stations situated at a distance of 400
kilometres or more from the hill stations. We
have to sec if' it is in consonance with econo~
mic justice (o continue to actord this conce-
ssion to a himited number and a better off
set of people.

Labour Relations

48, The Housc is aware of the complaint
that the management and labour could do
better. They are undoubledly doing much. But
it istime that they do much more so that our
ceonomic progress may gain added speed.

49. The Piesident in his Address delivered
to the Joint Session of Parliament on 27rd
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March, 1971, stressed the importance of
consulting the leaders of trade unions and
management in order to evolve sound induse
trial relations and to securc increased product-
jvity consistent with a fair deal for lobour.
Where the means of production are owned by
the People and private profit is not the ruling
motive, as in the casc of the Railways, strikes
must be abjured as a matter of principle. The
Administrative Reforms Commission has
made several recammendations in this regard.
Performance and production oriented labour
relations are vital for making the Railways
truly a Public benefactor. T agree that there
should be an adequate machinery for quick
redress of grievances and adjudication of
disputes between the management and the
employees,

50, Pradhan Mantri in her inaugural
speech at the Conference of Trade Union
Organisations has said that :

“erecjabour is & major participant in the
productive process, and the guality and
intensity of its efforts arc critical in increa-
sing the rate of growth of production and
therefore of investment in the economy...
the employed particularly in the organised
sector, who enjoya measure of social
security, should recognise that in our
country to be employed is in itsell a
privilege. Hence they should not seck
unilateral gains for themselves but have
some compassion for those who are will-
ing to work yet are not able to do so
because of the comparatively low rate of
capital formation in our country**’

Her advice is wholesome and timely and
has to be fcllowed if we are to ensure
economic and social justice embedded in the
Constitution.

5. T am happy to acknowledge that the
;relations with the organized labour during
51]}: year have continued to be generally cor-
d_:al and satisfactory. The year has been par-
“‘"“’?ﬁ)' hard and trying for the railwaymen,
Specially for those dircctly connected with
the movement of trains. Regardless of the
considerations of personal safety, all ranks

——
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of railwaymen showed exemplary courage and
devotion to duty and gaveof their best in
running the Railways—the ‘life-line’ of the
Nation,

52, Labour in particular is wedded to the
ideal of socialism and 1ightly so. The over-
whelming majority of us are committed to
socialism. We have to realisc afresh that the
success of socialism in our country is inter=
linked with the success of our public under-
takings. The Railways are the biggestof our
public undertakings and therfore, the best
means Of proving the worth of socialism.

53, Permit me, Sir. to thank you for the
patient hearing given to me.

14.34 brs.

PREVENTION OF INSULTS TO
NATIONAL HONOUR BILL*

GRIH MANTRALAYA MEN RAJYA
MANTRI (SHR] K. C. PANT) : Sir, I beg to
move for leave to introduce a Bill to Prevent
insults to national honour. )

MR. DEPUTY SPEAKER : The question
is:
“That leave be granied to introduce a

Bill to prevent insults to national
honour.”

The molion was adopted.

SHRI K. C. PANT : Sir,1 introduce the
Bill.

14.55 hrs,

STATUTORY RESOLUTION RE,
PROCLAMATION IN RELATION
TO THE STATE OF MYSORE

GRIH MANTRALAYA MEN RAJYA
MANTRI (SHR1 K. C. PANT) : Sir, I beg to
move the following Resolution :

“That this House approves the Proclama-
tion issued by the President on the 27th

* Published in the Gazette of India Fxtracrdinary part 11, Section 2, dated 24 5.7,
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March, 1971, under article 356 of the
Constitution in rclation Lo the State of
Mysore."”

1 beg to move for approval of the Proclama-
tion issued on 27th March, 197), under Article
1356 of the Constitution in relation to the State

. of Mysore,

Copies of the Governoi's report leading to
the issue of the Proclamation have buen laid
on the Table of the [lousc. But [ shall briefly
mention the circumsiances necessitating reco-
urse to the provisions of Arlicle 356. 1t may
be recalled that when in Mach, 1971, discus-
sions were in progress in the State Legisiature
on the Budget proposals for 1971.72, Shri
Veerendra Patil resigned from the office of
Chiel Minister. His resignation was accepted;
but the Governor requested him to continue
in office till alternative arrangements could
be made. As a result of this development
the Budget for the year 1971-72 could not be
passed and the Legislative Assembly was
adjourned sine die. The Governor heid consul-
tations with leaders of opposition parties in
an effort to constitute an alternative Govern-
meat. He, however, came 10 the conclusion
that this was not possiblc. The business of the
Government would have come to a standstill
on Ist April, 1971, because the Budget for the
financial year 1971.72 had not been passed.
The Governor, therefore, recommended that
the President might take over the administra-
tion of the Stiate under the provisions of
Article 3%6. In accordance with the recommen-
dation, the Presidential Proclamation was
issued on 27th March, 197). Since it was
still hoped that the formation of an alterna-

, tive Ministry in the Statc would be possible,
the Legislative Assembly was not dissolved.

After the issue of the Proclamation, the
Governor continued his cfforts to form an
alternative Government. When he found that
this was not possible, he recommended to the
President that the Legislative Assembly of the
Stale be dissolved 80 that fresh elections
counld be held. On 14th April, 1971, the Presi-
dent dissolved the Assembly by an Order
under Article 174(2) (b) of the Constitution.

The Election Commission is, undertaking

v
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intensive revision of electoral rolls in a
number of States, including Mysore. This
revision is expected to be completed in
October this year. Steps will then be taken to
ho'd fresh clections to the Legislative Assem=
bly of the State on the basis of the revised
rolls.

In accordance with clause 3 of Article 356,
the Proclamation issued in relation to the
State of Mysore will cease to operate on 27th
May, 1971, unless meanwhile, it has been
approved by the Parlioment As ] have stated,
it will be possible to hold fresh clections in
Mysore on the basis of the revised electoral
rolls after October this year. Thercfore, I
would request the House to grant 1ts approval
of the Proclamation, so that it may continue
for a further period of six months.

MR. DEPUTY SPEAKER : Resolution
moved :

“That this House approves the proclama-
tion issued by the President on the 27th
March, 1971, under article 336 of the
Constitution in rclation to the state of
Mysore."

Now, Shri Bade.

15 hrs.

st wTeo Wo
U HEEY -

MR. DEPUTY SPEAKER : May I inter-
rupt the hon. Member 7 The Prime Minister
is expected to make a statement on Bangla
Desh now. The hon. Prime Minister.

W (www): s

15 hrs.

STATEMENT RE. SITUATION IN
BANGLA DESH

PRADHAN MANTRI, PARMANU
URJA MANTRI, GRIH MANTRI TATHA
SOOCHANA AUR PRASARAN MANTRI
(SHRIMATI INDIRA GANDHI) : Mr.
Deputy Speaker, Sir, in the seven weeks singe
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parliament recessed, the attention of the entire
country has been focussed on the continuing
tragedy in Bangla Desh. 1lonourable Members
will recall the atmosphere of hope in which
we met in March. We all felt that our country
was poised for rapid cconomic advance
and a more determined attack on the
age-old poverty of our people- Fven as we
were setiling down o these new tasks, we
have been engulfed by a new and gigantic
problem, not of our making.

On the 15th and l6th May, I visited
Assam, Tripura and West Bengal, to sharc
the suffering of the refugees from Bangla
Desh, to convey to them the sympathy and
support of this House and the people of India
and to sece for mysclf the arrangements which
are being made for their care. 1 am sorry it
was not possible to visit other camps this
time. Every available building, including
schools and training institution, has been
requisitioned. Thousands of tents have been
pitched and temporary shelters are being
constructed as quickly as possible in the 335
camps which have been established so far.
In spile of our best efforts, we have not been
able to provide shelter 10 all those who have
come across, and many arc Still in the open.
The district authoritics are under severe
strain. Before they can cope with those who
are already here, 60,000 morc are coming
across every day.

So massjve a migration, in so short a time,
is unprecedented in recorded history. About
three and a half million pcople have come
into India from Bangla Desh during the last
cight weeks. They belong to every religious
persuasion—Hindu, Muslim, Buddhist and
Christian. They come from every , social class
and age group. They are not refugees in the
sense we have understood this word since
Partition, They are victims of war who have
sought refuge from the military terror across
our frontier,

Many refugees are wounded and need
urgent medical attention. I saw some of them
in the hospitals 1 visited in Tripura and West
Bengal. Medical facilities in all our border
States have been stretched to breaking point,
Equipment for 1,100 new hospital beds has
been rughed to these States, including a 400
bed mobile hospital, generously donated by
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the Government of Rajasthan. Special teams
of surgeons, physicians, nurses and public
health cxperts have been deputed to the major
camps. Special water supply schemes are
being exccuted on the highest priority. and

preventive health measures are being under-
taken on a large scale,

In our sensitive border States, which are
facing the brunt, the attention of the local
administration has been diverted from normal
and development work to problems of camp
administration, civil supplics and security.
But our people have put the hardships of the
refugees above their own, and have stood
firm against the attempts of Pakistani agent-
provocateurs to cause communal strife- [ am
sure this fine spirit will be maintained.

On present estimates, the cost to the
Central Exchequer on relief alone may oxceed
Rs. IR0 crores for a period of six months.
All this, as Honourable Members will app-

reciate, has imposed an unexpecled burden
on us.

T was hecartened by the fortitude with
which these people of Bangla Desh have borne
tribulation, and by the hope which they have
for their future. It is mischieveous to suggest
that India has had anything to do with what
happened in Bangla Desh. This is an insult
to the aspirations and Spontaneous sacrifices
of the people of Bangla Desh, and a calcula-
ted attempt by the rulers of Pukistan to make
India a scapegoat for their own misdeeds,
It is also a crude attempt to  deceive the world
community. The world press has seen
through Pakistan's deception. The majority
of these so-called Indian infiltrators are
women, children and the aged.

This House has considered many national
and international issues of vital importance
1o our country. But none of them has touched
us so deeply asthe cvents in Bangla Desh.
When faced with a situation of such gravity,
it is specially important to weigh every word
in acquainting this House, and our entire
people with the issues involved and the res-
ponsibilities which now devolve on us all.

These twenty-three years and more, we
have never tried to interfere with the internal
affairs of Pakistan, even though they have
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not exercised similar restraint. And even now
we do not seck to interfere in any way. But
what has actually happened 7 What was
claimed to be an internal problem of Pakistan,
has alvo become an internal problem for
India. We are, therefore, cntitled to ask
Pakistan to desist immediately from all acti-
ons which it is taking in the name of domestic
jurisdiction, and which vitally affect the peace
and well=being of millions of our own citi-
zens. Pakistan cannot be allowed to seck a
solution of its political or other problems at
the expense of India and on Indian soil.

Has Pakistan the right to compel at
bayonet-point not hundreds, not hundreds of
thousands, but millions of its citizens to flee
their home? For us jt is an intolerable
siluation. The fact that we are compelled to
give refuge and succour 1o these unfortunate
millions cannot be used as an excuse to push
more and more people across our border.

We are proud of our tradition of tolerance
We have always felt contrite and ashamed of
our mo of intol . Our nation, our
people are dedicated to peace and are not
given to talking in terms of war or threat of
war, But I should like to caution our people
that we may be called upon to bear still
heavicr burdens.

The problems which confront us are not
confined to Assam, Meghalaya, Tripura and
West Bengal. They are national problems. In-
deed the basic problem isan international
one,

We have sought to awaken the conscience
of the world through our representatives
abroad and the representatives of foreign
Governments in India. We have appealed to
the United Nations, and, at long last, the
true dimensions of the problem seem to be
making themsclves felt in fome of the sensi-
tive chanceries of the world. However, | must
share with the House, our disappointment at
the unconscionably long time which the world
is taking to react to this stark tragedy.

Not only India but every country hasto
consider its intesests. 1 think 1 am expressing
the septiments of this august House and of
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our people when | raise my voice against the
wanton destruction of peace, good neighbour-
liness and elementay principles of humanity
by the insensate action of the military rulers
of Pakistan. They are threatening the peace
and stability of the vast segment of humanity
represented by India.

We welcome Secretary General, U Thant's,
public appcal. We are glad that a num-
ber of States have either responded or are in
the process of doing so. But time is the esse-
nce of the matter. Also the question of giving
relief to these millions of people 1s only part
of the problem. Relief cannot be perpetual,
or permanent; and we do not wish it to be
so. Condition must be crcated to stop any
further influx of refugees and to ensure their
early return under eredible guarantces for
their future safsty and well-being. I say with
all scnse of responsibility that unless this
happens, there can be no lasting stability or
peace on this sub-continent. We have pleaded
with other Powers to recognise this. If the
world does not take heed, we shall be const-
rained to take all measures as may be necess-
ary to ensure our own security and the preser-
vation and development of the structure of
our social and conomic hife.

We are convinced that therc can bemno
military solution to the problem of East
Bengal, A political solution must be brought
about by those who have the power to do so.
World opinion is a great force. It can influ-
ence even the most powerful. The Great
powers have a special responsibility, If they
erercise their power rightly and expeditiously
thenonly we can look forward to durable
peace on our sub-continent. But if they fail—
and I sincerely hope that they will not—then
this suppression of human rights, the uproot=
ing of people, and the continued homeless-
ness of vast numbers of human beings will
threaten peace.

This situation cannot be tackled in a parti-
san spirit or in terms of party politics. The
issues involved concern every citizen. I hope
that this Parliament, our country and our
people will be ready to accept the nécess-
ary hardships so that we can discharge our
responsibjlities to our own people as wsll



189 Proclamation re.

as to the millions, who have fled from
areign of terror to take icmpoimy refuge
here.

All this imposes on us heavy obligations
and the need for stern national discipline.
We shall have to make many sacrifices. Our
factories and farms must produce more. Our
railways and our entire transport and commu-
nication system must work uninterruptedly.
. This is no time for any interplay of regional
or sectional interests. Everything must be
" subordinated to sustain our economic, social
and political fabric and to reinforce national
solidarity. 1 appeal to every cilizen, every
man, woman and child to be imbued with
the spirit of service and sacrifice of which,
1 know, this nation is capable.

SHRI SAMAR GUHA (Contai) : All the
opPosition leaders met the Speaker in the mor-
nming when we pressed for the admission of our
adjournment motion. The Speaker told us that
he would allow some discussion on the issue
of Bangla Desh. Then we were informed that
the Prime Minister would make a statement.
I want to know whether there will be a dis-
cussion on the basis of the statement.

MR. DEPUTY SPEAKER : You know the
rules. If youwant & discussion, and the
Speuker has agreed, you send a notice.

SHRI S. M. BANERIJEE (Kanpur) : He
said today or tomorrow.

SHRI P. K. DEO (Kalahandi) : The state-
ment may be circulated.

25.13 hrs,

STATUTORY RESOLUTION RE. PROC-
LAMATION IN RELATION TO THE
STATE OF MYSORE—Conid.

_ S wite wto W@ : wrtT SwrsAw
RERT, vy dq o ot Lofiegma wq €,
'fﬂiilrtrﬁﬁ AT R swedqd are
"&'iﬂwwtmrmim
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e ¢ AT Y ¥ Om ife e
4t | 9% & 7g T AT, AT ¥ ag -
fox sz Wy & @y A shafer <2z
¥ w¥ 3Ig SWemgA «g a7 99
& w0 AT @, Ag EH d|wr Arfgw )
agl qT ag S@1fza & w7 WrenE
fedmia & woor gom) afw dqe &
ug fedwin w) gu o fedwara w1 a=
O ¥ fag 91§ Fg7 arn wfgg ar
agt, 7g Ao g Far § | Fedwai o
A § 7% wTAGHAT A AT A1ATCH HT
maew #t Y qgfd W W ¢ 9w
qgfa 1 wew ag far o, o awg T
foar 7 A g% wRw § oF faa S
w9 &7y & Jre | dge ¥ g da
18 7Td M qgw NTE afew @rEA A
@ fear & 9% ag 27 A W
FATAAT JeGE F AL AT FHFLR &H
a1 @ war | wfww Sdda o AT O
¥ arz vt ag day o fe fafredt @w
Fwdy § ar ag 1 &) A arfes & war
f& & wo wwre o fufaed od §@ &
fore dare 4 § oy s fedwed &1
W gEEY T A% ST (Ao) H ¥, Ag
fafredt fadr, wa¥ fag ax azey O
gamr awx fafaed sarar aga awa
qzfa g 1 &fea site o1 g @l w1
ater N § osgafe A ¥ Fw A
%, A TA-ATGAT § AU gaw w7
W g ¥uwgar ag § feoag war
gl fgy o @® fag a1 @A
gt arfge | af @ Ay qG gEr
sifer w2z dg dd daw fedweim
qug § STz v agt ovag & T
AT Rz ¥ madT Wt § 3g wdrc s £
Trid & anX ¥ 77 F a1 @ Fe gy
ag ¥aq EaRfee R ¥ Afew 1967
¥ o ¥ A% I ow faRd aw
w1k A Fow faw ot gk
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[3rre dYe 7]

¥TT 47T | TAF FIL ‘@Usy W qE
foar 2 :

“It may be recalled in this conncction
that there was a Bill in the last Parhament
which sought to lay down norms for the
selection of Governors, the idea being
that the Government should not have
unfettered disciction to indulge m brazen
polrtical jobbery It was felt that if the
appointmen{ could be formally ratthed
either by Parliament, or the leaders of all
political parties, the Government would
be more cautious in making such appoint-
ments, It will b2 interesting to sce whether
the present Government will 1evive that
Bill, or formally codify anv guidelines
for Governors which will camp Ity own
freedom of action At any rate, therc is
certainly a4 case fo1 appointing persons
with adnmumistrative cxpericnee as Gove-
rnors *

N AT ET QAW T @), zaw A ¥
TfAaIRT ®1 FgeT F7A7 AIfze a1 THE
forg ager o fa=r amar a1, gas faza
&ear anfgq | dgT i udd a0
B 1 9% A ¥ ot fxare Yo% i vk 2,
qg w9 a1t & f6 g% FW EF 9T
@RI qg FAT AT -
* I 1% a sad expenrence in the districts that
everything comes to a standsull when a
Mmuste: visits the place, with the district
authonies wating on him throughout the
dwiation of the visit
© oY g wAIY A & grg ¥ amaa gt
& agt &1 tefafacdsm avma @ var &
oY 9% geA, TEAd ¥ yeargER &
fog ®1€ 197 qa arfen faad f&
AAAT q=Y AT AR | HYT FT qWT WY
¢ % a7 qet a9dT v ar g 99
® ¥ A qerewr uwEfy 3, wn
ferar 32—

“‘Let democracy have a long holday and
e good admunisirator a long working day
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o gFIR A W I Ak @ §1
¥fpr areY oz A Re P oY TaAE
17 & ag w1aw &1 W F0 & fag My
2 | 3w ud ahler A AXE AR
gt 2 at g o wear @ fe oag
fedwzd &, ATATAN AIIAA ) NAT Y
Tk favg A1E F197 a9 947 99 & A%
g grar g wav F WA g T
w2 & fom s 937

It ard AgT F Ak A K TE
Frr & f ot 9w gt Gz w9
dt dz7 %1 ag Tmar =few fs #grasg
ST #gq7 a7 afaar aga fedy & 9=
721 & 1 wgow wdiga A fd ST
Favaamat g ag frod g
#Y qY7 AL , AL AT AW E 1 M@
T 7 wafs aadT w98t 8, ¥ W
7g T arfan fr wevew wiem A
foilé dq7 1 A9R § AT AEREG A
YT TE E A GEFT AUE  TY AW A
wfen aaifE a@) zar Fraw @ & A7
% T3 AT AT AgETE & AT A
78 agvare #1 q Aifg EFr AT fe
ZIFT T ATA AT ST IEN ¥ JUAT TG
frfr BT, a8 9% T8 &1 9 g9
F94 weR qA AMEE, FO fraw @
aifge fF v ) Rew ¥ g F @
ATE & ;e qAA gAY wEw Ao Ear
77 =ifgn | #% f& qew waw &%
THTE FT BT § 947 & a7 & HIT
dv dgz a7 afemarg w1 wwer @
TRV €T & qrt & T ) wAY AL
F1 art afaAarg o fawar § ) afz a8
I aft fax @ afasarg w1 gm
& ATTAT ) AT oTEF A A AYL AN
afaaaig &1 mrer ww w@r § AfeT o
q 59 & I o ME Ar-ada ag far
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AT G A gEH IO ME AR
dar &7 Wfgw 1 97 g &0 av
DT wRw #F wS agw 1 foew awt dqeH
SHifew w9 & &) F77 1 9g AW AT
wifzw fe ag ot @1 wF § dge W%
wge ¥ a1 dgr oY afgemre &
g mmie fear sng ) @ @ gR
fadza wzar 3

15.20 hre.
[Sunr K, N. TIWARY in the Chair]

SHRI K. LAKKAPPA (TUMKUR) : Sir,
itis my privilege to commend the imposition
of President’s rule in Mysore after the
Government of Mysore headed by Mr. Viren-
dra Patil collapsed after the mud-term poll to
the Lok Sabha, There were inner contradic-
tions in  the Government, It was a discredited
and corrupt Government that was ruling
Mpyrore for a long time. The aspiration of the
people of Mysore to remove that Government
was fulfilled after the Lok Sabha mid-term
poll

I am very happy that the President’s rule
has becn tmposed in Mysore, but unfortuna-
tely, after that, certain things have been
happening there which are not good. The
Governor has made several attempts to see
that discredited politicians who arc followers
and henchmen of Mr, Nijalingappa and Mr.
Virendra Patil are appointed as Chairmen of
various corporations, ctc. I would like to bring
it to the notice of this House that the Gover-
nor is not expected to use his position in this
manner, taking advantage of President's rule.
He must know his limitations and he must
exercise his powers under the Constitution,
But this is an utter disgrace that cven after
the President's rule has been imposed
there, the Governor has made several attempis
to do such things in league with the discre-
dited politicians, who are the followers and
heachmen of Mr. Nijalingappa, during whose
Period so many irregularities and corrupt
Ppractices have taken place in Mysore. Again
this has been continuing there and the Central
(;mft'mment should take carc of the situation
there,
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The members of the dissolved Mysore Ass-
embly and the Members of Parliament from
Mysore have several times drawn the atten-
tion of this Government to the pitiable condi-
tion of Mysore, so far as devclopmental activi-
ties are concerned. Central assistance is so
meagre. I would like to take this opportunity
to urge on the Government (o see that the
various problems confronting Mysore are
solved. Regarding the border dispute between
Mabharashira and Mysore and Kerala and
Mysore, T submit that the recommendations
of the Mahajan Commission should be imple-
mented in folo,

The Cauvery river waler dispule is hanging
in the air and has not been settled. Mysore
is suffering without food. The problems of
Mysore have not been looked into in the
correct perspective, because all the while under
the leadership of Mr Nijalingappa and Mr.
Virendra Patil, they have helped only their
own districts and they encouraged regiona-
lism, casteism and communalism in Mysore.
Therefore, 1o obviate the difficulties of Mysore.
the river dispute should be settled. Also,
there arc more than 20 to 25 projects bending
before the Central Government for sanction.
1 hope and trust that the Irrigation Ministry
would look into this matter and sec that all
these projects are sanctioned.

I also demand that an enquiry should be
held against the Governor of Mysore regard-
ing the appointments made by him during
the President’s rule. 1also want that early
elections should be held in Mysore in view of
the peculiar situation developing there.
We will no longer tolerate President’s
Rule in Mysore State. So, we would urge on
this government that early elections should
be held, so fur as the Mysore legislature is
concerncd, I think the revision of the voters,
list has been completed or it is under progress.
Therefore, by October/November, which
would be a suitable period, elections should
be held.

SURIS. M. KRISHNA (Mandya) : Sir, I
weleome the promulgation of President's Rule
in Mysore State. With that will come to an
end the nightmarish rule by a coterie of politie
cians, whose prime and sole aim was the
perpetuation of an administration which was
corrupt and caste-oriented. It so happens that
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[Shri S. M, Krishna]

wherever Shri Dharma Vira goes, President’s
Rule follows him.

SHRI ATAL BIHARI VAJPAYEE (Gwa-
lior) : Dharma Chakra.

SHRI 8 M. KRISHNA : Yes, Dharma
Chakra and Dharma Vira go together. In the
circumstances that prevailed in Mysore in the
month of March there was not much of an
aliernative for the Governor. A government
which continued in power with manipulations
and manoeuvres could not last long, because
the times have changed. The people of Mysore
had given a verdict against Virendra Patil
Ministry for the last few years With the
cumulative effect of the recent general elec-
tions, the davs of the Patil Ministry were
numbered. But even the bitter critics of Shri
Virendra Patil and Shri Nijalingappa did not
expett that this Ministry would collapse so
soon and so quickly.

Let me remind the House that not long ago
35 members of the State Legislature had pre-
sented memorandum to the Prime Minister,
urging her to initiate a series of inquiries and
investigations into many irregularities commi-
tted by Shri Virendra Patil and his henchmen.
When 35 elected representatives of the people
present a memorandum to the government, I
think it is the bounded duty of the govern-
ment to initiate a judicial probe. Even now it
is not too late. We know very many instances
where the government succeeding the onc that
has fallen has initiated judicial inquiries into
the various irrcgularities committed by the
Ministers during their tcnure of office. 1 feel
that it is only fit and proper that the charge-
sheet has got to be looked into by an indepen-
dent agency. No useful purpose would be
served by cntrusting the whole matter to the
Vigilance Commissioner of the Statc, because
that would be onlya limited inquiry. What
the legislalors have urged upon the Prime
Minister and the Government of India isa
Kairon type of inquiry into the maladminisira-
tion of Mysore State.

My hon fricnd, Shri Lakhappa. has drawn
the attention of the Tiouse to some of the
happenings afier the advent of Governor’s rule
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in Mysore State. When the people have given
their verdict and have thrown out Shri
Virendra Patil’s government, it does not befit
the Governor to nominate ex-ministers to
head the new corporations that have been
founded in Mysorc State. To quote a few
instances, a former Minster of State has been
nominated to be the Chairman of the Fisheries
Development Corporation of Mysore; a former
Minister of State, who resigned along with
Shri Virendra Patil, has been nominated to
be the Chairman of the Forest Development
Corporation; and a former Minister has been
named to be the Chairman of the Mysore
State Development Corporation. I would like
to pose this question : Could not the Governor
find other suitable men to head these corpora-
tions than those who resigned office only
yesterday ?

These are some of the things which the
people of Mysore are asking the elected repre-
sentatives and, naturally, we as elected repre-
sentatives from Mysore have got m turn to
pose these questions to the Central Govern-
ment,

The Governor has also been taking very
many administrative decisions. Recently, the
working hours of the Government of Mysore
have been curtailed. The five-day week work-
ing formula has been promulgated in Mysore
State by the Governor. Representing the rural
areas in Mysore State, 1 know how difficult
it is for a man from a village to come up to
the district or taluka headquariers. We also
know that in Government offices delay has
been a matter of routine. If Government offices
are closed even on Saturdays, naturally, our
officers and Government employees would
work only for four days in the woek. They
start very late on Mondays, go on till Friday
and they are off on Saturdays and Sundays.

There has been great public criticism of
the actions of the Governor. 1 am not one of
those who are going to judge the actions of
the Governor from the way he has functioned
in the last onc month, but I would like to
caution the Governor that he has got 1o take
public sentiment also into his consideration,
has got to realise that this is only a stopgap
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or a transitory arrangement and, as Shri
Lakkappa has pointed out, has got to realise
the limitations within which he has to function.

There is no substitute for popular rule,
Popular rule might be good; it might be bad.
1t might be efficient or it might not be efTici-
ent. But, as wvolarics of democracy, we do
realisc that there is no substitute for a popu-
lar government. So, I urge upon the Central
Government and the Election Commission
that they should immediately go ahead with
elections in Mysorc State.

It is sairl that elections could not be held
till about November. The excuse given is that
the monsoon would still be prevalent in very
many areas, Coming as we do from Mysore
State we hnow that the monsoon does occur
in the months of June and July but by about
the middle of October the monsoon, for all
Practical purposes, would have ceased, We
learn from the Election Commissioner that
the revision of electoral rolls has started and
will probably be over in a month or two.
Therefore, by the first week or the middle of
October ciections have got to be heldin
Mysore State so 1hat by the end of October a
popular government could be established in
Mysore State and the people could have con-
fidence that at long last a really popular elec-
ted government will be in power.

Shri Lakkappa has also mentioned some of
the projects that are pending with the Central
Government, Mysore State has, no doubt, been
the recipient of some of the Centrally sponso-
red industries- But as compared to the Central
aid given to other States in the Union, Mysore
State's quota falls far short of it. Simply beca-
use the Indian Telephones Industry, the Hindu-
sh_ln Aircraft Limited, the Bhafat Electricals
Limited and the Hindustan Machines Tools,
all these industries, are located in and around
Bmlom, av impression is sought to be crea-
ted in the country thatall Central industries
are being located in and around Bangalore,
If you compare the Central assistance given to
any other State, you will find that the Central
assistances to Mysofe State falls far short of
it. So, I make out a case on behalf of the
Mysore State that more Central assistance has
:“;;:dbe given to Mysore which is very much
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Again, let me make a passing reference to
the river water dispute. The percentage of
irrigation in Mysore is hardly 8 per cent as
compared to 38 per cent in Andhra, 32 per
cent in Tamil Nadu and about 30 per cent in
Maharashira. But in the case of Mysore it is
only 8 percent. In the Cauvery basin, the
Mysore Siate has brought under irrigation
about 2 lakh acres of land as compared to 14
lakh acres of land by the Government of
Tamil Nadu, The river Ciuvery takes birth in
the Mysorc State. Naturally, we have got to
urge upon the Central Government for clearas
nce of some of our projects which have been
pending for quite sometime.

At times, when I was sitting on that side,
I have been a very bitter critic of the present
Minister of Irrigation. 1 had also declared that
s0 long as he continuss to head that Ministry,
1 am afraid, the Mysore State may not get its
due. Since then, much water has flowed under
the bridge and I have come to this side and the
same Minister continues as the Minister of
Irrigation. Either Dr. K. L. Rao has become
wiser or [ have become wiser. 1 hope, in the
next few months, Dr. Rao would make up his
mind to give Central clcarance, even under
the 1924 Agreement, to some of our very vital
projects like Hemavati Project which caters to
the needs of chronically drought-stricken areas
of Mysore State, Hasan, Mandia and Mysore
districts, All these 8reas have been named by
the Planning Commission as backward areas
and these areas will have to be given greater
assisidnce.

I urge upon the Central Government to
give clearance to soms of these projects with-
out any more delay because the delay has
already cost us very much, We have taken up
the Hemavati Project. No Central assistance
has been given to us and the State’s Resources
are not adequate to meet the commitments or
the Hemavati Project. I again urge upon the
Central Government and the Prime Minister
in particular that the people have shown their
affection for the Prime Minister and they have
all their hopes that the Prime Miaister will be
the deliverer of goods so far as Mysore State
is concerned. By one stroke, they have got rid
of the Virendra Patil Government and streng-
thengd the hands of the Prime Minister. It is
yery necessary that the Prime Minister should
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[Shri S. M. Krishna]

teciprocate the good will that the peaple of
Mysore have shown to her, and the ounimum
that she could do 1s to provide Central assis=
tance and their clearance Lo the Hemavati Pro-
Jject. I am sure that the Jlouse will appieciate
Mysore's case in this 1egard.

Before 1 conclude, let me caution once
again that the CGovernor has got to take note
of the change of times. He has to take note of
the change in the mood of the people of
Mysore. Jfe has also got to take note of the
constitutional limitations that have becn put
on the Governor. After all, he is not an
clected Governor, Ile 15 nominated by the
President. Now, the Governor has taken upon
himself 1o rule the Mysore State without the
aid of advisers. If he had asked for the advisers,
probably, the Iome Ministry would have sent
some senior civil servants from Delhi to advise
and assist the Governor. But the Governor
himself who was a civil servant of guite a good
reputation feels that he is big enough to man
the entire administration singlehanded. | hope,
the Governor will scripusly look into some
of the questions we have raived.

With thesc words, 1 whole-heartedly support
the promulgation of the President’s Rule in
Mysore State and | only hope that during the
Governor's regime. the administration will get
toned up. the administration will get geared
up, to take upon the gigantic tasks that lie
ahead of the people of Mysore State.

SHRI M. K. KRISHNAN (Ponnani) : *Sir,
1 take this opportunuty, and I think 1t is
my Privilege, to spcak In my own mother
tongue—Malayalam.

« Sir, the Resolution that has been intro-
duced here is that this House should approve
the Proclamation made by the president on
27th March 1aking over the admunistration of
Mysore Stute. Taking patt in this debate my
hon, friend Shri Arnshpa said that wherever
Shri Dhurma Vira goes, he is followed by
president’s Rule and that is why Mysore has
been faced with this unfortunate situation.
After the Indian Constitution came into
existence we have had several general clec-
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tions and if we examine those elections, not
in detai] but even in a gencral way, we will
find that from the first general clections in
1952 10 the clections held in 1971, Article
356 of the Constitution has been made use of
by the Ruling Paity to topple those govern-
menis in States which were formed by partics
other than the Ruling Party at the Centre.

After the gencral elections in 1952 this
Article was used in PEPSU for the first time.
Shri Dharma Viri was not the Governor
there. Afier 1952 jt was used in the State of
Travancore-Cochin. There also Shri Dharma
Vira was not there. Afier that, in all elections,
especially after the clections in 1967, in the
States where non-Congress Governments came
into power this Article was used to topple
those Governments, In  all those States, Shri
Dharma Vira was not there, After the 1967
elections in several States, governments
belonging to partics other than the Congress
came into powci. In all those States this
Article 356 was used 1o bring in President’s
Rule, Today, Bihar and Gujarat are also
passing through u similar situation.

Therefore, the use of article 356, as far
as our country is concerncd, has been resorted
to only as a result of the policy followed by
the Ruling Party not 1o allow [any other
parly to come into power. This is the first
puint 1 want to make and this is what [ want
to tell Shri Krishna also.

When the Mysore Budget was discussed
in the previous $ession of this House, I had
the opporiunity of making certain comments,
I want to repeat them now. The Ruling Party
does not want any other party to be in power
in any State and if there is any State where
any other party is in power, the Ruling Party
at the Centre does everything to topple it.
After the 1967 clections, as 1 said before, in
many States non-Congress Governments came
into power either as UF governments or in
any other form. The policy of the Ruling
Party has changed mow, The Ruling Party
makes members defect from the State Govern-
ments and thus makes them to have only &

*The original speeen was delivered in Malayalam.
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minority support. Mysore is an example of
that.

What happened in Mysore ? In Mysore
the Government was of the Congress (O).
Some Members fof Congress (0) were made
to defect to Congress (R) and thus it became
a minority government. The defectors were
promised that a new government would be
formed by Congress (R). Wisely Shri Virendra
Patil, said that becausc the'’majority was on
his side he had the right o form another
Government and those who defected from his
party should go back to give him support.
When this was done he said that he did not
want to form a Government and advised the
Governor to dissolve the assembly and order
fresh election.

Sir, to prevent defection why is it that
the Government is not thinking of bringing
a legislation ¥ Those who dcfect should be
made to resign their seats and face the elec-
torate again. If such a legislation is brought
then only we will be able to stop defection,
We have made this suggestion on earlicr
occasions also but the Ruling Party is not
preparcd to bring such a legislation. Only
when they are prepared to bring such a
legislation tHe clected governments in States
will be able to function properly. I emphasise
that my party is of the view that such a legis-
lation should be brought in immediately, With
these words, Sir, I couclude my speech.

SHRI BALATHANDAYUTHAM (Coimb-
atore) : Mr. Chairman, Sir nobody need shed
a tear over the fall of the Virendra Patil
Government in Mysore. It was in conformity
with the mandate of the people Still as my hon.
friend Shri Krishnan has said, President’s rule
of Governor's raj cannot be a substitute for a
popular government, however inefficient and
however unpopular the lutter may be, Sol
would like to stress this point that since they
are taking over the government there, the
Central Government should give an assurance
along with this taking over that clections will
be held soon, and they should givea firm
dead-line so that the tendency to continue
the Governor's rule would be avoided.

. If wo take Mysore particularly, I feel that
Popular government could have been there
if the alternative had been explored and the
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lack of unity which was manifested had been
oveércome.

1 am afraid, after the Delhi Corporation
clections, the tendency to postpone clections
may be there. So 1 would like Parliament to
have an assurance from Government that
clections will be held in the near future with-
out undue delay. As Shri Lakkappa said.
everything is ready; the electoral rolls are
ready, and there is no reason why the elec-
tions should be postponed.

Secondly, it was urged thata settlement
of the Kavery waters dispute should not be
postponced. [ suppose they do not mean to say
that unitaterally the impetuous Governor
should go ahead with the construction of the
Hamavati dam. All the parties in Mpsore
may support Shri Dhiarma Vira on this. But it
should be a settlement of the disputc as
between Mysore and Tamil Nadu by discus-
sion, and not in the interest of onec as against
the other. Since there is mno popular
government in Mysore now, a setilement of
the' dispute need not be postponed. The Gover-
nor’s rule should not be trotted out asan
excusc for dragging on this disputc. In spite
of Governor’s rule, the Centre can effectively
intervene and help sett]e jt.

So stressing these two points, that elections
must be held without undug) delay and an
assurance should be given to that effect, and
that the Kavery waters dispute should not be
dragged on but settled as quickly as possible
in spite of President’s rule, I support the
Resolution as the Virendra Patil Govern-
ment could not continue.

SHRI K. C. PANT : I am thankful to the
hon. members who parlicipated in the debate
and for the support they have given to the
Resolution, 1 had the privilege of moving
carlier.

My hon. friend who spoke last, in Mala-
yalam, alone of all the speakers seemed to
have ignored the realities of the situation that
existed in March in Mysore. 1f he had gone
over the facts carefully—and 1 had recapitu-
lated them in my opening statement today—he
would haveseen that there was hardly any
alternative, as Shri Krishna said, to the
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issuec  of the Presidential  Proclamation
under Art. 356 of the Constitution, in relation
to the State of Mysore. | neud hardly go over
the fucts which | placed before the House in
my opching sfatenent; [ can only say
that the Governor, after satisfying himsclf
that a Gowernnient could not be formed,
recommended that the President do  issue
a Proclamation, and that recommendation
was accepled.

Shri Balathandayutham rcferred to the
Kavery waters dispute with some feding. He
alluded to the possibility of another govern-
ment being fornied, if only further eaplora-
tions had been held. I do not at all want even
by implication to question the judgement of
the Governor. We accepted it. But f the
Housce will rccall the situation that existed
then, the only possible Government that could
have been formed was of vur party; there was
very hitle possibilny of any opposition party
being able to form a government. If at all a
government was not formed and further
explorations were not held, it was not to deny
an opposition party the chance to form the
government; if at all anyone was denicd this
chance, it was our party. | think that, in the
context of what has been said in the House
today and in the past about the nced to take
some action to dicournge defections, it was
a healthy thing that was done and it was the
right thing that was done.

Many Members have referred to the need
to bring forward a law about defections,
Members of the IHouse who were in the
previous Lok Sabha will reczll that a Commi-
ttee which had been set up (o go into this

* guesiion made certain recommendations and
a Bilt was drafted on the basis of the consens
sus which was evolved in the Committee,
and this draft Bill was discussed with the
leaders of the opposition by the Prime Mini-
ster. After that, the leaders of the opposition
were tequested 1o let us have their specific
and concrete suggestions in regard to the
Defections Bill. We have becn issuing remin-
dets to the opposition leaders so that all of
thetn may reply and give us the benefit of
their suggestions. Some of them bave replicd,
but'not 4il of thum, and that is the position
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at the mominent. We have not received replies
from all of them, we have scnt them remind-
ers and we hope that it will be possible for
us 1o have a consensus on this Defections Bill
and to bring forward a Bill as ecarly as
possible, We would like to do so. That is why
we hadd discussions even before the elections
in the matter at the level of the Prime Mini-
ster, bul since at that particular meeting
thare were differences of opinion and further
suggestions weie promiscd, we thought it
proper lo await those suggestions from the
leaders of the opposition.

Then there was a reference by Shri Bade
to certain guidelines or norms that were cvo~
Ived after the 1967 General Elections for the
Governors i the discharge of their discretion-
ary functions. Th: Houwe will recall that the
then Home Minister Shri Chavan had consu-
lzed live leading Jurists of the country and
he Jarer huid  discussions with the jeaders of
the opposttion, leaders of various political
parties, on the result of his consultations with
the jurists and there appears to have been a
certain measure of agreement at their meeting
and three points of concensus emerged at that
mecling.

SHRI P. K, DEO (Kalahandi) : What are
those three ?

SHRI K. C. PANT : You know them,
they have come before the House in the past.

Befure commending these partizular poiats
to the Governors, the Government wrote to
the leaders of the opposition and sought their
consent in this matter. Despitc many remind-
ers, réplies from only a few leaders have been
received, and inspite of this, the points of
concensus have been conveyed by us to the
Governors and the points which were men-
tioned by the jurists have been brought to
their notice:

On the other issues like the water dispute,
boundary dispute and so on, 1 hope the House
will agree with me that this is hardiy the occe
asion to go into these very complex issues.
I would only like to say that 1 hope that
these disputes are resolved in a spirit of amity
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and co-operation and that, whether it is the
Maharashtra-Mysore disrute or the water
dispute, we, that is our Government here,
will be very happy to find solutions emcrging
which would bring satisfaction to all concer-
ned. It is not a question, as one Member put
it. of our taking advantage of these disputes.
The Centre is only interesied in trying to
find an amicablc solution to these diSputcs
and it is only when the parties cannot come
to a settlement amongst themseives that we
try to help out in arriving at solutions.

Two or three Mcmbers referred to the
fact that we should have early elections, We
would like to have as carly an election as we
can, We arc never interested in extending the
President’s rinle, and we do hold clections in
all the States where President's rule is prom-
ulgated as early as the circumstances permit.
Shri 8. M. Krishna said that we should have
an immediate ¢lecltion, but then he himself
went on to say that thec monsoons would end
in mid-October, and suggestd that we should
have the clections then. Even if the process
isstarted today, it takes six-wecks to two
months in order to actually hold the clections.
Therefore, all these factors have to be kept
in mind in deciding upon a particular date.

I have already suid in my opening state-
ment that the Election Commission is revising
therolls. The House is aware that in many
arcas in the country I cannot speak for all-
the 10lls were defective daring the last clec-
tions and most of us are awarc that the rolls
were defective and this has been brought to
the Election Commission’s notice by various
persons concerned, and thercfore, they are
1rying to sevise the electoral rolls, in other
States including Mysore, and this revision is
cxpected to be completed in October this
year, and steps will be taken to hold fresh
clections to the Legislative Assemblics of the
States on the basis of the revised rolls. It is
only this factor that will have to be taken
into account. Subjcct to this, we are of cou-
rie as interested as any hon. Member of this
house in seeing that the elections arc held
there as carly as possible,

4 Sif, certnin refirences were made to the
evelopment of Mysore. Shri §. M. Krishna
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referred to the fact that he used to criticise
Dr. Rao when he sat opposite, but now that
he has come over (o this side, he seex it ina
ncw light. Both Shri Krishna and Shri Lakk-
appa perform a dual function which suits
Shri Lakkappa particularly when there is no
opposition Member from the State of My=-
sore. Thercfore these friends in our party
have 10 perform a duat function and itis in
recognition of this dual function that 1 app-
reciate their references to the developmental
nceds of Mysore.

Sir. Mysore isa beautiful State witha
great deal of potential for development. I
would only hope that during the President’s
rule, it will be our lot to assist the State in
its development and to be effective in how-
ever small 4 measurc to promote the welfare
and the well-being of the pcople of Mysore.

MR. CHAIRMAN : The question is :

**That this 1louse approves the Proclama-
tion issued by the President on the 27th
March, 1971, under article 356 of the
Constitution in relation fo the State of
Mysore.”

The motion was adopled,

x€.0 hrs.

MOTION RE : ANNUAL REPORT OF
UNIVERSITY GRANTS COMMI-
SSION FOR 1968-62

SHIKSHA AUR SAMAJ KALYAN MAN-
TRALAYA MEN UP-MANTRI (SHRID. P,
YADAVA) : Mr, Chairman, Sir, 1 beg to
move :

““That the Annual Report of the University
Grants Commission for the year 196869,
laid on the Table of the House on the 15th
May, 1970, be taken into consideration.”

Though the report was laid on the table of
the House nearly twelve months ago, it was
not found possible to have it discussed earlier
for want of time.
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1 may now invile attention to some of the
salient points mentioned in the report before
the House.

India today has one of the largest educa-
tional systems in the world, with a total carol-
ment exceeding 70 million and over 2 million
teachers. The pace of growth and cxpansion in
the field of higher education has in recent
years been extremely rapid, The student enrol-
ment has been rising at an average rate or 13
per cent per annum. It rose from 11°55 lakhs in
1961-62 to 27'93 Jakhs in 1969-70. This shows
that the enrolment has increased 2§ times over
a period of 8 years. The annual increase in
entolment has been of the order of 2 to 3 lakhs.
This equals approximately the total enrolment
in higher education in the United Kingdom.

The number of universitics has risen from
only 20 in 1947 to 83 today. The number of
colleges has risen from 1,783 in 1961-62 to
3,297 in 1969-70. This shows that about 1,500
new colleges have come into cxistence during
the last 8 ycars.

The total strength of the tcaching stall' in
the universily departments and colleges rose
from 63,063 jn 1961-62 10 1,19,062 in 1969-70.
The increase was dbout 909%.

In recent years, the percentage incrcuase in
the output of graduates was significant in the
field of science, commerce, education, medi-
cine, engineering and technology-

There has been a spzctacular growth in the
volume and diversity of ucademic achieve-
meats in diffcrent ficlds and at various levels.
The extraordinary tempo of growth and expan-

" sion has naturally imposed a scvere strain on
educational system, as regards the provision
of basic needs and facilities, as well as the
maintenance and improvement in standards.
Within the resouices available, the commis-
sion has made a planned and concerted effort,
to meet the challenge of the unprecedented
expansion, involving a considerable extension
of the existing facilities, as well as the need
for raising the level and quality of acadenuc
achievement,

1 may briefly refer to some of the impor-
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tant steps taken by the Commission: The exis-
ting syllabi and facilities for advanced studies
in various subjects have been reviewed by
expert committees, and suggestions made for
their improvement and modernization. Various
aspects of the examination system have been
carefully cxamined, and recommendations
made for improving the procedures for assess
ment. A number of universities have aiready
modified or re-structured their courses, and
introduced the semester or tri-semester system
in one form or another, Some universities
have adoted the system of sessional assess-
ments and revised methods of continuing
assessment.

Questions relating to student welfare have
been exumined and steps taken to improve the
conditions in which students live and work.
Funds have been provided for hostel acco-
modation, student homes, non-resident student
centres, and a number of other student welfare
programmes. The Commission has recently
formulated a programme for assistance to the
universities and some selected colleges for the
establishnient of health centrcs. Financial
assislance 1s being given lo colleges for the
cstablishment of book banks where from
students can borrow 1extbooks for the period
of their studies. A scheme for setting up study
centres in various towns and cities has also
been formulated which will provide reading
room facilitics and easy access to the books
needed for various courses of study.

The Commission has already emphasised
thic need for a suitable consultative machinery
in the universities and colleges for considering
the genuine needs and  difficulties of the stu-
dent community, and taking expeditious action
for removing them. The question of student
participation in the affairs of universities and
colleges, which has been discussed at length,
has been carefully examined by a Committee
appointed by the University Grants Commi-
ssion. The first part of the report of the Com-
mittee will soon be available.

The programme of summer institutes, semi-
nars and orientation courses, for acquainting
teachers with new concepts, perspectives and
techniues. with a view to imroving their
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professional competence has grown in dimen-
sions over the years. The Commission has
continued to provide financial assistance to
teachers for research and learned work. The
services of selccted teachers are being utilised
after their superammuation. Travel grants are
available to teachers and research workers to
enable them to visit and work at centres of
research or advanced study in the country,

and for attending academic confercnces
abroad.

A major programme undertaken by the
Commission for encouraging the pursujt of
excellence in specific fields, and raising the
level of academic achievement at the postgra-
duate and research levels, is the development
of centres of advanced studies in the univer-
sities. Thirty university departments are at
present functioning as centres of advanced
study, and provision has been made at these
centres for scholarships and fellowships which
have cnabled them to attract talented students
and teachers from various parts of the country.
During 1969-70, over 700 scholars were enga-
ged in rescarch at the differcnt centres of
advanced study, and more than 600 research
publications were produced by the academic
stafl associated with the centres,

The Commission has also been supporting
the development of centres of postgraduate
studies at suitable places under the auspices
of the universities conccrned. A number of
such centres have already started functioning.

Under a special programme relating to
area studics, steps have been taken to develop
afew centres in the universities for under-
taking specialised studies and research relating
tothe life, institutions, culture, etc. of a
number of countries and regions with which
India has close relations.

A new programme for qualitative improve-
ment of teaching in the physical, mathematical
and biological sciences in predominantly
undergraduate colleges, under the auspices
and guidance of the universities concerned,
has been initiated. Outstanding tcachers and
research workzers are sclected every year as
national lecturers for visiting a number of
universities and colleges, to lecture on recent
developments in their specialised fields, and
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to participate in programmes of advanc ed stu-
dies or research.

The developinent expenditure incurred by
the Commission has risen steadily, from Rs.
1156 crores in 1966-67 to Rs. 21'53 crores in
1970-71. 1fowever, it has to be emphasised
that the rapidly changing and dynamic situa-
tion in the ficld of higher education calls for
a commensurate investment of resources, Edu-
national reconstruction needs ideas, which
are not in short supply, as well as adequate
resources. The Educition Commission (1964-
66) observed :

‘““The absolute amount per capita spent by us
in education is about 1/100th of that spent
by a highly industrialised country like the
USA. Japan, and the USA and the USSR
are spending considcrably more than 6 per
cent of the GNP on education, about
twice as much as India.”

1 hope. the honourable members will agree
with me that, within the resources available,
the Commission has donec commendable work
in the field of higher education and has initia-
ted and implemented significant programmes
for the promotion and development of univer-
sity education in the country.

MR. CHAIRMAN : Motion moved :

“That the Annual Reports of the University
Grants Commission for the year 1968.69,
laid on the Table of the Housc on the
15th May, 1970, be taken into considera-
tion."”

SHR1 SOMNATH CHATTERIJEE (Burd-
wan) : Sir, today we arc discussing the Report
of the University Grants Commission for the
year 1968-69 when we are in May 1971. When
we discuss the report of an important commi-
ssion like this after two years it loses all its
topical interest and it will really be an exer-
cise in futility because by the time this august
House has discussed the report another two
years have passed during which the Commi-
ssion has functioned without the bencfit of the
deliberations of this august House available
before the Commission for their consideration.
Therefore, 1 would submit that in future time
must be found to discuss important reports
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like this a: carly as possible so that the sugge-
stions which are given when deliberations
take place in this House can be taken note of
for the future functioning of the Commission.

The report of the Commiission is for the
year 1968.69—1 jegret 1o say that the speech of
the Deputy Minister also, is nothing but a
mere maze of figures it isa narrative of
certain figures—and we do not have eith-
&r in the report or in the spcech of the Deputy
Minister anything about the future programme
and how the objcuves of this Commission
have been achieved during the year under
consideration.

Although the objectives of this Commission
are very limited, it still has some useful role
to play in the promotion and coordinaiton of
university education in this country. [ am
sorry to say that while one goes through the
report, one will not find anything with regard
to any project for coordination of uaiversity
education in this country. Mercly saying how
funds have been distributed in a particular
year will not solve the problems which we are
facing, If the Commission thinks that itis
nothing but a distnbution agency of the
money which has been sanctioned by the
Government, 1 submit, the Commission docs
not fulfil its objective and does not discharge
its funclion as the statute provides. Merely
mentioning a quantitative growth of financial
grants does not achieve the object for which
this Commission has been set up.

As you know, Sir.one of the objects for
which this Commission has been set up is the
promotion and coordination of university
education and thc determination and main-
tenance of standards ol teaching, examination
and rescarch in universitics. Therefore, merely
saying that certain sums of money have been
spent for a particular project, Jdoes not mean
that we are achieving coordination and promo-
tion of universily education in the country.

[am sorry to <ay (hat the report of the
Commission is vitally lacking in showing any
qualitative growth or improvenent in the con-
tent of rcal education in the country. Mercly
quantitotive analysis of their achievement does
not suit the purpese for which the Commission
Lias been set up.
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The obj.ct, that is, to promote and coor-
dinate university education, cannot be achie-
ved by tacklng university education alone
because university education cannot stand in
isolation. It has to be considered whether,
without a proper approach and without tackl-
ing the problem of sevondary education in the
country, there can be a proper devclopment
and promotion of university education. We are
sorry to find that school leaving students aic
not properly equipped to derive real benefit
from university education that is provided in
this country. Therefore, although cducation is
a State subject, there must be some coordina-
tion between secondary education and univer-
sity education, because students who are join-
ing universities, becausc of sub-standard
higher secondary cducation in some of the
States, are not getting the real benefit of uni-
versity education in the country.

It is also necessary in this context to consi-
der whether the threc-vear degree course that
has becn encouraged by the University Grants
Commuission in this country has achieved its
purposc or not. It is very relevant to consider
because before the introduction of this elevens
year course in the higher sccondary schools
and the three-ycar degree course, higher edu-
cation was being imparted in colleges under
the acgis of universities. Now, when the
schouls were given the responsibility of intro-
ducing the eleven-year course, proper facilities
were not made available to them. Many of the
schools, which are now supposed to have high=
er secondary standurds, have not got ade-
quate laboratorics, proper libraries and proper
classrooms. They have ill-equipped teaching
facilitics and there arc not properly qualified
teachers also to teach them different subjects
like science subjects. which previously were
being taught in colleges only.

Therefore, my submission is that for the
Purpose of achiceving the objects for which
this Commission has been set up it is necessary
that there must he a proper and real coordi-
nilion between school educaition and college
cducation, We have to sec that a proper bala-
nee 18 achieved between college  education
and school education so that facilitics, which
are given by university education, can be pro-
perly utilised by students,
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Therc arc one or two special topics to
which | would like to draw the attention of
the Government, One js about the restriction
that is impoted upon sponsmied colleges. So
far as colleges are concerned, there is a dis-
tinction between the Central Umiversity coil-
eges and the sponsored colleges. So far as
the grants to these sponsored colleges are
concerned, they can receive the grants provi-
ded they make their matching contributions. 1f
these sponsored colleges are unable to make
their matching contributions, they cannot
receive the grants from the Government that
are provided by the University Grants Commi-
ssion. Therefore, in many cases, many of the
sponsored colleges are unable to take advant-
age of the grant because they are unable to
make their own matching contribution. So
long as they do not make their own contribu-
tions, they cannot tahe advantage of the
grants and these grants lapse,

Although we can say that so much funds
were made available, these are not Properly
utthsed for the purpose of giving help to
many of the sponsored colleges because
they cannot make their own matching contri-
butions. Now, becausc of lack of funds, these
sponsorcd colleges are unable to make their
matching contributions. Thereforz, to put it
as a condition preccdent to the availability
of grants to these sponsored colleges t hat they
must first make their contribution out of
their own share of funds out of their Own
coffers, would create difficuities in the
working of the colleges and_would really affect
the proper growth and development of these
sponsored colleges.

In many of these colleges, there are tea-
chers and professors who are not getting their
salary regularly. Thercfore, it is a matter
which requires immediate and urgent consi
deration at the hands of the authorities.

In this comnection. I may mention one
college, a very well-known college in west
Bengal, that is, K. N. coliege at Barhampur.
Here also, that difficulty is being faced. It is
a "Crlr old college; it is a very good institution
and it has a very good record of educational
standard. But they are faciog this difficulty.
In respect of the Central University Colleges,
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there is no such restriction of providing mat-
ching contributions and, therefore, they are
not facing any difficulty and they are gelting
the money without any matching contribu-
tion,

Then, it is regretable that the Universily
Grants Commission in their Report under
comsideration has not made any reference to
the provision relating (o having more labora-
tories in cach ot the collcges for different
science subjzels and also for adequate class
rooms, adequate accommodation for the
students and for the construction of hostels
and teachers” quarters, ete, for these colleges.
All this does not  find any place in the Re-
port.

Further, I would like to draw the atten-
tion of the hon. Deputy Minister to another
college by the name of the Ramakrishny
Mahavidyalaya at Kailasahar in Tripura. For
the last three months, the tcachers have not
got their salary because of lack of funds. The
college authorities made a proposal to the
Governmer:t of Tripura for taking overt he
management of the college. 1hey say, “We
are short of funds. We are not getting funds
adequately, We cannot run it. Please take
over the management of the college.” A team
from the Calcutta University went to Tripura
for the purpose of investigation and they
recommended the taking over of the mana-
gement of the college with all thc cxisting
staff. The condition that (was put by the
University of Calcutta was that the college
concerned should be tuken over [but all the
existing staff of the collvge should be absorb-
bed in the respective posts. But the Govern-
ment of Tripura is unablz to accept it. They
have refused to accept that condition. They
say, ''No, We shall not take over the college
with the existing stafl.”

These arc the cases which show that the
University Grants Commission have not been
able to discharge their role properly. Here is
an old college with a high standard of educa-
tion and good reputation. But it is unable to
make both ends meet. It is almost on the
verge of being closed down. They are asking
for grants; they are asking for ,Government
support. But that is not coming. At the
moment, the teachers are not getting any
salary. Under such state of affairs, one can
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hardly imagine that proper educational stan-
dard will be achicved, While making this
reference to the 11-year course, 1 wish to bring
to the notice of the honourable House that
the time has come for us to rvcconsider whe-
ther the object with which the 11-year course
was introduced has seived ity purpose or not.
The schools are finding it difficult to maintain
appropriute standards for imparting education
to the students in the subjects which were
previously not taught within the 1l-year
course but were taught in colleges, Therefore,
itis high time that we reconsider the situa-
tion and we should try to find out whether we
should go back to the 10 year course.

Because, after all, the education that was
being given by the colleges under the acgis
of the Universitics was servirg the purpose,
though it had limited object, no doubt, but
now with the difficuity and the strain that are
being put on the colleges, they are unablc to
develop. Therefore, | would respectfully subm-
it that we should give immediate consideration
to this subject, name!y, whether the 1l-year
course should be continued or not.

Continuation of the !l-year course has
brought about this situalion namely when
3 year degree course is introduced in univer-
sities, we find students coming to universities
and colleges withoul attaining proper educa-
tional standards.

The University Grants Commission as well
as the specch of the Deputy Minister did
not take into account the maladies which are
besetting the educational world. There isa
lot Of unrest and frustration among students.
*One of the reasons is this. I am sorry to use
this term, bul it scems, today, we arc only
manufacturing gradautes, without considering
as to what their future would be.

The purpose will not be served unless we
evolve ascheme of job-oriented education.
We should provide them with jods, with a
future. They should have something to look
up to. What is it that we are giving them after
they come out of the universities and
colleges 7 What is the scope, what is the
utility of this education ? ,If a future is not
assured, this will only be breeding discontent,
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Please think of the university graduale,
who, with his family’s sacrifice, undergoes
education. After 3 years of college education,
he comes out into the world with the hope for
the future; but what he finds is that the doors
of even having a very subsistence and mini-
mum income for maintaining his own family
are closed for him. There are no opportunities,
no prospects,

Therefore we shall be failing in our duty
unless we cvolve a schems of education that
will take notc of this feeling legitimately
created in the minds of students about their
future. Neither the UGC nor the speech of
the Deputy Minister has taken note of this
feeling and the difficulties faced by the stu-
dents They have to take appropriate methods
to overcome this fecling of frustration among
the students. Even in its limited object of
coordination and promoting univenity educa-
tion, the University Grants Commission, 1
thunk, should take note of these facts.

So lar as proper educational reform is
concerned, the UGC must immediately add-
ress itsell to the task and not merely content
itscIf with narrating what it has done, how it
has distributed the money, without indicating
the resuit of the investment of the money,
and whether it has really improved the con-
tent of education and whether it has really imp-
roved the basic structure of the student comm-
unity and whether the students who would
come out of these universitics would be able
to face the world and bring about a proper
socio-cconomic revolution in this country in
the context of the situation that is prevailing
in this country. Merely saying that they have
spent so much money, that they have opened
onc or lwo more colleges or that they have
engaged a few more teachers or that there has
been an increase in the number of students by
13 percent cvery year, would only create a
false impression and gwe a false picture be-
fore the country without giving real thought
to the problems that have arisen today.

There is one more problem to whichl
wish to draw the attention of the House.
Unless we tackle the problem of the terms
and conditions of service of the university
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and college teachers, especially their emolu-
ments and amenities and benefits, it is very
difficult, if not impossible, to have a pro-
perly dedicated band of tcachers who will
address themselves to the task which they
have been assigned, We find today that there
is discrimination in the scalesof pay and
amenities. so far as the teachers in the various
colleges, Government and Private Colleges

and even Government-sponsored Colleges are
concerned.

SHRI R. D, BHANDARE (Bombay
Central) : There is uniformity now. The UGC
suppotts even the private colleges.

SHRI SOMNATH CHATTERJEE : My
hon. friend i@y have such information but
our information is that there is still discrim-
ination, Therefore, I would like to empha-
sise that the question of providing proper
facilities to the teachers including giving them
residential accommodation and other facili-
ties should be immediately attended to and
these matters should be taken up at the ear-

liest and with the urgency and seriousness
which they deserve.

In conclusion, I would like to say only
onc thing, namely that unless education is
altuned to the objectives that this country
hasin view, namely a socialistic revolution
cducation will losc its real content. Unless
we evolve an educational policy which will
instil in the minds of the educated a real
desirc to bring about social and economic
revolution and to make large strides in the
progress of this country, the object of educa-
tion will not be achieved, and we shall be
only groping in the dark and the maladies

that are facing the university world will
continue,

ot wow Qi (efg) : AEEE
Fwfa wgiew, A gw gAatadr wiew
A AN aga st R E) W
R w1 wer gui § e fow acg ¥ o
Rt # gArd Mg N 7 § s aEE
foem & @ ¥ o gt wwTe A AE
At 7 & 1 foremy o wRw war o, 4w Xw
# 53 forar s o, wEwr A A gL
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# N 7w § A A AN e wega A
aret §, Ew ¥ wA oy o gR AR
X Forly  FHYeE FAGT AT 97 AR
e aga |1% gEr 27 ¥ ) guy ag o
g1 g1 fF faer o argde gral & AT
qoRTe & grat # ¥ wfgw o gwTR e-
7t one, wgt aea) oy wrefews  farar
AN awaA g, Arm i
grat & @ € o 7 agt wewy &) qgrf
FT 1§ gaw AT §, T gEaw) Y swAEqU
A 21 uet aw B SR-BE as W
¥eY & Y doAr qzar &, qore A ¥ ;@
T §, amentg o famad §—aw g
¥ gasy qrefevs faen &0 gy gan
g

gArafady wizw wwa s FAmr
oy av, ag wft gfvr ¥ awmar wEv @
f& ga T ¥ foer 1w & =9, wfew o=
srefens foar @ w8 wonft, &t fox
FT w7 foem % wgqr greww gelY, o
Y FEIIT 9 g%9 § | OF g9 a7
TR Ag & F seer-sram wial ¥ aw-
FAT BT & | 9 wywT fyeet § qgar
¢, A IFHY go qro H ATH GGAT ¥
at gfewm &Y ot @, s fagre & o
T 93 TUIAT § A6 98 aqr 1T vuray
gfews & ardt &1 snod aw S AR
gt § fr o Aol A qgE FA Y wF
a2 meivzw A gfrar wTo o fead
FA% ¥ &Y et €, arearaw @ 2y oy
g o | w9 §, g surar v §)
dwel, T ACAUF FEA FHF AW~
v o §, gAt S AW § Y Arew-
faw faer w9 & ol eAME® AR
w<h Ty ¥ < gu §, waife seke
W AN 200 T §F faw 9w
FTATX §, T 200 To ¥ Wy WA
< 100 To A § | At gwa A
) Tra w0 @ aww §F € amav
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[sfr wey wiz]

gfad wrze wdigs g9 AN 7 W4T
HAT §, TE FTHIC W1 F7H §—FHT
qYAT W Fq T A

. foem & stk sgad sfeart @,
ag ag & & pordh ghafafedt @ g7
qgré w0 i §, el wmar A 2
FH @1 sy Za o 5 ghagE 3@
aaq wgl-agt foen weaqrs 7 whage
A B, d&S) ATX A% HA gL AT
ny & ga Y wwE oz A g 11 3@-
@ ¥ rfeem gu @ AU EmE AT Ag @
& s Q-91T @ WY g W ar
gfraga & 357 g gfew aas a2t
gy s @Y o fRareas, g7 alT e
feemgt @zd sfroem @A Aaw 0 2
X s oA 31 97 ¥ wEeg W
A A ST ¥ qer arar ¢ fr ey
FHW HTATE T ¥ o) wgd § fw gEA-
At & dmat ¥ 1 gA¥ gt o § e
zarE wrn A & %Y § P ey A
Age ¥ wif §, ©w aw e w1 w7
foz wer 1 afer AQ gge gweaTe
ag ¥ fFamrame w3 a faer &
wifs SWT AR & N @ B oA
g Y wor g A F AW g A
warn geArafadY ¥ sav gar—fem zmE
oF oy ¥ gar A A Aoz wh
e FT Wy ? amwa F ogEeEr

gut & Prar<e qwe wae wY
Tafewt gar 1 ona dfsa gg g R
uTEw T & <@ & B wa w1 ger @k

ot YRex g ARy (WAwarer)  ww-
oftr wEea, ato qEo gHo w1 mrgey

wayfea g - -
off wew of¥ : wgt maglew §, -
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aq 1 Gaar §1 g R T ww W Ao
vao vge #1 fafeen agt ax aft g€ 41
gfrr Fqar o faar @ fe % &
fredt SR 7 39 F) fevxers gear @
i mfwm%ﬁﬁw@mtw
@t grafadt arza s & w7 g,
THAT FATA FT HG GHE N AEY AT
v qFf T ¥GT A TET R, Ao T
A1 Agg A G § 1 A d@r gl
afgdt &1 famaar faar @ra, feasr 439-
¥z 3T § ar agh 9T FedY ATH f
A E—EE TG F0E vy AEr faww
srar St gAafedt wige eea w
=0T fFET FEr §, A% ¢Ar fAAar
¢ ot o A G A ¥ o e g,
¥ awT s ¢+ gafe gara ad sgar
¢ 5 sz g 2w 7 A A 7 foar
%t gafa AT ey d Ay e o
FAST FT ATLAC gt § § & | 4 TN
¥ 9w &, WiEq % gWW & |
wqar faqr wmar §, @few $1€ efeaew
=gt 781 far | TAE @ o, Fow @,
AT |IEH &1 AR Y TqT, {940
qT &7 Ira g, wwieo €7 FE W
wrra wrgdz graY ¥ & Jar wifgg

A a1 gEIk 2w § 931§ arr forw
TEN 9 9 ) ¥, 90 F1 a7 §H
a wER ) geiga ag) fawar §0
aer-ret R fRey 3 fawsft Roar
O wEy &7 ayal qg & fr dfeww
s ¥ #ra sz, N gl fedtgw ¥
oA g AT v fedlaw & S arw
&r ot qwmw w3, fareae, gt st ER
Feamee oY efragr & #3mr 3w & Ay
7 ek, N AT P yw dw www
AT AT WOA | ST fowr T ok
Wwd Tt v g, wed fedraw X mww
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7 o o & og e q@ fawr
T ek 59 ard %t AT v § fwogw
®1 foad X &, g9 9@ HT IO & AT
HT TEY grod TG A AT HY HALL Y
sraqr g WwHaE v g R e
T FTHT w1 fHara 3§, A w9
4t 78 I 2 A a%ar, W faq I
O A gz T ¥ & o) wwer v oW
F1 fFard & F@, AT LH FE BT AT
FET & A ag Gfaf@d) srawt agwi w
SraTEE A ey arfw ag sfeagr § aw
g1 5% | 3¢ w1 qIY AT FAT GARIAE
s @ | 3€ %9 2@ A1 oF A awEr
wrar § foaa) @fama & e fear
21 ¥ oy gF SIE 9 TAT AT 9T Y
g% argw ga fw agt 93 75 dadl g
3 a3 @R AfEr TAER T F
faad & arage W@ agt o3 3 w1 A=
Fdt fear nar | awmr S ¥ fewree
ardt & fe 3¢ Arax @ afer goer @
T ¥ ) Ty A ¥ g Aw #Y 0F A
arTdt 9 ST Eew it o W g ) W
AR & AATH qATT AT AT ATAN ANYI
#1a fex geiafed wige weftaa qand
T ad § 7 1T IAY ¥4T HTA HAT
Az € 7 sac fas wic € afedt § oA
3 aghan fafaedt Wt (e asdy g
g aTw ug wgAr f ag &Y e g
A fox st w27 gz @AY e
TIAdz ®Y gg WY - afwwrc § fF amre
1 @z A geere gER dfaary o
Afadl & srgare s aff sA Y ar
WY AR i & wfew T SrAAr €w-
g ot wgd § frqr ot a
&Y. a9 @ A F g d A @y,
ITR wiz A T I wikg o §
TR 0, wEwl 6k weed ¥ g
FUSHY X AT B U 1 (o)
N Foy a1 R ? o A ag AT R
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19 A & wga § fe mfwfesw § fem
aa difwg @ fot aod qmg S w9
AT ? 0o (swaew )+ gafag AT wgAT
& & sy foen ¥ snyge  ofvada $ifag
Mt eawdr ogpwa & fag ¥ o
gerey fr ¥ s a1 <2 fedtaeT | oo
2w A T} &Y SrETE ) AT UE wew
®Y TiFeT aA § fipgar wqar wat gar
7 By g g A A Qwmm A
e & arar § wfew agt 5 @ s
g1 af g onfaa @ &) oY facag

¥ #% w¥m ? zafdg w9 @ g W

froit #1 gered s A A gEA N
A% ANfag | 97 aF wEAT grai A far
@M qx a% foer @ g guT Tgr
g g 1

aw i T amr g 7 oo o
aq gw W frdt B fragadr O A
gar g% o & sm @ R fawwr
@R §WT BT aF | Q@ OF fee
wez 73 wra § ot fe fee &Y qum A
T a1 W Tydie W fawlt g€ oF
fegmast B owr UF e O AR
A F@T g, QU O e
F@T AT AW AU TR TS
war g 1 ¥ frw wae fedr o og-
wer @A wrgd § 7w qroA fawr
Tag &1 Ru3r @3 £ faar fe am fglt
§ foer o ar et § | ¥W O
w1 A1 g gt § v srweng W
& &1 /&7 f2ar ot | ST & ¥
formd § &Y ol ¥ § fofen ) o e
fiey WY e gfeww § s A1 auw 7t
a%ar § 1| A ATGT FT WV SN0, FAA,
iy It TGy | HAT EEET
fafasze #1 swarm fafaec §r o
@t war feswa g 7 are fgdt &) womr
wg™ 747 & 5 g7 W A & | ITwEA
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sdY | AT gar § 7 (swwaw) e
gaTE wEY ® o gATd SEy & wEw
a1 ¥y fom syt ? SfEe o -
o & feedt awa § |gawnfaet 1o
(wrwwm) - sa1 <& a7g ¥ 7 W q_A
nE g ? N FWA daAw g famwr fe
WA S § s A fedy B o
difwg | qow g W waw § SR
wage wiforg

gwrafa o, I ag e dta afti §1
AT TUHET S F71 47 =€ §1 2@ WG
g fs gitafedr § Wt v s9w #1 w3w
foar srg st ¥ A Y da Ay o
FATE ST | AT T AW N gATIATE FATAT
t N ow afeaw faar A a7 Afaw
faed fe gag & am a5 qum afeaw
T g Wt € oR Sl W
AT Sar § 1 O faar 1 w1 A
g% &) e =1 937 s Son fomd
aregdY & afusd 1 =wrE €, WaT
w1 ady wiA ¥ fawra & &l av e
qer ¥ faen &1 s=fa & vt 1 gH
/T T famara @ f H& ot zg faan
# Y farerr wonsy &Y AeEr FAC F&
ofs g Ay sy FL T it A A
Mo ARz Fag W AW A G

SHRI R. D. BHANDARE (Bombay Cen-
tral) : Mr Chairman, Sir, since we have a
new, young Lducation Minister under whose
acgis we are now discussing the University
Grants Commussion’s Report for the year
1968-69, the first suggestion which I would
like to make after reading the report, and
reading it vety carcfully, and knowing fully
well the educational system that has been
prevailing in our country—primary, sccondary
and higher cducation—is that cducation must
be made a cobcurrent subject. 1 hope the
Minister will t1aket in all seriousness that
education must be made a concurrent subject.
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So long as the Education Minister does not
show the courage to pPrveail on the Stales to
make education aconcurrent subject, there
will be no improvement inthe educational
system in this country at all.

I am not speaking here today on the state
of primary education in our country. Again
1 shall have to revert back to your State, UP,
and Bihar. | am not dealing with that
problem and therefore [ do not want to dwell
on that topic or take the illustration of secon-
dary education that is prevailing in our coun-
try. But I am cerlainly concerned with higher
education, university education, since we are
discussing the University Grants Commiss-
10n’s report.

In this context, my first consideration and
my first appeal is that education must be
madec a concurrent subject. I know the conno-
tation and the implications of that word; by
making education a concurrent subject. In 1967,
when the Commiittee of MPs was appointed
to study the report of the Education Commi-
ssion, we had a conference of the State Edu-
cation Ministers. Thcy wanted to have funds
from the Centre, but they did not like to
share the subjcct of education between the
Centre and the States. In other words, they
did not like the idea that education should be
made a concurrent subject. I hope the new,
young, powerful, dynamic Education Minister
will be able to persuade the States to agree to
the proposal of making education a concurrent
subjeet.

1 must tell this House and through this
House the different universily authorities and
the cducationists that in democracy education
is bound to expand. In democracy, since
there is a new awakening and a new liking
for education, education is bound to spread,
and along with the expansion or spread of
education, the standard of education to some
extent is bound tofall. This is nota new
phenomenon found in this couniry, Take the
llustration of the Cambridge or the Oxford
University. There is also a cry of those who
are in charge of education there or the autho-
rities of those two universitles, that the
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standards of education have fallen. So, it is
not anew thingso for as our country is
concerned. Let us, therefore, not cry that the
standards of education have fallen along with
expansion, The standards are bound to be
diluted to that extent. ] hope Prof. Mahajan
will agree with me.

The third point which I would like to
make for the consideration of the Minister is
this ; Have we been able to achieve the object
of the educational system ? It has been said so
often, ad nauseam, that education is the instru-
ment of social reconstruction in which social
justice is @ concept which we have accepted
under the Constitution with the basic idea
mnstilled in the minds of the youngsters.
1 do not know to what extent this objective
of education has been achieved and whether
we have been able to change the traditional
minds of the students and take them out of
the root of the caste system in order to bring
m social equality and social justice. I would
lik ¢ the Education Minister to re-examine and
re-evaluate the objects, We have been having
the idea that education is an instrument of
1econstruction of the new society. Butasl
move from place to place, I find the same
social attitudes, not giving up the traditional
altitude towaids others born in lower castes.
I'will not dwell on it further, because I know
the mind of the Education Minister is quite
comprehensive to understand the implication
of the few words that 1 have said about this.

I want lo mention some problems of the
university with which 1 am connected—the
Banaras Hindu University. There is this con-
cept prevailing in  universitics that the
sanctity of the campus must be preserved. I
would have agreed with this, but looking at
the state of affairs prevailing in different
universities, | would like that there should be
some provision for a security force, 8o that
law and order may bc maintained and preser-
ved within the prccincts of the university
Campus. Somebody made a reference to what
happened during the day time on the univer-
Sity campus there and my hon. friend stood
Up and said, the matter is sub judice, 1 am not
Teferring to that particular incident. There
have been a number of instances of this type
happening day in and day out. What should
bethe remedy? We have been ashing the
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Government to provide a security force there.
I hope Government will come forward to help
the Banaras Hindu University to take care of
the law and order situation there, which is
quite alarming.

There is anotner suggestion 1 want to
make. Whatever incidents take place on the
campus of the university, they should be in-
vestigated by the CBI. The suggestion may
appear to be obnoXious to the State Govern-
ment, but when I went there for the first time
as member of the executive, we invited the
DSP and the District Collector, who are
incharge of the law and order situation, They
had played some part; let that be said to
their credit. But the officers including the
police constables are in lcague with some of
the clements there. So. the situation cannot
be improved so long as the incidents are not
enquired into by the CBI. 1t is no use leaving
the matter to the police there on the spot. I
do not knmow whether the culprit who has
been arrested would be put up before the
court with a charge-sheet, 'We have our own
apprehensions. I remember to have read in
the newspapers that the Central Government
has decided that the matter should be enqui-
red into by the CBI,

Tam not talking of isolated instances. I say
that all inciden(s which took place during the
last two years must be looked into by the CBI.
1 think that if the matter could be looked into
by the CBI, then to some extent matters could
be set right. We have made this suggéstion
even at that time. Since we are discussing the
report of the UGC now I am making this
suggestion to the Central G overnment.

We had a Department of Asian Languages.
Studies, For want of funds, or paucity of
funds, we had to close down the Department
of Asian Languages. I nced not explain the
importance and the necessity of having such
a department in the Banaras Hindu University.
Students from all over the world, more especi-
ally from the Asian countries, come here to
study different languages and take their educa-
tion. It is, thereforc, in the fitness of things
that we must have a Department of Asian
Languages and any argument about paucity of
funds should not be allowed for closing down
this department.
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Two more rointsand T am dome. A sugges-
tion has been made by different commissions
and committees appointed from 1965-66 on-
wards that the studenis should be allowed to
develop a sensc of participation in the rumming
of universities and educational institutions.
Even though this soggestion has been consi-
dered from time to time, its implementation
has not seen the light of the day. 1 think it is
high time that we break the ice and cover new
ground. Since student participation has been
accepted as a proposition, it must be imple-
mented immediately.

Finally, I comc to the examination system.
‘We have discussed this point and while draft-
ing the new policy on education we have
incorporated some suggestions regarding the
reformation of the examination system. Tho-
ugh various methods have been tried, semester
system, assessment system and what not, the
basic question still remains, to what extent the
reform of the system of cxamination will be
able to bring atout panacca or relief 1o the
student s, This question must be considered in
all its seriousness.

I again repeat that we must go into the-
causes of indiscipline. 1t is not enough to say
that because of a sense of frustration and dise
appointment there isindiscipline among the
students. We find indiscipline and restlessness
among the students all over the world but the
causes are quite different. In America and
Woestern democracies the restlessness 18 the
result of an affluent society. In Europe it is
the outcome of the sccond world war. [ will
not dwell on that subject because it isnota
subject to be discussed openly in this House,
because it would be a reflection on those
societics. Many men werc killed during the
war and this is the result of that. Therefore,
society there is totally different.

"2y hrw,

8o far as our country is concerned, it is not
-onowgh to say that because of disappointment
and frustration there is rostlessness or indisci-
plihe among students. The causes are far more
dediper, to be found out. 1 hope, the Minister
wﬂ be able to pay more attention and find
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out the causes. He can appeint a commitiege
There have been a namber of committees and
commissions, | know. J am aware of the fect.
But in spite of the recommendations made by
all the different committecs, they have not
been able to put their finger on the correct
cause which could be removed from - our
educational system.

With these words I support the University
Grants Commission with one word that it
should be discussed in this Housc every year.
Lét us not put it on the shelf or i cold stor-
age for two or three years and then ditcuss:it
as a post mortem report.

Then, what happened to the new University
Grants Commission? I have heard that new
members of the University Grants Commission
would be appointed. The list is pending. Where
it is I do not know, nor do I know whether in
fact the present members are functioning. They
must be functioning but since we have told
Dr. Kothari, the Chairman, that we would
like to change the membership of the Commi-
ssion, it is but natural for any human being
not to pay more attention in that event. There-
fore, let us either tell him to continue or, if
you want to change him, let us change him
early along with other members.

With these words, Sir, I have done.

st ¥ fag W (viveraner) : @w-
afy #gET, g% & gy fra & fro
grafadr wlzw sdGT #7 1968-69 ¥
e vl € 1 9R 7g @ wEA®
AR T F g A ¢ fieg
¥ faur 1 afedr & arg faw-
arg fear mr @ 1 femd & oydew
fafreed amd ot SFix st arget
mfest  froifa 1 @k w aw
qg¥Ta nifed) S gEer owfoie ¥
fag fear w2y wror g fs s
fegam § IRWgard it edew ¥
s ¥\ fodt qwg fergeam faan @



29 U. 6. C Ryport (Motn)

dag ® farr § q997 ©F T @AT
1. e, T UF WE § | QRITLA

3 1w o afw fad,
qfe=ar gaqpEn’” |

uF gug a1 fF a7 faa & el
¥ fag & fgegeam & o W gArdy
forerr SO ¥ TN FIIT A &I T
A gy YT T AP IAHT AL FQ
¥ 1w Y gErdy farer! soriet SiEel &
muﬁajfmﬁn{ﬂaﬂiﬁaﬂat
T Tw ol At R

|8#rt R D, BEANDARE in the Chair]

17.02 hrs.

TS AATEHAT T o ot § e
Ty forary sorelt ¥ geqE Ffow A
wrd | gAY FaaT wome § @ a1 9
At wfgy 5 g ow =@z ¥ wredasr
AN IegAR § faae §THe w1 W
[ |

fergeaa & 76 gRafady 1
ot o dYo W : 83 |

. ot 3w Feg WY1 : o fto he M
FeE & 76.farel) 7€ &, Wfew amw 83
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%  f gard e qomdht ¥, i< A
A & gew-fasm woner ¥, sfaa S
wT§ arg A7 ga¥F gm fwar 9 )

awt oF JrAdg faa 7 qaT gA-
afewdt &1 fors foar | g% g 7 s
2T %) gg @ra wa § ar @) fw agt ax
s a7 frordf afeeg 1 qw gaw
srsaer HAT 7a7 g | FArew  favafawrn
# 5§ awl ¥ argarfadt v He-amEn
@ & AT Iz 5 Wi 47 6w Praml
qfewg @ wAME, SEE  UfwiRdes
@ AT OF AT g W qeme 9
AT | Iaey g faw s g gf ek
farar #reolt ¥ g€, 3u% aW g%a frwar
§ fe 7 st gt o ot FY oY aEfea
aft w7 R

MR. CHAIRMAN : Thc matter is rub-
judice, Please don't discuss it,

ot 3o fag w®wr: & oF AT
Frire waT XgT ¢

awmf® AT ; gw Ay & a ¥
dYe dte grfe ¥ AT & W {1
wafag wa w@wt feawa 7 w3

ot o Ty Wi g WA g,
wad 9w www A W8 ) gwra
agt & wro g § 1 99 gak W) gefan
frigae A foar wregr g s samr
fedt a3 gfaa fafrer wr dvaw
i "

Mr. CHAIRMAN: The matter is sub fuldiee.
Please don't discuss it. Otherwise. it wilf mot

.§9 on record.

SHIKSHA AUR SAMAJ KALYAN
MANTRI  AUR SANSKRITI VIBHAG
MANTRI (SHRI SIDDHARTHA SHAN-
KAR RAY) ! A person-who commits a kin
unknowingly may be pardoneds Bubmhod a
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person commits a sin knowingly well, other
consequences lollow.

MR. CHAIRMAN : Knowing fully well
it is sub judice, he is raising this natter, Please
don't discuss it.

st gowr fag adr : @70 THo UHo
& ZI9W &1 |ard agt Ss@r AT %
& fa¥ga fear or & ag awer ga
gfew § | o a2 sawr dAard T
arfgn & argarfasar 1 favafaaragi
& g @y | worfe Y favafearsa
oy fawr ¥ dafar g aft w@ar g e
IR 2 & qedfas Far sodr -
gfr & fac g5 fasrear, o 99 &,
IFH IAWT F qrae gAafad ¥ siaw
AT ARE FAT @ R A gEAY ST
fowr wdt &1 om  awfm s
wTEaT § |

aft aft gRafadia alza sdtgs &
et waw ¥ avgw dw g€ 9w fe &
w3 ag e § f srede & siwx gA)-
afdY @rad w1 oF fa=re ar 1 afew gA-
wfwd) wlew sdma & sHey amio fan
¢ | giafEd atce shaw & fdE &
7T 39 gAafedt s A @ ow ®
wR ¥ oY gevre § i afn agt gfafed
8 &1 gmaw qrEAd & A ¥ g
gt earfm Y o 1 S @, o A @Y
ghafedr  alzw sfiwa 9@ oaw W
FIT F3@T § 8T g@d A< oo &
¥R quEwr & % fafaeet ¥ smear-
w7 faar & f& s 7 gAafadt saw
gt | & atr s 5 afz agt gda-
fadY &) Y 9u%1 A7 AR wIEET &
M ¥ @T W R W g faene-
aaq § gad sga< agt 91 fawr v
N Y |
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h) arg ¥ fadgw wonr wgar §
f& a7 1947 $ qF STUYT T5T ¥ TH
gt darz A N fr faete &1 9w
¢ I8 9 yarg favafaag ) eqrean
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ufeforade aff § ey wa¥ qfefeqe
fawar srgur, S8% A & o & "o e
famt Heft ot s o ¥ 999w *T )
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SHRI Y. S. MAHAJAN (Buldana): The
report which has been placed before the
House for its consideration is an important
report. It is a record of the programmes and
policies of the UGC and its achievements.

Ever since the UGC was formally establi~
shed in 1956, so far as people like me in the
educational field are concerned, it has incrca-
sed our hopes and aspirations and inspired
us to greater efforts, There is not a single
aspect of higher education in which the UGC
has not rendered yeoman service. It has given
grants to universities and colleges not only
for buildings, laboratories, libraries etc. But
even for chalk boards im the colleges. The
UGC has tried to fulfil its great responsibility
of promoting and coordinating higher
education and determining the standards of
education and examination inthe whole of
India, But I would like to confine myself to
two aspects of its policy.

The first is regarding the establishment of
new universities. After a survey of the re-
sources in terms of men and money, the UGC
has come to the conclusion that it should
adopt a restrictive attitude towards the
establishment of new universities. I believe
that it is necessary to change this policy, we
have pow about 30 lakhs of students taking
higher education in this country, and the
number is increasing every year by 2} lakhs
Since the number increases by 24 lakhs, there-
fore, the number of univeristies should also
Increase correspondingly. My experience as a
teacher is that it js advisable to have a univer=
sity for about 12,000 to 15,000 students working
in different faculties. If the university be-
Comes bigger than that, then my experience
is’thm it becomes a sprawling institution; its
different bodies become bigger and bigger
Il}d there is no cohesion in the university,
Wwith the result that we find difficulty in gett-
Ing any leadership in the university, and there
15 00 proper control and sometimes, the uni-
versity affairs become faction-ridden. That is

, Whe Mate of affairs in regard o most uni-

;:ﬁllin inthe country. Factions and trou-
o8 beset many universities, and ultimately
these extend 10 the student populations

TthGC says that if we had more unis
versities, we would be spreading our resources,
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more thinly. But T suggest that we should
Increase our resources. After all, educational
planning like economic planning not only
involves a proper utilisation of resources but
also an increase or development of our re-
sources, Lf there arc nol cnough men, we
should get them trained and if therc are not
enough resources, we should collect them
and see that the proper necds of education
are fulfilled in this country.

The UGC Report has cited three or four
instances where it has negatived proposals
for new universitics. I shall cite one case with
which you are very well acquainted. Take
the case of the Bombay University. It is such
a huge and sprawling institution and it has
so many colleges. There are nearly 60,000
students. 1t is impossible for any vice-chan-
cellor to look after its affairs properly. You
may have a very great man as the vice-
chancellor, and in fact, we do have a greatman
as the vice-chancellor of this university, but
he cannot properly look after the affairs of
the university when the number is so large. It
is high time that we had a second university
in Bombay to look after some of the colleges
m Bombay and the neighbouring areas like
Thana and Kolaba. But I am not going into
the details, I shall deal with matters of prin-
cipale only,

MR. CHAIRMAN : But it is an affjli-
ating university and not a residential univer-
sity.

SHRI Y.S. MAHAJAN: It is a teach-
ing and affiliating university You can have
another teaching and affiliating university
roundabout that area.

Then, I would like to deal with the
question of affiliated colleges. 85 per cent of
the students receiving higher education come
from affiliated colleges. If we want to raise
the standards of teaching and examination,
then our work must be concentrated on these
colleges. Again, here we find that the UGC
says that our problem is to see that the growth
of our resources is matched with the increase
in the number of institutions, No doubt, the
institutions are increasing in number, but the
number of students is also incrcasing, and

increasing more than we can look after. One



5’ U, G C. Repori (Motn)

[8hri Y. S. Mahajan]

solution to this problem is this, and 1am sur-
prised that_the UGC has not cared to
tackle this question. It has looked afier so
many faccts of university education, but I am
surprised that 1t has not paid 1ts attention to
the question of student counselling, asis
prevalent in the USA. The studenls who
flock to the collcges ean be given counsel or
advice about whether they are fit for higher
education, whether they are fit for taking
science or a course in English or the humani-
ties or social sciences,

If we arrange for student counselling at
the admission stage, we could divert some of
the students to technical institutions, indus-
trial training institutes, polytechnics and so
on. Thereby we could reduce the rush of stu-
dents to colleges, Higher education 1s not a
matter of right, the Commission hassaid
somewhcre. But it is a matter of right to those
who are fit to reeeive it. As to who is fit to
receive it or not, it v our duty to tell them
through student counselling. 1 regret that
though the UGC has dealt with several
aspects of education, 1t has not bestowed tho~
vght on this aspcct.

As rcgards affiliated colleges, going thro-
ugh the details of the annual expenditure of
the UGC, you will find that the grants to
them form a very small proportion of the
total grants given to  universities. | agree that
affiliated colleges are receving higher grants
in regard to so many matters right from the
construction of building and hostels to black-
boards, There are 20 or 30 items histed. But 1}
would say that the grants given are not eno-~
ugh. In many parts of owr country, affiliated

" colleges are run by private bodies and they
cannot colicct sufficient funds to run these
institutions on proper lines. The UGC
says that unless they are well-established and
receive permanent affiliation. it will not give
grants under sec. 2 (b), as they will not become
fit for them. But we find that the colleges do
not get sufficient funds and after three or
four years somchow or other grants are recei-
ved from the UGC,

SHRI K. G. DESHMUKH (Amravati) :
They are managed.,
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SHRI Y. S. MAHAJAN : Yes.

The result, as you yourself said in your
speech, 1s that though there is a material
improvement 1n Ssome campuses, there has
been no corfesponding improvement in the
academic atmosphere of these colleges. 1 find
in my part of the country—and 1 think it is so
in other parts too-—that the students join the
colleges and simultaneously jein private coach-
ing classcs also. We have In effect a dual
system of education. If ws impart education
efficicntly to the students in these colleges.
there will be no need for them to go fo private
coaching classes, 1 consider this a test of the
cfficiency of our education in the afiitjated
colleges.

Therefore, | suggest that the Commission
pays more attention to the development of
these collcges and find out ways and means to
see that this dual system does not exist, and
that their larger hopes and aspirations find
some concrete realisation in the campuses of
these private affiiiated colleges,

With these few remarks, 1 hope the
Commission will continue its good work and
fulfil, as I said at the beginning, the . hopes
and aspirations of people working in the affi-
liated colleges. 1 welcome the Report and hope
that hereafter it will come regularly every year
for discussion.

PROF. S. L. SAKSENA (Maharajganj) :
Mr. Chairman, it is a pity that we are
discussing the Report of the UGC for
1968.69 in 1971, two years after the period
under report. This is not & very healthy pra-
ctice. I hope the new Minister will see to it
that henceforth the report is brought here for
discussion every year,

SHRI! SIDDHARTHA SHANKAR RAY :
Ttis not our fault; the Report was filed in
May, 1970,

PROF. S. L. SAKSENA : Now, 1 am all
praise for the Commission. It has a very good
Chairman, one of our top men. The Commi=
ssion has been working for 15 years, since
1956, [ think it is high time a high-power
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probing Commission was appointed, as Was
done in the case of the CSIR.,to find out
and recommend how the working of the
Commission could be further improved. We
cannot have such a Chairman as we now have
for ever. I want that the progress of the
Commission should not depend only on the
personality of one single person. So, I want
that a high power Commission, having some
Members of the Honse also on it, to look into
the working of fhe Commission during the last
15 years to find out what its {aults are and
how it can be improved because education is
the most important subject. On it depends the
entire future buifd-up of the nation.

We zre today complaining of usrest among
the students. Why is it so ? Because of wrong
edutation, | have seen in socialist countries,
Russia, Germany, Czechoslovakis etc, that
every child from the very begimming is very
carcfully looked after and is treated and  trai-
ned in 8 manner which is bound to make him
a very good Citizen. The result is that children
there are far more disciplined than our chil-
dren. Here if you go to any school in a village,
you will see that the children are sitting ona
torn mat on the ground and the tcacher asks
them to do personal service for him, and to
bring some food or cash for him. And the
teachers have to be paid something by students
atthe time of passing their examinations.
Otherwise, they are made to fail. This is what
happens in general. How can such students
become really good, disciplined citizens of the
country ? What is necessary is that from the
very beginning education must be co-ordinated
as a single whole, from the first class right to the
end. Therefore, I support the suggestion made
by the previous speaker. Education must be
nationalised so that the Government can have
a real national educational policy, one single
policy from the beginning to the end.so that
We can make the children good citizens of
whom we can be really proud. So long as we
do not dot hat, thece will be unrest and un-
employment. Because our present system of
education is not oriented to the nceds of the
Society, we have got unemployment increasing
year by year.  If we have proper education, 1

think this will not happen.

In the Sovict Union 1 saw that all students
upto 16 years of age are given common edu-
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cation and then those who are brjlliant are
sent to special institutions and given special
education, while the rest go in for trades
according to their applications. In our country
everybody must go through the same system
and pass B, A. or M, A. The result i that we
do not get the real men at the top. Therefore,
my first suggestion is that education should
be nationalised and made competent. I think
that the new Minister will try to sce that the
States agree to this and that we have a single
system of education all over the country so
that we can have rcally good citizens in future.

The present Commission has not been able
to do justice to backward regions. I come from
the Tarai area of Gorakhpur and I run a Degree
college. For three years | was told that [ would
not get a single pie as grant in aid and that
Government would watch whether we could
run on our own resources, After that they
took another twa years for sanctioning the
grant and now we are getting something. Our
Jawaharlal Nehru Smarak Degreec College,
Maharajganj, Gorakhpur, 15 on the Nepal
border, just 20 miles from the border. There
is no factory or market there to finance it and
we have to bring everything by collection from
outside. 1 think that such backward areas
should have a special claim on the Commi-
ssion, and they must sec that the usual condi-
tions arc not enforced on colleges in back-
ward areas and are suitably relayed. I hope
that every college will be given grants from
the very beginning and nurturerd asz a child
of the Commission.

17.29 hrs.
[Mr. DeEPUTY SeEARER in the Chair.]

Women's education 18 alse not getting
proper attention. You will agree that until
women are also fully educated, given higher
education in proper measure, we Wwill not be
able to produce a groat nation, In fact, as
Napolean said, it i the mothers who make
the nation. So, 1 hope that women's education
will be given special attention by the Commi-
ssion. | hope the Muinister will try to see that
special grants arc given to women's Collcges
for women's education.

Then, about science education. 1 think
this is & most neglected subject in our country.
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We have science collcges but with old appara-
tus, the teachers are ill-equipped there and
the dupartmonts ate neglected The result s
that they cannot give proper ialning to keep
up very high standards We do not produce
really good or gieat scientists, and that is the
real cause, bucause education in scirence is not
properly looked afier and given duc impor-
tance I hope that the Umversity Grants
Commussion will give special considerauon to
this matter

The same thing about agricultural educa-
tion Now, it has been said that we must have
more agricultural colleges because agnculture
1s the most important occupation in our coun-
iry. 1 do not think we have enough agricul-
tural colleges I think we should have more
of them as many as are possible, and the
Government should give such help to them as
Is possible

Then | refer to affihated colleges 1 agiee
with the previous spuaker that afibaied colle=
ges are Dot trealed well  Really very fuw
pcople can go 1o the universities [ think
therefore that propu importance and specr tl
condideration should be given to affiliated
colleges [t should not be said that they are
the step~childien of the vnnvefsitis | hope
they will all be treated in the same  manner Jas
the univeisities and  partiwular  atfuntion wall
be ginen to thum and the same faulities that
are given in the univeraty would equally be
given to the affiliated colleges thur stafl and
their students

Then 1 would like to «eu that the staft in
the University Gnants Commusaton 15 1cally
first=ilass and that the key officers there aie
really fit for the posts that they hold § find
that D1 Plulhips who was the Seerutary of the
Umiversity Grants Commissjon  had 1 etined
one year back Wo want men of that calibre
The present incumbant 1s a very good person
but he s anly a B 8¢ Hc has to deil wyth the
policy of education in the whole countiy 1
think that 1s not pioper He has never  appea-
red bufore Public Service Commuission I hope
the Government will sce that really top men
are put 10 such important positions
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With these words, 1 conclude.

SHRI P ANTONY REDDY (Ananta
Pu) Mr. Deputy Speaker, Sir, the Umiver-
sity Giants Comnussion 1s really taking good
care of university education It 1s true that
due 10 quantitative expansiont in the number
of volleges and the number of students, the
standards have suffered to somne extent The
syilaby arc definitely better and are of a hugher
stindard than they were previously. But be-
cause of this qusck quantitative development,
the standards have suffered to some exteat.

it 1s also & fact that though the teachers
who enter the umversities are well-qualified,
a good percentage of them have neither the
aptitude nor hking for teaching. Naturally
these teachers, after entenng the teaching
profession, would always be on the look-out
for some other Jobs, and at the first apportu-
nmity they will quit the unnersity. So, these
teachers do not give their best attention to the
teaching of students 1n the colleges

Sceondly some of the students who enter
the portals of the universitics are not fit for
umiveraity education As they do not have
anything else to do, they enter the colleges.
and once they face hugh standards, they are
not able to cope with them, and this has led
to indisaipline among the students n the
wolleges

Fhe hothan Commussion remarked that
onc of the main reasons for student indisci=
phinu 1s that the welfare of the students 1s not
at all looked aftes by the colleges and the um-
versities  The students do not have enough of
hostle accommodation, they donot have enough
of supcrvision, they do not have facilities to
study propaly All these things have led to
mdisuphne among  students. The Universty
Cirants Comnussion n this respect, have been
taking good care of them. Now they have
beun providing rather Liberal giants for con-
stiiction of hostels and for other facilities
which arc absolutily nceessary for the welfare
of students

An opposition meniber was telling us that
private colleges are bad, their laboratories are
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ill-equipped and therefore they should be
taken over by Government. 1 have to disagreo
with him. Still some of the best colleges in the
country are run by private managements.
Parents and student: flock to them because
they get higher percentage of passes in the
university examinations; some of the best
rankers also come out of them. If they are
really bad, why should parents rush thereto
admit their wards ? Because they are good,
parents go there 'for admissions. Thetefare,
such private institutions should be encouraged
to do better. They must be given more grants
to provide better facilitics for student’s wel-
fare. They have special facilities to supervise
the students and given special coaching for
backward boys, which is not possible normally
in a government college.

The University Grants Commission have
not given enpugh thought to solve the problem
of unemployment among engineers. In a medi-
cal college, the professors not only teach the
theory of medicine, but they also practise in
hospitals, with the result that after hearing the
lectures in the college, the students go to the
hospital and sce their professors actually
treating paticnis. But in the case of engineering
college«, post-graduate qualification Is insisted
for Professors but not practical experience in
cngineering. According to my knowledge, very
few of the leciurers of any engineering college
have ever constructed a house or @ bridge or
even done some lathe work. Their knowledge
is purely theoretical. That is one main reason
why enginecring graduates coming out of the
colleges cannot take up a trade and make a
Iving. They always depend on Government
Jobs. | have experience of engineering college
!n Anantapur, where the joists of the ceiling
had cracked soon afier comstruction. The
Principal was blaming the PWD engineers.
W_h:n I asked the PWD engineers, they
said. “That is the stuff coming out of the engi-
icering colleges mow. These works were in
charge of junior engineers fresh from the colle-
Bc. They have no practical experience and the
1esulls are cracks in the buildings.” Therefore,
Tsuggest that professors and lecturers in engi-
heering colleges should go to the field and
work for a year or two once in every four or
five years so that their teaching is functional
and not purely theoretical.
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My last point is, some of the Mmissionary
colleges and institutions get certain  donations
from foreign governments, To accept it. they
have to apply to the Education Ministry for
permission. Unfortunately, the procedure is so
cumbersome that it takes sometimes six
months to one year to get the permit. Recently,
I brought to the notice of the minister the
case of a college in Tenali which was offered
a big donation for the construction of a Home
Science Block. They applied for permission 6
or 7 months back, but nothing came out. The
Principal came over here and sat for two mon-
ths to get the permission, It scems the Educa-
tion Ministry cannot give permission till it
gets clearance from the UGC, from six
departments of the Planning Commission and
lastly from the Home Munistry. This procedure
takes six months to one year and in gquite a
number of cases donations have lapsed because
permission could not be got in time. Those
donutions were offered to some other coun-

tries. 1 suggest to the Minister to see whether
this procedure can be made more simple so

permission may be granted quickly and these
donations are accepled, as they are donations
from forcign governmenis, so that a poor
country like ours may get benefitted and better
educational facilitics are provided.

oY farere Tag (ggt) @ AadE
IqTEqE W1, AT AW # faer & g #
FATU dFATIE § #1 A TR § AR
Fwr &7 foverr aga & geAd wre sy ot
Arfwr sl SlY ST St ¥ fegara & gl
fawr q2fy a+t T g7 23 a6 & sAw
gar Ay & faerr & am qT agw Ig-Ae
wsaefcize gu § ) & 99 §1 qewafaie
wafae $gar § & e as gar ¥ ar
gard wewe g frvaa Ad o< @t §
fr gardy oo fiee o & gt 23
a1 ¥ gA 7 @z ¥ graafdie fay i
yw W grEw vy g {5 fafrm
AT 9T g ag A g avy fw gard
forar sonsy w47 €Y AW wver w7 fEY
A& &9 g w1 FY, AT IR Y,
1 gAafEdy @, frg aa ) fasm aw
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WA vor } } 1 wifem gk dm W
forear & wrwx ¥ agT S FA ar @
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SHRI NARAIN CHAND PARASHAR
(Hamirpur) : Sir, [ welcome the report
submitted by the UGC continuing as 1 do
as a teacher of Delhi University. 1 regard this
opportunity as an occasion to make afew
suggestions,

One of the most important issues that have
cropped up since this report which relates to
1968-69 is thatiof thefmedium of instruction.
For {ull_one,ycar the universities in the Punjab
have been in a state of flux and confusion as
to what should be the policy of the State
about the medium of instruction.

There has been a judgment by the Supreme
Court regarding the medium of instruction.
1 wish the UGC gives a clear~cut line on
this as to who is to decide about the medium
of instruction, Is it the students or parents or
teachers or an institution like a college ora
university or the Statc Government 7 Because
4 university that was established to promote
education in Punjabi at Patiala and, unfortu-
nately, two media of instruction were allowed,
Pun jabi and English, and Hindi was not allo-
wed as a medium of instruction. some private
imstitutions went upto the Supreme Court and
appealed that since Hindi was their mother
tonguc the mother-tongue of the parents and
their chjldren they should be allowed to have
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Hin_di ‘a5 the medium of instruction. ] am
happy that the Supreme Court upheld this

I wish the UGC gives a clear-cut deci-
sion on this point. Asa teacher, [ feel asha-
med that a sister institution-goes to the court
and gets a decision.. I Think, the decision
about the -medium of instruction should be
taken by the teachers or by the Education
Ministry or by the UGC "and not by the
court becauso that gives us some kind of -an,
inferiority complex that for educational prob-
lems, we will have to rush to the court, Whe=
ther: it is. the High Court or the Supreme
Courts This is an important aspect that needs
immediate attention.

I think, if there is a.clear-cut guide-line
for the medium of instruction, it will some-
how cancel out regional pulls and pressures
that develop from time ‘to time. At present,
our educational system bas, unfortunately,
become a play-field of linguistic chauvinism
and regional politics. I wish some kind of a
via media is found out where by higher educa-
tion is made cither a Central subject or a
Concurrent subject.

1 remember, those days, when | was in
Punjab serving as a teacher, asthe Genera)
Sccretaty of the Lecturers, Association, we
made a recommendation to the then Educa-
tion Minister who is an hon. Member of this
House now, Mr. Prabodh Chandra, that the
higher education may be made a conCurrent
subject...(Interruption) The Lecturers AssocCia-
tion made this proposal to the Education
Minister of Punjab and this matter was faised
in the Parliament. Many States were consul-
ted- We were rather unforiunate in that only
the Punjab State agreed to placing higher
education on the Concurrent List. I think, the
matter needs reconsideration, Some via media
should be found out whereby higher education
is placed on a sound footing and thereisa
uniform policy for the whole country so that
higher education is frecd of linguistic chauvis
nism and regional pulls and pressures and
that the students, the parents and the institut.
jons do not suffer on these scores,
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There is another point which I wantto
bring to your notice. There arc many umiver-
sities in the country,numbering 76 as mention-
ed inthe Report and now 83 as mentioned
by the hon. Depuly Minister of Education.
I would like to urge upom the Government
that there should be some kind of a uniform
policy for constityting fhe advisory bodies for
the universities, namely, the Senates or the
academic councils as they are called.

According to the Report, 733 per ceat of
the teaching stafl in the affiliated colieges arg
lecturers and similarly 682 perceat of the
teaching staff in the univemities are also
lecturers. But unfortugately, the lectucers qn
not have an effective voice in these adyisory
vouncils...

Y e o dw (weT) @ IaTSAE
qEET, g § By ag g

MR. DEPUTY SPEAKER : The Quotum
Bellis being rung...Now there is quorwm.
The hon Member may eoatinue his speech.

SHRI NARAIN CHAND PARASHAR:
1 was referning Lo the constitution of these adv-
150ty boards, senates and academic councils
in the universities. In some places there are also
syndicates and in some places there are excu-
tive councils and courts. [ know that 73°3 per-
cent of the teachers are lecturers; and yet they,
do not have any effective voice.

Taking the example of the Delhi university
I may submit that there are only 10 seats in
the Academic Council for this big section of
teaching community. There are large numbers
belonging to the teaching community. There
are professors and readers who just get into
that advisory body just because of their desig-
n ation or because of the posts they hold. They
o not truly reflect the voice of the majority
ommunity of the teachers,

There is one instance in my own state—
Himachal Pradesh. Thereisno elective elem=
ent there, The Kurukshetra university pattern
is being followed there, whereby teachers who
are heads of the departments and various oth-
¢r ngominated people are put on these bodics.
1 wish the Education Minister is kind enough
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to look into this aspect of the problem ko that
the teaching community can get an effective
representition ou these bodies. Otherwise these
bodies are meaningless.

Hince Education is a living experience, the
teachers stust be conmsulted. 1f a university is
to be a *Temple of Lights'—since Tagore defi~
ned Education as‘the lighting of one lamp
with another’—there can be no light and there
can be no temple of lights, without the teach-
ers Voice getting into this arena.

1 take the case of the denominational inst
itutions. There are various instances. Evenin
Declhi university lecturers have been dismissed
for various reasons. Therc is some kind of co-
mmunalism that is being allowed to flare up
there occasionally. From one point of view or
another, the political parties or communal
bodies” flare up agitation in the name of one
community or one religion or the other and I
wish that such practice should be discontinued.
There are cxamples where teache 18 are dismi-
ssed for marrying the person not belonging to
that particular community which runs that
college. ] wish some attention is paid to this
aspect of the problem and it 1s studied in
detail.

I am afraid, so long as education is not
tcacher-oncnied. but is rulc-oriented, such
education cannot flourish in our country. The
welfare of the teacher should be the primary
responsibility of the Statc.

According to one of my friends here, there
are cerlain institutions which indulge in bad
corrupt practices such as paying lesser amounts
and getting receipts for higher amounts. They
should be penalised strongly and this matter
should be brought up before the public so that
the public may know what is happening.
These are not temples of light, but these are
temples of darkness where corruption is insti-
lled into the blood and the veins of the
teachers and the students, They are being
asked 1o sign receipts for a higher amount and
they are being given a lower amount. 1 wish
this problem should be looked into and ncce-
ssary measures taken.

There is the question of the weifare of the
students which must be tackled. The
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students is the dark future . that haunts -tham
when they enter or leave the porials of a uni-
versity. I rememboer those days when studeats
used to crave for admission into Engineering
colleges, Mcdical colleges and Agricultural
colleges; but alas | the dark Qyuuve come.

18 hrs.

Even in my own State, at the agricultural
complex at Palampur, there are students who
have passed various cxaminations in agricul-
tural subjects, who arc not getting employ-
meni, and who have no hopes of getting any
jobs. Similarly, there are a large number of
engincering students who have passed BE and
other examinations, and who had taken loans
from the Statc Governments of Punjab, Har-
yana and Himachal Pradesh, but who are not
getting jobs. I am afraid that soon a day
would conie when even the medical graduates
may Dot get any jobs, 1 wish that the UGC
applies its mind to this aspcet of the problem,
pamely that unless admission to the univer-
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sities and higher centres of learning is limited
50 that we could provide émployment to those
who .'pass out from these insllt'ut_i'onS, the
problem of student unrest cannot be solved.
It is only when that s done that owr oducwon
would become the msans for the people to
have hope of" muri.l‘h:mt aud some kind of
welfare. Unle$s we can mﬂdn 3dina_hope of °
employment, it is meamingless to give them
_education for & higher job, when ‘that .job is
. not available. ¥ wish that this’ weilkd bocome
the guiding fiie for oue éducktional policy,
Unless we'provide seaployment agif fhc hope
or promise of employment, we siad! just be
landing them in & land where these i no hope-
for them and the dream of making education
the instrument of mations! regonstruction and
universal brotherhood weuld never be resli-

1801 hre,
The Lok Sobha then adjourned till Eleven of the

Clock an Tuesdgy, Moy !5, 1971/ Fraishta 4, 1893
{ Saka).



